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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
IN

ORIGINAL APPLICATION NO.112/2020/EZ

IN THE MATTER OF:

Dhanishwar Debnath
.....Applicant

-Versus-

Union of India &Ors

.....Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE, RESPONDENT NO. 1

I, Shri Wyatt Iroye Yatbon, S/O.- R. T Thangkhiw, aged about — 48 years
and presently working as Deputy Inspector General of Forests (Central),in the
Ministry of Environment, Forest and Climate Change, Integrated Regional
Office, Shillong, (for short MOEF & CC), by profession — Central Govt.

Service, and a Citizen of India, do, hereby, solemnly affirm and swear on oath

as follows —

fareai /rﬂ»},ﬂff‘%/‘)



1. That I am holding the post of Deputy Inspector General of Forests
(Central), in the Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Shillong, (for short MOEF & CC) and I have
made myself acquainted with the facts and circumstances of this case as
well as the official records placed before me and I have been duly
authorized and empowered by the respondent No.- 1 to make and swear

this affidavit for and on behalf of MoEF& CC and I am competent to

do so.

2. That this respondent has gone through the Application and also the
annexure being annexed therewith and accordingly has understood the
contents / allegations / averments / statements and / or tenor thereof made
in the Application. For the sake of brevity, what has been stated in the
Application are not specifically admitted shall be deemed to have been

denied by this answering respondent.

df Ferasts (Central)
¥ 12 Chegta Chanos
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Statement of Facts

. It is humbly submitted that the ‘land’ is a subject matter of State

Government. The forest areas and the legal boundaries thereof are
determined and maintained by the concerned State Government. That,
inter alia, being the repository of land records, State Government has the
primary responsibility to determine status of any parcel of land, giving
due regards to gazette notifications, provisions under State and Central
Acts and concerned judgements and directions of the Hon’ble Supreme

Court.

. That to provide for the conservation of forests and for matters connected

therewith or ancillary or incidental thereto, the Parliament in the Thirty-
First Year of the Republic of India enacted the Forest(Conservation) Act,

1980 (“FC Act”, for short). FC Act came into force on 25th October,

1980.

. That section 2 of the Forest (Conservation) Act, 1980 (‘FC Act’, for short

) provides that;

Deputydnspactor Qfnera



“Notwithstanding anything contained in any other law for the time being
in force in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any order
directing-

1. that any reserved forest (within the meaning of the expression”
reserved forest” in any law for the time being in force in that State)
or any portion thereof, shall cease to be reserved;

1. that any forest land or any portion thereof may be used for any
non-forest purpose”

iil.  that any forest land or any portion thereof may be assigned by way
of lease or otherwise to any private person or to any authority,
corporation, agency or any other organisation not owned managed
or controlled by Government,

iv.  that any forest land or any portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose

of using it for reforestation.

ral of Foresls (Central)
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6. That most of the averments made in the Original Application pertains to

the State Respondent and the same may be testified by the State
Government who is also the respondent in the instant matter as the land is

under the control and management of the concerned State Government.

Para-wise Reply

. That in response to the preliminary contents of the Application Para (1),

(2) and (3), this replying respondent has no comment to offer.

. That in response to the averments made in Para (4)1, (4)2 and (4)3 of the

Application, this replying respondent has no comment to offer.

. That in response to the averments made in Para (4)4 of the Application,
the same is denied and disputed. In response, this answering respondent
humbly submits that the State Government had submitted proposals under
Section 2 of the Forest (Conservation) Act, 1980 for diversion of forest

lands for resettlement of Bru migrants in Kanchanpur, North Tripura.

Govt. of India Miristry of £
Worth Eastern Rogionat

Shillong



Application, this replying respondent had received proposals from the

State respondent which are as under:

Sino.| Proposal Name Area | Category User Proposal
in ha Agency |[received on
Name
1. [Proposal for diversion Sub-
of 10 ha forest land for] 10 |Rehabilitation Divisional |19.11.2020
resettlement of Bru Magistrate,
migrants at location Kanchanpur
Bikramjoy para of
mouja-Ujanmachmara
RF in favour of SDM
Kanchanpur under|
North District.
2. |Proposal for diversion Sub-
of 10 ha of forest land Divisional
for resettlement of Bru| 10 RehabimationMagistrate, 19.11.2020
Migrant in Kanchanpur
Nandirampara under|
UjanmachmaraMouja
of Kanchanpur Sub-
Division, North
Tripura District
3. |Proposal for diversion
of 25.00 ha of forest
land for resettlement| 25 [Rehabilitation|Sub- 19.11.2020
Dadlty Inspebfor General of Forests (Cent
ot of India Ministr§ of Environmans, Forest & Clin

North Eastern Regionsl Offica, Shitlon;
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of Bru Migrants at Divisional
Bhandarima of Mouja Magistrate,
CCRF in favour o Kanchanpur
SDM, Kanchanpurj
under North Tripura)
District

4, [Proposal for diversion
of 25.00 ha of forest
land for resettlement
of Bru Migrants aff 25 [Rehabilitation|Sub- 19.11.2020
Mouja- Gachirampara Divisional
under Tehsil- Magistrate,
Anandabazar, Kanchanpur
Subdivision-
Kanchanpur, Dist.-
North ~ Tripura in
favour of  SDM,
Kanchanpur.

5. |Proposal for diversion| 25
of 25.00 ha forest land Rehabilitation
for resettlement of Bru Sub- 19.11.2020
Migrants at Mouja- Divisional
CCRF in favour of Magistrate,
SDM, Kanchanpur Kanchanpur
under North Tripura
District.

6. [Proposal for diversion

. [of 25.00 ha of fores§ 25 |RehabilitationiSub- 19.11.2020
' Divisional
Deputy Ingbector Ggnpral of Forests (Central)
Gowt. of India Ministry of Entfronment, Forest & Clinate Changs



of Bru Migrant of Magistrate,

Mouja-Manu- Kanchanpur
Chailengta RF in
favour of SDM,
Kanchanpur under

North Tripura District

True copies of proposal covering letters
received from the state respondent are enclosed and

marked as ANNEXURE- R1(A) (i) to (vi), (Page

10.That after seeking additional information/documents from the State
Government and after careful examination of the proposals, the same
were recommended for the 36™ Regional Empowered Committee
(hereinafter referred to as the ‘REC’) meeting which was held on
11.01.2021. It is also humbly submitted that prior to the 36" REC
Meeting, the 34™ and 35" REC Meeting were also held whereby
discussions and deliberations were held with respect to the re-settlement
of Bru migrants in other areas of Tripura (other than the areas in issue

raised in the present Application).

Deputy Insfactor Geps

Govt. of India -mfanmel
North Eastern Regional Clfice, Shiliong




In the 34™ REC meeting, the members were informed about the
importance of the agreement signed between the Govt. of India, Govt. of
Tripura, Govt. of Mizoram and Bru Organisations and that the REC
deliberated on para 1.16 of the guidelines of Forest (Conservation) Act,
1980 and Forest (Conservation) Rules, 2003 Handbook of 2019 which is
reproduced as herein under:

“’Diversion of forest land for rehabilitation:

Diversion of forest land for rehabilitation of people is normally not
allowed. However, such diversion may be considered as a special case, if
diversion of forest land is essentially required for the rehabilitation of
persons belonging to Schedule Tribes, Schedule Castes and other people
who may have to be shifted from the core zone of a national park,
sanctuary or reserve.’’

The REC asked the State Govt why the resettlement has not been
done in the revenue land as the proposal is not site specific. The State
Govt clarified that no large chunk of revenue land is available in the State

for this purpose as most of the available revenue land are in small

Deputy Jspecior Canp
Gowt. of Incia Minisin THronme
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pockets. It was further clarified that there are no proposal for
rehabilitation of displaced Bru in the revenue land.

That the REC also noted that this is a sensitive issue which
unfortunately also involves a lot of human misery.

In the 35" REC meeting, the members expressed that the proposal
is desired to be approved but the legal situation appears to be limited. The
Secretary Revenue & DM, Govt of Tripura appealed to look into this

issue based on the following grounds:-

On the legal ground it was agreed that the para 1.16 of the
comprehensive guideline of MoEF&CC can be construed to be only as a
suggestive direction and not a mandatory one since the same is neither
part of the Rules nor the Act. The present proposal is one that cannot be
compared to any preceding case that the MoEF&CC has dealt in the past
and therefore may be dealt as a standalone case and that too with a special
consideration. Under the Forest (Conservation) Rules 2003 under Section

7 (ii) the Committee set up for examining the cases ‘’shall give due

DeputyAnspector [feneral of Forests (Cen!ral)
Gov1. of India Ministry of Environment, Forest & Climate Change
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regard to all or any of the following matters while tendering its advice on

the proposals referred to it*’, namely:-

“’ii) whether the use of any forest land is for agricultural purposes or for
the rehabilitation of persons displaced from their residences by reasons

of any river valley or hydroelectric project.’’

That the REC observed that from the above, it is clear that positive
consideration is prescribed to be made in circumstances where mass
displacement of people resulted due to development cause. In this case,
the displacement has occurred on account of mass exodus of the Bru
Reangs for the fear of their lives and safety. The Secretary, Revenue,
Govt. of Tripura had informed that the Bru people were originally from
the forest hills of Mizoram, many of which have been notified as national
parks, sanctuaries or reserve e.g. Dampa Tiger Reserve. The Secretary
further informed that the details has been sought from the Government of
Mizoram vide State Govt letter dated 26.11.2020. The Nodal Officer
(FCA), Govt of Tripura further requested the REC for considering the

proposals for sending to Ministry for approval of the competent authority
/

| oral of Forests (Central)
"I%_."-{‘:Cf-"r(?h!.—..‘fu-._.. (
}} o i dirilie eost 5 Climate Change
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in view of para 1.15 of comprehensive guidelines of the Forest

(Conservation) Act, 1980 which is reproduced as under:-

©1.15 A number of proposals for diversion of forest land for non-
site-specific projects like industries, construction of residential colonies,
institutes, disposal of fly ash, rehabilitation of displaced persons, etc. are
received by the Central Government. Attention is drawn to items 1(iv)
and 8 of the Form ‘A’ in which the proposal is to be submitted by the
State Government. In these columns, justification for locating the project
in the forest area giving details of the alternatives examined and reasons
for their rejection has to be furnished. Normally, there should not be any
Justification for locating non-site-specific projects on forest land.
Therefore, the State Government should scrutinize the alternatives in
more details and must give complete justification establishing its

inescapability for locating the project in forest area.’’

The Nodal Officer agreed that the possibility of approving the

proposal within the provisions of the Act and Guidelines is possible for

5 sts (Central)
Neputy Inspector fpeneral of Forests {
y )’ : st & Climaio Change

Govt. of India Ministry of & wirorment, For
North Eastern Regional G




humanitarian crisis that needs early resolution in the most compassionate
manner. However, revision/relaxation of guidelines being beyond the
scope and provision of the REC, the State Govt was requested to take up
the matter at the highest level. Further it was discussed that Ministry may
consider as a one-time approval in this case to solve the misery of the
people involved. In the meantime State Govt was requested to bring out
the justification of proposal in forest land instead of revenue land or non
forest land with supporting documents until the further clarifications and

for relaxation comes in the guideline.

That the REC were also informed that additional information is
being sought from the Govt. of Mizoram. In recognizing the

humanitarian crisis over the i1ssue, the REC decided that:-

State Govt to furnish further justification on the effort that was put into
finding revenue land by the State Govt so as to make strong justification

case for diversion as required.

13



ii. The State Govt to provide a note on the admissibility of the proposal
based on para 1.15 of the comprehensive guidelines of Forest

(Conservation) Act, 1980 as discussed in REC.

True copies of 34" and 35 REC meeting is
enclosed and marked as ANNEXURE- RI1(B) and

ANNEXURE R1 (C) (Page No. ....31... to ... 70...).

11.That Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020
communicated the decision of the high-level meeting held under the
chairmanship of the Union Secretary, Ministry of Home Affairs wherein
it was informed by the State Government of Tripura that the Bru (Reang)
migrants are forest dwellers from Mizoram and the same has been
corroborated by Government of Mizoram and that they will be given
permission to construct dwelling units without conferring any ownership
of land. Therefore, de-notification of forest land may not be required. A

decision was then taken that ‘'the diversion of forest land for

Deputy Inspactor B¢
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processed by MoEF&CC, Gol (as a special case in relaxation of the
existing guidelines, if required) urgently as the agreement has to be

implemented in a time bond manner”’.

True copy of Ministry’s letter No.FC-
11/204/2020-FC dated 21.12.2020 is enclosed and

marked as ANNEXURE R1 (D). (Page No. ....J1...

12.That the REC members took up the proposals in their 36" meeting on
11.01.2021. The REC members took up 9 proposals for resettlement of
Bru migrants (6) of these proposals are the areas in question raised in the
present Application). The REC reiterated what was discussed in its
previous REC meeting about the importance of these proposals. The REC
observed that the justification on the effort put by the State Govt into
finding revenue land and steps to be taken by State Govt. to upset
imminent pressure on surrounding forests immediately after rehabilitation

has been provided satisfactorily by the State Govt in all 9 numbers of the

15

Deputy Insfactar Genergl of Forests (Central)
Govt. of India Minisiry of Environment, Forest & Climale Change

North Eastern Regional Office, Shiilong
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cases and accepted the same. The REC members observed that this being
a special case and that such case may come up in the future the instant
settlement should be such that it can be a model of sustainability with
minimum pressure on surrounding forest now or in the future and one
which can be model for any future settlement in forest area. The REC
also observed that land proposed will suffice for the present resettlement
only but that there is a perceived threat of encroachment and pressure on
the surrounding forest with an increase in their population, the need for
future expansion of village and for other land and forest based livelihood
activities which needs to be avoided at all cost. Therefore the REC
requested the State Government to organize a workshop for getting all the
Departments of the State dealing with different aspects of Development
like Fisheries, Horticulture, Agriculture, Sericulture etc. for a common
platform to take up concerted effort to ensure that the settlement of the
Brus will be a success story and not adversely affect the surrounding

areas by ensuring maximum opportunities of alternate employment and

e —— .
_f"ﬂ A RY \ sustainable land use.
/,’— ) . oy

Deputy r.-v.-:;( tor Genddal of Forests (Central)
Govt. of India Minisiry of EnvirMimen, Forest & ‘C!‘!:;w%o Change
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That thereafter the proposals were discussed as:-

i.  AGENDA (8) for Nandirampara under UjanmachmaraMouja of
Kanchampur Sub-Division, North Tripura District.
ii. AGENDA (9) for Bikramjoy Para of Mouja-Ujanmachmara RF in
favour of SDM Kanchanpur under North District.
ili. AGENDA (10) for Mouja-CCREF in favour of SDM Kanchanpur
under North District.
iv. AGENDA (11)for Bhandarimamouja CCRF in favour of SDM
Kanchanpurunder North District.
v. AGENDA (12)for Gachiramparain favour of SDM Kanchanpur
under North District.
vi. AGENDA (13) for Chailengta RF in favour of SDM Kanchanpur

under North District.

The REC members deliberated on the proposals regarding the legal
status of the proposed land, the density of the proposed land, the cost of the
project, the number of trees to be affected, the aerial distance of the proposed

area from nearest Wild Life Sanctuary/National Parks etc. in which the same

= L Y :
\ wwere discussed and accepted.
\
[ £ L
L

anfral of Forests {Central)
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That the REC member also discussed and agreed on the justifications

submitted by the State Government:-

i.  Effort put by the State Government into finding revenue land and
ii.  Steps to be taken by the State Government to upset imminent pressure on

surrounding forests immediately after rehabilitation which are reproduced

as under:-

a. ‘“‘Settlement location will be fenced to reduce strain on neighbouring
areas.
b. MGNREGA cards will be provided to discourage jhuming and collection

of forest produce.

c. Skill development training in traditional crafts, food processing and
small scale industries are in the pipeline. Tailoring and beauty parlour
has been preferred by the women for livelihood. Keeping this in mind,

Government has also decided to produce the same to IDP women.

e

With high quality education and scholarship assured to the younger

——_ generation dependence on forest would eventually be minimal.

Deputy Insfctor Genofgl of Fore
; e ] h
Govl. of India Ministry of Envirmant, Mo w i s2!9 Change
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e. SHG formation under TRLM is contemplated.

f. Ujjwala scheme for free LPG connection will be implemented for

reducing dependence on firewood’’.

That after the discussions and deliberations on all 6 (six) proposals,
based on the above measures committed by the State Government and
additional suggestions from the REC which include chain-link fencing,
ex-situ conservation, creation of Biodiversity Park etc, the REC
recommended the same for diversion of forest land for resettlement of
BRU migrant in favour of SDM Kanchanpur under North District with

usual conditions for resettlement purposes.

/’_H" o 3 th :
%@\ )’\ True Copy of the 36 REC meeting held on

:/ e *\

/! N / \\ 11.01.2021 is enclosed and marked as ANNEXURE
If | ‘-_\N;.‘«"H
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\ e o 2 Rl (E) (Page No....J3... to ... 93...)

\ G o ¥,

W\ VA

7

13.That subsequently, on the approval of Competent Authority of the

MoEF&CC, Gol, New Delhi for IRO, Shillong to process the proposals
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as per FC Rules and after careful examination of the proposals of the
State Government and after careful deliberation by the REC members in
their 36" meeting in which the REC had recommended the same as a very
special case, this answering respondent conveyed In-principle/Stage-I
approval of the Central Government for diversion the six proposals under
Kanchanpur sub-division, totalling 120 ha of forest land for resettlement
of BRU in favour of Sub-Divisional Magistrate, Kanchanpur under North
District subject to the conditions for compliance prior to handing over of
forest land by the State Forest Department to the user agency, apart from
conditions like Net Present Value (NPV), Compensatory Afforestation
which involves ex-situ conservation, conservation of biodiversity, fencing
around proposed diverted land amounting to Rs. 3.38 Crore approx. to
ameliorate the impact of diversion. This answering respondent also
stipulated the condition that after receipt of the compliance report from
the State Government on fulfilment of the conditions mentioned in the /n-

principle/Stage-I approval, final approval will be issued in this regard.

Deputy Inspec
Govt. of India ! s
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True copies of In-principle/Stage-I approvals

are enclosed and marked as ANNEXURE

14.That in response to the averments made in Para (4)5, (4)6, (4)7, (4)8,
(4)9, (4)10 and (4)11, of the Application, this replying respondent has no

comment to offer.

15.That in response to the averments made in Para (4)12 of the Application
is denied and disputed. In response, this replying respondent humbly
relies on the earlier submissions made herein above, Para 9-13. For
the sake of brevity, what has been submitted above is not reproduced

herein.

16.That in response to the averments made in Para (4)13, (4)14, (4)15, (4)16

and (4)17 of the Application, this replying respondent has no comment to

offer.
e
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17.That in response to the averments made in Para (4) 18, (4) 19 a-g of the
Application, is denied and disputed. In response,this replying respondent
humbly relies on the earlier submissions made herein above, Para 9-13
i.e. the careful examination of the proposals, the discussions and
deliberations held in the REC meeting and the decision arrived by this
respondent in conveying In-principle/Stage-I approval under the Forest
(Conservation) Act, 1980. For the sake of brevity, what has been

submitted above is not reproduced herein.

18.That in response to the averments made in Para (4) 19 (h) of the
Application, this replying respondent humbly submits that the Hon’ble
Supreme Court in its Order dated 12.12.1996 had suspended the felling of
trees in all forests except in accordance with the working plans of the
State Governments which were approved by the Central Government.
The issue of working plans were dealt extensively in the order dated

15.01.1998 whereby the Hon’ble Apex Court had directed that working

plans for all Forest Divisions shall be prepared by the State Governments

6}3 A and got approved by the Government of India. In this regard, this replying

Deputy Ingpx
Govt. of India M
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respondent relies on the State Respondent’s letter No.F.3-14/WP-I/W.P
Gen/For-2019/506, dated 05/07/2021wherein the area under
considerations and surrounding areas are placed under scientific
management and the Working Circle as per Working Plan Prescription is

furnished with respect to all 6 (six) forest lands in question.

True copy of State Respondent letter No.F.3-14/
WP-I / W P Gen / For — 2019 / 506, dated
05/07/2021 is enclosed and marked as ANNEXURE-

R1(G). (Page No. ... 118 )

19.That in response to the averments made in Para (4)20 of the Application
is denied and disputed. In response this replying respondent had received
proposals from the State Government in respect of all 6 (six) forest land

in question (ANNEXURE R1(A) (i) to (vi) SUPRA).

20.That in response to the averments made in Para (4)21 and (4)22 of the

Apphcatlon this replying respondent has no comment to offer.

O\N{Y\

4 \
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21.That in respect to the averments made in Para (4) 23 of the Application,
this replying respondent humbly relies on the 36" REC meeting held on
11.01.2021 wherein the proposals were carefully examined right from
legal status of the proposed land, the density of the proposed land, the
cost of the project, the number of trees to be affected, the aerial distance
of the proposed area from nearest Wild Life Sanctuary, the justifications

submitted by the State Government etc. (ANNEXURE R1/E (SUPRA).

22.That in response to the averments made in Para (4) 24, (4) 25, (4) 26, (4)
27, (4)28, (4)29, (4)30 and (4)31 of the Application, this replying

respondent has no comment to offer.

23.That the Office Memorandum No. J. 11013/14/2006-1A. 11 (I) dated
02.12.2009 outlines the procedure for consideration of proposals for grant
of environmental clearance under EIA Notification, 2006, which involves
forest land and or wildlife habitat. However, the above Office
Memorandum has been superseded vide Office Memorandum number 22-

43/2018-1IA.111 dated 8.08.2019.That the Office Memorandum dated

ral of Forests {Central)
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08.08.2019 has been addressed to CPCB, Chairman of all EACs,
Chairperson/Member  Secretaries of all SEIAAS/SEACs and
Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs. Copy of the

OM dated 08.08.2019 is enclosed and marked as (ANNEXURE R1/H)

24.That in view of the forgoing submissions, the Reply Affidavit filed by the

respondent No. - 1 be admitted and accepted by this Hon’ble Tribunal.

25.That the answering respondent craves leave of this Hon’ble Tribunal to

file additional information, if any till pendent lite.

26.That in view of the forgoing submissions, the Hon’ble Tribunal may be
pleased to pass such or further Orders as it may deem fit and proper in the

. e N glven circumstances of this case.
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VERIFICATION

I, the above named deponent do hereby verify that the contents of
the above affidavit are true and correct to my knowledge and area based

on official records and nothing material is concealed therein.

P
DEPONENT

Deputy Inspecior General of Forests ("?'?"I‘”?J)Change
8 snpll 3 o . Easect & Climalo
. apesetiy of £V nanl, o
Govl. of India ﬁ:l o o Olfice, Shillong
North Easlari hEGIvHIEn ™
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ANNEXURE R1 (A) (i)

;W:w" )

“ By Speed Post
Nod6- 127300 Far-2020 €81 — &7
Government ol Tripura
[Forest Department g )

Dated. Agartala, the October. 2020
()
The Deputy Director General lForests (Central),
Ministry of Environment. Forests & Climate Change
North Eastern Regional Office, Law-U-Sib.
Lumbatngen, Near MoH.C Workshop,
Shillong- 793027
Subject: - Proposal tor diversion ot 10.00 ha forest fand tfor rescttlement of Bru migrants at location

Bikromjoy para of mouja  tianmachmara RE in favour of SDN Kanchanpur under Northo Distes o

Proposat Noo- T POTR REHABS0628 2020

Sir,

Iam directed o send herewtth o proposal reccived  from the Sub-Divisional Magistrane,

. Kanchanpur sceking clearance ws 2 (i) of the Forest (Conservationy Act. TORO tor scttfement ot Bru migrani

L location Bikrongoy para ot mouja -Ujanmachimara RE- under North District.

2; Brief Deseription: - This proposal subinitted by the user ageney seeks diversion of 1000 L fore-)
fand tor resettfement of Bru migrants at location Bikeomyoypara ol moaja - Uganmachmara KE o tavone ol
SDM Kanchanpur under North Instrict tor reseudement of Bro migrant at mouja- Bikrangos para i Ly ou of
SDM. Kanchanpur under North District as per land descripiion given m the Pare-b ot Forme- A7 The U e
Ageney has intimated that the area proposcd for diversion s 1o cesettlement of Bra miigeant ot locarn s
Rikromyjoypara atmouja U jammachine |

Governnent ol dndi has been makimg etforts m consultmon with Govermments o Topuara and
Mizoran and BRUD Ovginizations tor scttlement ot Ben displieed persons Trome Nizovam and presently
living i camps i Tripurss Ao Agreement was siened on 3™ Juls 2008 1o their repatriation t Mizonan 228
Lonnhies swath 1269 persons repatisted to Nhzoram atier the agreement. A Lirge nuiiber ot e renwonme
fnhics hase shos o sy dlingness o repatrate o Mzovmm and want to settde doswn e Fripura

Fhe Government of Tripurs has shown swillingness o settde the ssalling Bros i Topurie Thea
setthement i opura s also been agreed by the BRU Qrganizatons and the Ciosertment af Mg
Fhe vption ta BRUT Tarmlies (o eepatriate to Vizoen as per agreement of 37 foiv 2008 will continue A cons
ot the agreement between Govenment ot India, Gosernment of Pripuri Government of Nzccam aod BRI
representiative organtzations is enclosed

e user Agenoy has exvinmed tao altenitive sites tor the sad BRU S Nrgrants withim same plots
under Kanchanpur Sub-Diviision but rejected duoe to Torest patta land issues. cultaral mismateh. highe densiy
cover and there s no proper rand conneetivity. The tao alternative locations were explored tor scttlement ot
Bru ougrant. bat i swas oot found suitable. The Liser Agency has subrmitted STOTED (ROFRY Aot on
Certificate as per tormun

However it is nota site specific project. absence of non-torestland in the vicinity makes the proposal
Tor diversion amply justified.
S Details of forestland proposed for diversion:-  The fand particulars in respect ol the forest land
proposed for diversion are annesed with Part-1 ot the Form-"A7 Purpose swise break up has heen eoclosed o
Part-1 ot the Form-" A7 Fhe towad fand involved inthe project s 10.00 hi only out of thes the forest fand
the State of Fripura s as follow s -

ra RY - 1000 o
h) P F. - Nl .
() Unclussed - nil ’

teds Vitlace foresis - N7/
() Private foresr - Nil
Total 1000 T

U hmate Changd

s Ui Shilag

TR
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Forest land identified for proposed BRU Migrants
| District | Foresi Range_ Bloc Compartment  Areain ) Working Felling/
Sub- k ha Circle treatment
Division No. series
No:th | Kanchan = Kanchan | - BT -
pul put

Maps enclosed:- The user agency has lurnished the following maps along with the diversion

preposals:
L Vendyke map showing the lfocation of proposed project in the State and Mouja map lor
1aising compensatory aflorestation

Topo Sheet showing the tocation ol proposed site as well as Conipensatory Affaresiation

u
s

S W Soft copy of (shp) shape Tile over the proposed ‘and for diversion.

v. Solt copy ol (.shp) shape [ile over the Compensatory A ftforestation land

J. Assessment of Forest Stock: - The forest area is situated in the Dist | @, North of the Stare The
torest area is situated under Kanchanpur Forest Sub-Divisian of the State: The proposed area covered with
284 nos trees such as 14 nos Tectona grandis. 30 nas Syzigiuen cuming. 35 nos Cassia Distula, 38 nos Atbizia
procera, 147 nos athers The details of tree enimerations have been enclased with Pant-1t ol Form-A - The
density of the vegetatian is given helow -

District Forest Ofhice, North: The rubing crown density 1s 065 and assessed ecological class foi the
proposed diversian site is Class 1{ Tropical Moist Deciduous Farests)  The NPV will be charged 4 Rs 930
lakh per ha

5 Flora and Fauna and archaeological importance: - The area does not forny a part of National
arks Sanctiary o Blaspliore Reserve, Sample or preservation plot Also there is no principal species of
florn and faupe, enderie, tireatened - species. Moreover, the area does nar have 1mportance llom
Nesparedendabigereds unique speeies of Flora and Fauna found in the proposed area

archeological view pom
fop diversion of forest fond durme sie nspecion Nooprotected archaeotogicali hertage site/ defense
establishient or any other nnportant manament located in the area The nearest distance from the Rowa
wildlife sanctoary is 14 25 km

0. Compensatory Afforestition: - The forest land 10 be diverted for the above project i~ 10.00 ha
Double degraded forest fand has been selected for Compensatory Afforestation The detaits are as foflow:-

Forest land identified fur Compensatory Afforestation

District Forest Range  Block  Com | Areainha | Working = Felling/ treatment
Sub- part Circle series
Division ment |
Notth  Dhom Pani C2000

managar - sagar
20.06

The map showing the above identilicd land, has been enclosed with the diversion proposal. The
identified double degraded forest land for raising Campensators Aftorestation forms Jpatches. comprising
area 20 00 ha. ’

The above area is proposed 1o be covered under plantation. The Distriat Forest Oftice has drawn up
compensators Afforestation with a financial outldy ol Rs 66.84.600/- The compensaton afforestation

scheme and ensvisage plantation over 20.00 a af forest land

Conid P

Deputy ' spactor Gengfal of F

Caeirn

Govl. of India Minisiry of £ :
Norlh Easlain &

.
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The Dist.F.O. North has given certificate regarding  suitability  of land  tor Compensatory
Afforestation and User Ageney has given undertaking to bear the cost of compensatory afforestation over
20.00 ha. The User Agency has furnished undertaking ta deposit the amount of CA scheme. ete after the
Stage-{ clearance under FCA s pranted.

[t is not proposcd o impose condition of penal afforestation, since violation of FCA has not been

committed

7. Displacement of Human Population: - No human population is being displaced owing o the
project.

8. Environmental Clearance: - The environmental clearance is not required as intimated by the User
Ageney in Form-A Part-i .

9. Cost benefits analysis: - The cost benelit analysis is enclosed with the proposal

KA] Violation of Forest (Conservation) Act/ Indian Forest Act: -

There has been no violation ot FCA in respect of instant propuosal. So. the State Government does
not propose tor imposing condition for penal Attorestation.
(| Recommendation of the State Government:- Recommendations of” the Nodal Ofticer. FCA and
the State Government are subantted in part IV & V of the Form-"A" respectively and these are enclosed
with the proposal The Assessing Ofticers have not made any adverse conment on the proposal and it has
been suitably commented upon by senior ofticers. The proposed diversion site is not a part ol National Park.
Sanctuary. Biosphere Reserve, Sample or Preservation Plot. Ecologically fragile zone.  T'he proposal is not
comng to affect any endemic species ol Nora and auna. The project will also not adversely affect timber. Tuceld
wood and MEP supply to rural masses. Since there is no violation of FOAL 1980, so the State Govi. does nol
propose for imposing condition tor penal aftorestation, in the instant proposal. The District Forest Otticer,
North recommended the proposal with the following conditions:-

f The damage to the forest during construction activities shoutd be minimum and alse without
cltecting the adjacent patches of plantation torests.

Y Parts of the arca proposed for diversion are prone 1o soil crosion if needed the user ageney should
bear the expenditure incurred tor soil stabilization measures and also to avoid the soil crosion and
landstides during construction.

ui. An interpretation centre based on the Natural Heritage ot the specific area may be created al
Kanchanpur Sanghati Eco Park an amount of Rs. 50.00 lakhs may be placed for the same [rom the
user ageney for the purpose

n There necds proper fencing ot the proposed diversion with chain link tencing. the tentative estimate
towards the chaim hok fencing would be Rs. 18,12 Iakhs which may be placed by the user agency
V. Only the requirement number of wees that needs o be felled during the implemuentation of the
project.
12. I would, theretore, request yvou to Kindly convey the approval of the Ministry of Environment &

Forests, Government of India u/s 2(i1) of the Forest (Conservation) Act 1980 for diversion of the Torest land
in gquestion in favour of the Sub-Divisional Magistrate, Kanchanpur.
Yours tarthtulls
Euclos-As stated above Y
(Harshakuwmar € )
Joint Secretars
fo the Government of 1ripura
List of Enclosures:-
1o Form A comprising Part-1, Part-110 Part-110, Part-1V & Part-\
2. Site inspection report of Dist .0, North
3. Land statement

2.0
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9.

Certificate for minimum requirement of area
Toposheet map

Vendyke Mouja map

Toposheel

Undertakings

Copy of uploading the proposal

10. Others
Copy to:-

N Wt
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The Principal Chief Conservator of Forests & HoF [, Tripura for information please.
The Chief Conservator of Forests (1), FHQ for kind information.
The Secretary. Revenue Deptt.. Government ol Tripura for Kind information.

The District Forest @fficer. North for infarmation please.

The Sub-Divisional Forest Officer. Kanchanpur for information please.
The Sub-Divisional Magistrate, Kanchanpur for information please.

to the Govern

«’&Vq_g\o S0

Joint Secretary
ment of | ripura

Govt. of India Ministry of Fijviral
Morih Eastern R¢

neral of Forests (Central)

nni Forest & Climate CPan

gionai Office, Shitcnyg



To

The Deputy Director General Forests (Central).
Ministry of Environment. Forests & Climate Change
North Eastern Regional Ottice, Law-Ui-Sib.
Lumbatngen, Neur M. T.C - Workshop.

Shillong- 793021

ANNEXURE R1 (A) (ii) (7
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By Speed Most

NoF 6- 1278/FC/For-2020F K94~ € C
Governmiment ot Tripura
Forest Department

Dated, Agartala. theRS '-kl')ctuber 2020

Subject: - Proposal tor diversion of 10,00 ha ftorest land for resettlement ol Bru oigrants at location

Nandirampara of mouja
Proposal Noo=- FIVTRARETIABS0707:2020

I'. | S,

Kanchanpur seeking clearance w/s

Lanmachmara RE e favour of SDM Kanchanpur under North Distric

I am directed 1o send herewith o proposal received trom the Sub-Divisional Magisiate
(11) of the Forest (Conservation) Act, 1980 for settlement of Bru miwrint

[ (/] I}{'/ul location Nandirampara o moujs -Ujanmachmara RE under North Distriet.

~

2 Brief Description: - This proposal submitied by the user agencey seeks diversion of 10.00 ha torest

land for resettlement of Bru migrants at location Nandirampara of mouja --Ujanmachmara RI in favour of
SDM Kanchanpur under North District Jor resettlement of Bru migrant at focation Nandirampara m lay oo

—_—
O

T Nandirampara of mouja U janmachmara RE

W} of SDM. Kanchanpur under Narth District as per fand description given i the Part-F ol Form=" A7 The sar
Xueney has intimated that the area propuosed for diversion s for rescettfement o Bru migrant an foo i

Government of India has been muaking eftons in consultation with Governments ol Tripurz and
Mizoram and BRU Qraanizations for scttlement ot Bru displaced persons from Mizoram and presentis

5o . o 5 5 i . 8 5 5 g 5
v g in camps i Tripuras An Agreement was signed on 37 Juls 2008 for their repatriation 1o Mizoram 30

SR

tamilies svith 1369 persons repatriated o Mizoram atier the agreement. A\ Lirge number of the remamminge

jamihies have shown unwitlingness to reparriate 1o Mizoran and want o settle down in Trpura

Fhe Government of Topara bhas shown wilingness o settle the withing Bros i dvipuwa Then
settlement i Fripura has also been agreed o by the BRU Oraanizations and the Government of Nizoram
The option to BRUS families to repatriate to Mizoram as per agreement ol 37 July 2008 will continue. N copy
ol the agreement between Government of India. Government of Tripura, Giovernment of Mizorim and BIRU

representative organizations is enclosed
Ihe wser Agency has examined rwo altermati

Cosites Tor the saad BRU S Nigrants withinn saime plots

under Kanchanpur Sub-Division but rejected due to forest patta land issues, cultural mismateh, high density
cover and there is no proper road connectivity. The two alteenative tocations were explored for settlement i

Bru mugrant, but o was not tound suptable. The |

Certificate as per Tormat

fser Agency has submitted STOHED (RoFR) Aciboe

Howeser it is not a site specitic project, absence of non-lorestland in the viciniy makes the proposa!

for diversion amply justified.

3. Details of forestland proposed for diversion:- The land particulars in respect of the forest b

proposed tor diversion arc annexed with Part-1 of the Form-"A7 Purpose wise break up has been enclosad in
\ Part-f of the Form-"A". The total land invalved in the project is 10 .00 ha only out ot this the Torest fand i

the State of Tripura is as follows:-

() RE - o0 .

thy P F. Yl

(el tnclassed - nil !

(o Village toreses - Nl Diary No L& (-—(—

(o) Private forest - Nil
lotal - LU0t Iy

Dat

e |G - 2070

hoanga
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P
Forest land identified for proposed BRU Migrants
District | Forest | —_R—_an'ge | Block | Coﬂﬁ)artme-nt- Areain | Working . Felling/
Sub- No. ha Circle treatment
Division ' series
North = Kanchan Kanchan &= - - C10.00 - .
pur pur

Maps enclosed:- The user agency has furnished the following maps along with the diversion

proposals:
i Vendyke map showing the location of proposed project in the State and Moupa map 1o
raising compensatory atforestation
i Topo Sheet showing the location of praposed site as well as Compensatory Attorestation
site
iii. Soft copy ot (.shp) shape tile over the proposed land for diversion,
v Soft copy of (.shp) shape file over the Compensatory Alforestation land.
4 Assessment of Forest Stock: - The forest area is situated in the Dist.F O, North of the State The

torest area is situated under Kanchanpur Forest Sub-Division of the States Yhe proposcd area covered with

209 pos trees such as 65 nas Syzigium cumini, 10 nos Tectona grandis, 7 nos Albizia procerar 94 nos

Others Gmelin arborea. The details of tree enumerations have been enclosed with Part-Il of Form-A. The

density ol the vegetation is given below:-

District Forest Office, North:- The ruling crown density is 0.5 and assessed ecological class Tor the
sed diversion site 1s Class [ Tropical Moist Deciduous Forests). The NPV will be charged o Rso 939
ISR

Flora and Fauna and archacological importance: - The area does not form a part of National

Park Sunctuary ar Biosphere Reserve, Sample or preservation plot. Also there s no principal species !

Hora and Goana, endeniie. threatened  species. Moreaver, the area does not have importance  from

archeological view paint, No vare endangered anigque species of Flora and Fauna found o the proposed arca

for diversion of forest Tand during site inspection. No protected archaeologicals heritage sited defense
catablishment or ans other important monwent located in the area. The nearest distance from the Rowa
wildlife sanctuary is 14.25 km.

0. Compensatory Afforestation: - ‘The torest land to be diverted for the above project s 1000 ha

Double degraded forest land has been selected for Compensators Aftorestation. The details are as tollow:-

Forest land identified for Compensatory Aflorestation

District Forest Range  Block  Com ' Arcain ha ' Warking Felling/ treatment
Sub- part ' | Circle | series
Division ment | '
North | Dharm  Pani - | - | 20.00
managar sagar
2000 : '

The map showing the above identified land. has been enclosed with the diversion proposal  The
identified double degraded forest land for rarsing Compensatory Afforestation forms Ipatches, comprising
area 20.00 ha ;

The above area is proposed to be covered under plantation. The Districy Forest Office has drawn up
compensatory Afforestation with a financial outlay of Rs 66.84.600/- The compensatory afforestation

scheme and envisage plantation over 20.00 ha of forest land

contd P4

Pl

f Forests (Central)
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The Dist.F.O. North has given certiticate regarding  suttability  of land  for Compensator
Aftorestation and User Agceney has given undertaking to bear the cost of compensatory altorestation over
20.00 ha. The User Agency has (urnished undertaking to deposit the amount of CA scheme. ete after the
Stage-I clearance under FCA is granted

It is not proposed to imposc condition of penal attorestation, since violation ot FCA has not been

committed.

7. Displacement of Human Population: - No human population is being displaced owing 1o the
project

8. Environmental Cleargunce: - [he environmental clearance s not required as intimated by the User
Agenes in Form-A Part-|

9 Cost benefits analysis: - The cost benelit analysis is enclosed with the proposal

[0 Violation of Forest (Conservation) Act/ Indian Forest Act: -

There has been no violation of FCA i respect of instant proposal So, the State Government does
not propose for imposing condibion for penal Attorestation.,
I Recommendation of the State Government:- Recommendations of the Nodal Obireers 1-CA and
the State Government are submitted i part IV & Vool the Form-"A"7 respectively and these are enclosed
with the proposal. The Assessing Officers have not made any adverse comment on the proposal and it has
been suitably commented upon by senior officers. The proposed diversion site is not a pant ol National Park,
Sanctuary. Biosphere Reserve, Sample or Preservation Plot, Ecologically fragile zone. The proposal is not
going to affect any endemic species of flora and Tauna. The project will also not adversely alteet tmber. fuel
wood and MEP supply to rural masses. Since there is no violation of FCAL 1980, so the State Goy b does not
propose for impoesing condition for penal altorestation. in the instant proposal  The District Forest Ofticer.
North recommended the proposal with the (ollowing conditions:-

1 Mhe damage o the forest during construction activities should be mimimum and also without
ctiecting the adjacent patches of plantation” forests
1. Parts of the area proposed Tor diversion are prone 1o soil crosion it needed the user ageney should
bear the expenditure incureed for soil stabilization measures and also to avoid the soil erosion and
landshides during construction,
ui For additional protection measures there are requirement ot patrolling vehicles under Novth Topura,
se fund of Rs. 21 Iakhs may be placed by the user agency for vehicles and also tor other protection

rebated gears,

n [here needs proper fencing ot the proposed Jand for diversion with ¢hain link tencing. the wentativ e
estimate towards the chain link lencing would be Rs. 21 lakhs which may be placed by the usa
agency

Y Only the requirement number of trees that needs 1o be felled during the implementation of the
project.

12. I would. therefore, request you to kindly convey the approval of the Ministry of Lovironment &

Forests, Government of India u/s 2(ii) of the Forest (Conservation) Act 1980 for diversion of the torest land
in question in favour of the Sub-Divisional Magistrate, Kanchanpur.
Yours taithfully
LEnclo:-As stated aboyve
/\'l‘\l Fe oL
(Harshakumar )

Joit Secretans
to the Government of bripua
List of Enclosures:-

1 Form A comprising Part-l, lj._\_u_—JLer—lll. Pant-1V & Part-\
5

20781 mspection report | ‘Alﬂ V. -
~

e

Land statement

Deputy Inspector Géneral of[Forests (Central)
Gowvt. of India Misistry of Envicanment imate Change
North East: ' ( #pan




4. Certificate for minimum requirement of area

5. Toposheet map
6. Vendyke Mouja map

7. Toposheetl

8. lndertakings
9. Capy of uploading the proposal

10. Others

Copy to:-

1. The Principal Chief Conservator of Forests & HoFF, Tripura for information please.
2. The Chiet Conservator of Forests (T). FHQ for kind information.

3. The Secretary. Revenue Deptt.. Government of Tripura for kind information.
4. The District Forest Officer, North for information please.

5 The Sub-Divisional Forest Ofticer. Kanchanpur for information please.

6. The Sub-Divisional Magistrate. Kanchanpur for information please

g
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By Speed Post
No.F.6-1277FC/For-2020/4p4 - g ()
Government of Tripura
Forest Department
\ Duted, Agartala, the c?gd(mobc.z 2020

DY
p \
\

; x e,

lo LI W AA

The Deputy Dircctor General Forests (Centrat), V. |

Ministry of Environment. Forests & Climalte ('Imjfj‘ri- (‘ " &‘?)

North Eastern Regional Qtftice. Law-U-Sib. N i p\’l(

Lumbatngen, Near M.T.C. Workshop. =2y

Shillong- 783021

Subject: - Proposal for diversiom of 25.00 ha forest land for resettlement of Bru migrants at location
Bhandarima ot mouja- CCRIE in favour ot SDM Kanchanpur under North District

Proposal No- FPAVTR/REHAB/ 307132020

=)

Sir.

I am directed to send herewith a proposal received from the Sub-Divisional Magistrate.
Kanchanpur seeking clearance v/s 2 (ii) ot the Forest (Conservation) Act. 1980 tor scttlement of Bru migrant
at location Bhandarima ol mouja- CCRFEF under North District
2. Brief Description: - This proposal submitted by the user agency sechs diversion ol 2500 ha Torest Lnd
tor resettlement of Bru migrant at location Bhandarima in tavour of SDM. Kanchanpur under North District
as per land description given in the Part-l of Form-"A7 The User Agency has intimated that the area
proposed tor diversion is For resettlement of Bru migrant at location Bhandarima

Covernment ol Iondia hos been makmng effons i vonsaltation with Goscrmments of Tripura and

Mizoram and BRUD Organizations for settlement of Bru displaced persons Irom Mizoram
stgned an 37 duly 2008 for thew repatration to Mizoram

md prescntly

Bving in camps in Tripura: An Agreciment wis
fanulics with [.36Y9 persons repatriated o Mizoram afier the agreement. A large number of the remimnin:
Farmilies have shown unwillimeoess o repateiate to Mizoram and ssant 1o settle down i Tnpura

willingness toosettle the willing Brus in Tripura. hen

Phe Government of Trpura has shown
Oruanizations and the Government of Mizoram.

settlement in Troipura has alse been agreed 1o by the BRI
Ihe option to BRU families to repatriate to Mizoram as per agreement of 3™ July 2018 will continue A\ copa
of the agreement between Govermment of India. Gosvernment ol Tripura, Government of Nizoram and BRU
representative organizations is enclosed.

The user Agency has exwmned 1wo alternative sites for the said BRU Nigrants at Mo €0 R
CS plot No.6751/P under Kanchanpur Sub-Division but rejected due to forest patta and tssues and there 1~
no proper toad connectivity . The two alternative locations were explored Jor settlement o Bru migrant, but it
was not found suitable. The User Agency has submitted STOTFD (RoFR) Act, 06 Certiticate as per format.

However it is not a site specific project, absence of non-forestland in the viciity makes the proposal
tor diversion amply justified.
3. Details of forestland proposed for diversion:- The Jand particulars in respect ol the Torest land
proposed for diversion are annéxcd with Part-1 of the Form-"A". Purposce wise break up has been enciosed
Part-1 of the Form-"A". The total land involved in the project ts 23.00 ha only out of this the torest kind in
the State of Tripura is as follows:-

(a) RF - 2500
(h) P.F. - Nil
re) Unclassed - Nil. C -

() Village forests - Nil,

Total - 2500

Diary No /S/K(/

Dat- 7(/ A ZC:/("

Thange
/

Contd P2

Deputy Inspector General of|Forests (Central)
Gowl. of India Ministry of EnvirenmeM, Forest & Climate Change
North Eastern Regions! Offics, Shiltong
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1.
Forest land identified for proposed BRU Migrants - -
| District | Forest | l{ange . Rev. Compartment Areain Wo;king Felling/
‘ |I Sub- | CS ha Circle treatment
Division | Plot seres
L No.
North ' Kanchan | Kanchan | 675/ : 25.00
' pur pur P
4, Maps enclosed:- The user agency has furnished the following maps along with the diversion
proposals: ;
i Vendyke map showing the location of proposed projeet i the State and Mouja map tor
raising compensaiory afforestation
it Topo Sheet showing the location of proposed site as well as Compensatory Afforestation
sile
i Soft copy of (_shp) shape file over the praposed land for diversion
iv. Soft copy of (.shp} shape file over the Compensatory Afforestation land

5 Assessment of Forest Stock: - The forest area is sttuated w the Dist F Q. North of the State. The
forest area is situated under Kanchanpur Forest Sub-Division of the State. The proposed area covered with
400 nos trees sweh as 35 nos Gmelin arborea, 53 nos Albizzia spp . 18 nos Syzigram cuminic 23 nos Bombay
cetba, 67 nos Albizia procera, 15 nos Pletorspermum acerifolia, 189 nos others.  The details of tree
enumeration list have been enclosed with Part-1l of Form-A. The density of the vegetation is given below -
District Forest Office, North:- The ruting crown density is 0.53 and assessed ecological ¢lass for the
proposed diversion site is Class | (Tropical Moist Deciduous Forests) The NPV will be charged @ Rs. 9 39
lakh per ha

6 Flora and Fauna and archacological importance: - The area does not form a part of National
Park/ Sanctuary or Biosphere Reserve, Sample or preservation plol. Alse there is no principal species of
flora and fauna, endemic, threatened species. Moreover, the area does not have imporance from
archeological view point. No tare/ endangered/ unique species of Flora and Fauna found in the proposed area
for diversion of forest land during site inspection. No protected archaeological? heritage site/ defense
establishment or any other important monument located in the area. The nearest distance of proposed land
for diversion is 32.34 km from the boundary of the Rowa Wildlife Sanctuary

7 Compensatory Afforestation: - The forest land to be diverted for the above project is 25.00 ha
Degraded Torest land has been selected Tor Compensatory Afforestation: The detarls ase as follow -

Forest Jand identified for Compensatory Afforestation

District | Forest Sub- Range | Blo | Compar: Areain = Workin 577’Seedﬁlihgis to be
Division ck  tment ©  ha g Circle planted

North ' Kanchanpur l Kanchanp 4500 (a total of 43000
I ur/ nos saplings shall
| be planted (@ 1000
| | saplings per ha
' thiough AR}
| Panisagar B - 84 - (a total of 5000 nos
| saplings shall be
| | . planted @ 396 nos
saplings thraugh
ANR}

s
()
FN

f.,/'l'\d 3

snector Beheral of Forests (Central)
Gowi. of India Minisiry of ment, Forest & Climate Change
North Eaestern Regioral Qffice, Shillong

1. Hi



The map showing the above identitied land. has been enclosed with the diversion proposal. The identitied
degraded torest land for raising Compensatory Aftorestation forms 2 patches, comprising arcit 53 4 ha 1 he
District Forest Officer. North submined two estimates Tor raising compensatory atloresiation over 33 - ha of
forest land as per feasibilinn . According o his estinte e will plant total 30000 nos saphings over 3504 ha ol
torest land e adso mentioned that wotal number of saplings will be planted s 15000« 1000 saphings per ha
through AR over 45.00 ha forest land, Remaimimg 5000 plants will be planted over 8- ha ot degraded torest
land (3000 2 396 sapling per ha).

Fhe above arca is proposed 1o be covered under plantation. The District Forest Oftice hias prepared
estimate for compensators Atforestation with o Bnancial outlay of R 1720060530 -0 The compensaton
alforestation scheme and envisage block plantation over 354 ha of degraded Torest fand. The DistE O
North has given certiticate reearding suitahilinn of land Tor Compensatory Aftorestation od User Aeency
has given undertaking to bear the cost of compensatory alforestation. The User Ageney has furnished
undenakimg o deposit the amount of CA scheme. ele alter the Stage-| clearanee under FCAA s granted

C s not proposed o ipose condition of penal afforestation. simee violaton of TOA hias not been
committed
8 Displacement of Human Population: - No human pepulation is being displaced ovng o the
praoject.

9 Faovirommental Clearance: - The eovitenmental clearance s nat required as imtimated by the U g
Ageney i Form-A Part-1,
t Cost benefits analysis: - [he cost benchitanals <is is enclosed soath the proposal

I Violation of Forest (Conservation) Act Indian Forest Act: -

Fhere has been no violation of TCA morespect of instant proposal Sothe State Government does
not propose for imposing condition for penal Aftorestation.
12 Recommendation ol the State Government:- Recommendations ol the Nodal Ofticer, 1CA and
the State Government wre submutted e pact 1V &V ot the Form="A7 respectivels and these are enclosed
with the proposal. Fhe Assessing Ofticers ave not made any adverse comment on the proposal and it has
been saably commented upon by senior officers The proposed diversion site is nota part of National Park
Sanctuars . Brosphere Reserve, Sample or Prescenvation Pl 1 eologically fracile zone The proposal s nat
soing to allect any endemic species of Hora and tauna The project will also not adversely aftect timber. fucl
wood and MIFE supply to rural masses. Sinee there s no violation of TC AL T9800 so the State Gove does not
propose for imposing condinon for penal afYorestanion, i the mistant proposal The Phstrcn Forest Cittice
North recommended the proposal with ihe Tollowing conditions -

T he damage o the torest during construction activities should be minimum and also swithout eltecting
the adjacent patches of plantations forests

. Parts of the area proposed for diversion are prone o soil crosion if necded the usee agencey should bea
the expenditure incurred for soil stabilization measures and also to avoid the soil erosion and landshides
during construction:

. A butterfly based natural interpretation centre at Kanchanpur sub division for an amount of
Rs. 40.00 lakhs tor the conservations of the various butterfTies and nateral heritaee and tor the creation
of wwareness among the people which may be placed by the user ageney for the purpose

W Further tor patrolling in and around of the arca since the arca has never been occupied by human
habitation. there arc fears that there may be some possible to damage to forest in and around. sothere
shall be requirement of vehicle for patrolling. preferably a four wheel drive vehicle. along with other
mstrument such as chain saw. water proof rope, portable generator setevte. for an amount of Rs.21
lakhsowhich may be placed by the user agency '

o There needs proper fencing of the proposed dinverston swith chang ok fencine the temuative estimale
towards the chiann hink fencimg would be Ry 36,24 akhs swhich miay be placed by the user ageney

VY Only the requirement number of trees that needs to be telled during the implementation ot the progect

: Contd P 3

Deputy Inspdclor Genorgl of Forests (Central)
GOW. of/nd/'a Ministhy of Envirapma st B

North Eastern Regianal Office, §

Pl

limate Che
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13. I would, therefore. request you to kindly convey the approval of the Ministry of” Environment &
Forests, Government of India u/s 2(ii) of the Forest (Conservation) Act 1980 for diversion of the forest land

in question in favour of the Sub-Divisional Magistrate. Kanchanpur.
Yours faithiully .

(Harshakumar C)

Jomnt Secretan

Enclo:-As stated above

to the Government ol Tripura
List of Enclosures:-
[ Form -A comprising Part-1. Part-11. Pan-11. Part-1V & Part-\
2. Site inspection report ol DistF.OL Narth
3 Land statement
4. Certificate for minimum requirement of urea
5. Toposheet map
6. Vendyhe Mouja map
[ oposheet
8. Undertakings
9. Copy of uploading the proposal
10. Others

Copy 10:-

I the Principal Chiet Conservator of Forests & VoFFL Tripura 1or intormation please

2 he Chief Conservator ol Torests (TY, FHO Tor Kind intormation

3 The Sceretary, Revenue Deptt. Government of Tripura for kind information

4. The District Forest Otlicer, North tor information please.

3 The Sub-Divastonal Forest Officer. Kanchanpur for mlormation please

6. The Sub-Divisiondl NMuagistrate. Kanchanpur lor intormatton please 2 f
(4

J {?g,\uzzuzc

Jom Seorctan

to the Government of Tripura

Deputy Indpectar Geppral of Forests (Central)
Gowl. of India Ministry of Envitonmoni, Forect & Climate Change
North Eastern Regional Office, Shifiong
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I3y 5\|']'L'L*tl Post

‘ No.b 6-1279/FClor-2020° 967 = 73
Government of Tripura
Forest Department H

_ Dated, Agartala. [he"18 October. 2024
To
The Deputy Director General Forests (Central), _
Ministry of Environment. Forests & Climate Change
North Eastern Regional Oftice. Law-U-Sib,
Lumbatngen. Near M.T O Workshop. / -
Shillong- 793021 B
Subject: - Proposal tor diversjon of 25.00 ha forest land lTor resettlement of” Bru migrants ol mouja

Gachirampara in tavour of SDM Kanchanpur under North District
Proposal No - P TR-REHAR 50745 2020

S
I am directed to send herewith a proposal received from the Sub-Divisional Magistrate,
Kanchanpur seeking clearance u/s 2 (i) of the Forest (Conservation) Act, 1980 for settfement of Bru migrant

ol mouja- Gachirampara under North District

2. Brief Description: - This proposal submitted by the user agency seeks diversian of 2500 ha foress
fand for resettlement of Bro migrants of moujae Gachirampara in favour of SIM Kanchanpur under Mo
District for resettlement ol Bru migrant in tavour of SDNL Kanchanpur vnder North Distier as per T
description given in the Part=l of Farm-"A" The User Agencey has intimated that the area proposed Lo
diversion 1s for resettlement of Bru nugrant of mouja- Ciachirampars

Coovernment ol badi bas been makone eftorts in consultation with Governments ol Tepura aud
Mizoram and BRI Orpanizatons for settlement of Bru displaced persons (rom Mizoram and presenty
living i camps in Tripura. An Agreeient was sizned on 3% July 2018 tor their repatriation to Mizagam 328

Fnpilies with 1569 persons repatriated to Mizorim after the agreement. A Jaree nwnber ot the remaming
armlies have show i onws dhineness o repatoate o Nzoram and want wo settle down in bnpuara

Phe Government of Tripura hos shown swallingness o sentle the wilthog Bros i ivipora. Hhico
settlement fo Peipars bas also been agread o by the BRU Oreanizations and the Government of Mizoran
Phe optiva to BRU families 1o repatriate 1o Mizorim as per agreement of 3 July 2018 will continue. A cops
of the agrecment between Government o) ndia, Gosernment of Tripura, Government ol Nizoram and BRI
representative organizations is enclosed

The user Agencey has examined tvo alternative sites tor the sard 3R
of Gachiramram mouja under Kanchanpur Sub-Division but rejected due to forest patta issue aind there v o

Prerants b CS plot Mo =20
proper road connectivity. he two alternative locations swere explored tor settlement of Bru migrant. but 1t
was not lound suitable. The User Agency has submitted STOTED (RoFR) Act.06 Certificate as per tarmat.
However it is nut a site specitic project. absence ol non-torestland in the vicinity makes the proposal
for diversion amply justified.
3. Details of forestland proposed for diversion:- The land particulars in respect of the forest fand
proposed for diversion are annexed with Part-1 of the Form-"A™ Purpose wise break up has been enclosed in
Part-1 of the Form-"A™. The total Jand involved in the project is 25 00 ha only out of this the forest land in
the State of Tripura is as follows:-

raj PRF - Nl

thi P.F. - Nil -
fe) Unclussed 2500

() Villuge forests - Nil, ey

(el 1’_’/.'113;_1’;-_!11;1‘_\'_/,7_- Nil : Diary No i S".(_.——[

1 ' 2D 00 S
1o ) . )13 Do

q — [/ _~. %
Dale F/_,_-F_fi-‘D'vA
Cacte Changa

il § Sl ORMANL FU
Ministey of Creionmsat

" ;:'.""

Mg, 1
Ccontd P2

Deputy Inspector fFensral of Forasts (Central)
Govl. of India Ministry of Eaviranmen!, Foresl & Climate Chenge
North Eastern Regional Ofiics, Skiilong
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\.\ v ~ Forest land identified for proposed BRU Migrants
'- | District T Forest | Range— " Rev. -_Co_mpa—rtment  Areain | _Working Felling:z»/”-
| Sub- CS ha Circle treatment
Division Plot series
‘ [ . No. L
North | Kanchan | - | < [ - [ 2500 |
pur
4. Maps enclosed:- The user agency has furnished the following maps along with the diversion
proposals:
i Vendyke map showing the location of proposed project in the State and Mouja map to
raising compensatory attorestation
i Topo Sheet showing the location of proposed site as well as Compensatory Atforestation
site
. Soft copy of (.shp) shape tile vver the proposed land for diversion.
iv Soft copy of (.shp) shape tile over the Compensatory Afforestation land
4. Assessment of Forest Stock: - The forest area is situated in the Dist.l.O. North of the State, The

forest area is situated under Kanchanpur Forest Sub-Division of the State. The proposed area covered with
18 nos tress which is enclosed with the part-11 of the proposal. The details of tree enumerations have been
enclosed with Part-1T ot Form-AL The trees arca 7 nos Artocarpus heterophyHus. 1 no. Gmielin arborea, 8 nos
Mangitera indica. 2 nos Tarmaridius indica. The densitv of the vegetation is given below -

District Forest Office, North:- The ruling crown density iy 02 and assessed ecolocical class for the
proposed diversion site is Class 1(Tropical Moist Deciduous Forestsy, The NPV will be charged « Ks. 7.30
lakh per ha

> Flora and Fauna and archaeological importance: - The area does not Torm a part of Nationul
Parks Sanctuary or Biosphere Reserve, Sample or presemvation plot. Alse there is no principal species ol
flora and fauna, endemic. threatened species. Moreover. the area does not have importance {rom
archeological view point. No rare/ endangered’ unigque species of Flova and Fauna found in the proposed area
for diversion of forest land during site mspection. No protected archacological/ heritage site’ defense
establishment or any other important monument located in the arca.

6. Compensatory Afforestation; - the forest land to be diverted for the above project is 25.00 ha
Degraded forest land has been selected fur Compensatory Afforestation The details are as tollow -

Forest land identified for Compensatory Afforestation

" District Forest HT#E:;ngc . Blo 7‘.0mpu Areain ha Working | Felling/ treatment
Sub- ¢k riment Cirele series
Division

North | Kanchan = Damcher - - 25.00 T
‘ pur ra

o | "_Pal_lisaga 1 L 25.00
| | r

 Toal 50.00 ha

The map showing the above identitied land, has been enclosed with the diversion proposal. The
identified degraded forest land for raising Compensatory Aflorestation forms 1 patches, comprising area
50.00 ha.

The above area is proposed ta be covered under plantation. The District Forest Office has drawn up

’

compensatory Aftorestation with a financial outlay of Rs. 1.67.1 1,500 -

ﬁ_\”\

Deputy Inspector Gelveral of Forasts (Central)
Gowl. of India Ministry of Eavironment, Forest & Climate Change
North Eastern Regional Cffice, Shillang
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The DistF.O. North has given certilicate regarding suitability  of land  for  Compensaton
Afforestation and User Ageney has given undertaking 1o bear the cost of compensatory afttorestation ovey
50.00 ha, The User Ageney has furnished undertaking to deposit the amount of CA scheme. ete atter the
Stage-| clearance under FOA s gramed.

[t is not proposcd to mpose condition ol penal altarestation. since vivlation of FCA has not been

commitied.

7. Displacement of Human Population: - No human population is being displaced owing 1o the
project

8 Environmental Clearance: - The envitonmental clearance is not required as imtomated hy the Vg
Agency i Form-A Puart-1 '

9 Cost benefits analysis: - The cost beneticanaly ses is enclosed with the proposal

10 Violation of Forest (Conservation) Act/ lndian Forest Act: -

There has been no violation of FCA in respeet of instant proposal. So. the State Government does
not propose for imposing condition for penal Atforestation.
11 Recommendation of the State Government:- Recommendations of the Nodal Otficer. O N qnd the
State Government are submitted in part 1V &V o the Porm-— A7 respectively and these are enclosed with
the proposal. The Assessing Otticers have not made any adverse comment on the proposal and it has heen

suitably commented upon by senior afticers The proposed diversion e e net o part o St P

Sanctuary, Biosphere Reserve, Sample or Preservanon Plon boolowicalls Tracile zone The poopoeal o ot
woing o affect any endemic species ol flora and Tauna The project sl also nor adversels albeor b ol
wood and MEP supply to rurad masses. Since there is oy iolation of FO NS TUSO0 sonthe State Cront o oo
propose for imposing condition tor peaal attorestation. o the instant proposals The Dt Foresl O e

North reconmumended the proposal with the following conditions:-

Lo Lhe damaze o the forest during construction activitics should be minimum and alsa without
cliecting the adjacent patches of plantation? forests,

2. Parts ol the area proposed for diversion are prone to soil crosion it needed the user agenes should
bear the expenditure incurred Tor soil stabilization measures and also o avoid the soil croston and
fandslides during construction.

3. Efforts are o be taken towards EX situ conservation under Tripura ta salvage the bio diversity loss in

licu of the said project, so a tfund of Rs.40 lakhs may be placed by the user agency

- There needs proper tencing of the proposed diversion with chain link fencing. the tentative estimatye
towards the chain link fencing swould be Rs. 34.00 Takbs which mas be placed by the user ageney .

Y. Only the requirement number of wees that needs o be felled during the implementation of the
project.

12 I would. therefore: request you o kindby conves the approvad ol the Ninsty ol Liovironment &

Forests. Government of India u’s 201) of the Forest tConservation) Aet 1980 Tor diversion ol the torest land
in question i favour of the Sub-Divisional Magistrate. Kanchanpur.
Yours faithtully

Enclo:-As stated above
L
%l/q?’?

{(Harshakuwmar O)
Joint Sceretny
to the Government of Fripuia
List of Enclosures:- '
I, Form -A comprising Part-l. Part-11 Par-1L Part-1V & Part-V -~
2. Site inspection report ot DistF.O. North

3. Land statement

Lo h

Deputy Inspector General of Forests (Central)
Govi. of India Ministry of Enviconmant, Forest & Climate Chang@
North Eastern Regional Cffice, Shiliong
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Certificate for minimum requirement ol area
Toposheet map

Vendyke Mouja map

Toposheet

Undertakings

Copy of uploading the proposal

10. Others
Copy to:-

- N

‘S

Q.

The Principal Chief Conservator of Forests & HoFF, Tripura for information please
The Chief Conservator of Farests (T), FHQ for kind information.

The Secretary, Revenue Deptt., Government of Tripura for kind information.

The District Forest Officer, North for information please.

The Sub-Divisional Forest Officer. Kanchanpur for information please.

Uhe Sub-Divisional Magistrate. Kanchanpur for information please
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Jomt Secretan

to the Government

Deputy lnspectO(
Gowt. of India Ministry 01

North Eastern Regional Offi
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eneral of Forests (Central)
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ANNEXURE R1 (A) (v)

By Speed Post
Nob 6-1276°FC For-20207 KK — Qg
Government of Tripura _
Farest Department ,)Qgﬁ'l

Dated. Agartala. the October, 2020
A
The Deputy Dirvector Generval Forests (Central),
Ministry of Eaviconment, Forests & Climate Chanuee
North Eastern Regional Oftice, Law-U-Sib,
[umbatagen, Near NET.COWorkshop,
Shillong- 793021
Subject: - Proposal for diversion of 25.00 ha forest land for resettlement of Bru migrants of mouja- CCRI

in favour of SDN Kanchanpur under North District

-~ Proposal No- FPTR/REHABR/S060667 2020

Sir.

I am dirccted 0 send herewith a propasal received  from the Sub-Divistonal NMawiarate,
Kanchunpur secking clearance us 2 (i) of the Forest (Conservation) Act. TY80 tor settlement of Bro mivram
ol mouja- CCREF under North District
2. Brief Description: - 'his proposil submitied by the user agency seeks diversion of 25 00 ha forest Lind

tor resettlement of Bru migrant of mouja- CORE i favour of SDML Kanchanpur under North District as po

land description given in the Part-I ol Form-"A" The User Ageney has intimated that the arca proposed |

diversion s tor resetdement of Bru micrant of o= ¢ G K|

Ceovernmient of T has been makine cflons o consudiation st Governmienis 6 L .
Nizoram and BRU Organtzations for settlament ol Bru dhpluul persons lrom Nizoraim and prescntly
living in camps in Lripura. An Agreement was signed on 37 July 2018 for their repatniation (o Nizoram 328
Families with 1369 persons repatnated to Mizoram alter the agreement A large number of the remainn.
families hase shown unwillingness o repatnate o Mizoram and want 1o scrttde down in Tripura

The Government ol Tripura has shown willingness to scttle the willing Brus in Iripura then
settlement in Tripura has also been agreed to by the BRES Oreanizations and the Government of Nlzarun
I he option to BRU Families to repatrate to NMizoram as per agreement of 30 July 2008 will continue N com
ol the agreement betsween Government ol India, Government of Tripura, Government ol Nizormm cnd R
representative olu(llll/dtlonx is enclosed

The user Agency has examined two alernative sites tor the said BRUS Nigrants at focation € C R
of CS plot No.4446/P. 4585/P under Kanchanpur Sub-Division but rejected due 1o forest patta land issues
and the location site is terrain and is not suitable tor settlement. Fhe two alternative locations were aaplored
for settlement of Bru migrant. but it was not found suitable The User Agency has submitted STOTED
(ROI'R) Act.06 Certiticate as per format

However it is nota site specilic project. absence of non-torestland in the vicimies makes the propoesai
for diversion amply justified.
3 Details of forestland proposed for diversion:- The land particulars in respect o the Toresi land
proposed tor diversion are annexed with Part-1 af the Form-"A" Purpose wise break up has been enclosed in
Part-l of the Form-"A". The total land involved in the project is 25.00 ha only ot ot this the torest Lind in
the State ot Tripura is as (ollows:-

fu) RE - 25.00
thy P.F. . Nt i
te) Unclassed - Nil 0
() Village forests - Nil. | Diary No Zg {2
(e Private forest - Nl . e
Total . RAN] Date _/ 7
/ J_""' Ministry af £ e
If
Comd P2

Gener | of Forests {Cﬁn"&’)
gl & Climate Change

b1

Deputy Inspec W

Gowt. of India Minist?y of 0
North Eastern Re

Favyironmanl,

gional (.uhce, Shiliong

43



A4,

Forest land identified for proposed BRU Migrants

| District . Forest . Range Rev. Compartment Areain  Working Felling/
: Sub- cs ha Circle treatment
Division | Plot series
No.
North | Kanchan | Kanchan 4928 | - 25.00 -
pur pur P
4. Maps enclosed:- The user agency has furmished the following maps along with the diversion
proposals:

4 Vendyke map showing the location of proposed project in the State and Mouwja map tor
raising compensatory afforestation
2+ Topo Sheet showing the location of proposed site as well as Compensatory AffTorestation
site
. 3+ Soft copy of (.shp) shape file over the proposed land lor diversion.
A+ Soft copy of (.shp) shape file over the Compensatory Afforestation land.

3. Assessment of Forest Stock: - The torest area is situated in the Dist.bF.O. North of the State  [he
forest area is situated under Kanchanpur torest Sub-Division of the State. The proposed arca covered with
783 nos trees such as  Gimelin arborea 114 nos. 60 nos Albizia spp. 251 nos Tectona grandis. 125 nos
albizia procera. Il nos bombax ceiba 222 nos uthers. The details of tree cnumeration list have been
enclosed with Part-11 of Form-A The density of the vegetation is given below -

District Forest Office. North:- The ruling crown density is 0,65 and assessed ecological class tor vhe
proposed diversion site s Class 1(Tropical Moist Deciduous Forests) The NPV awill be charged @ Rs 9 39
lakh per ha.

6. Flora and IFauna and archacological importance: - The area does nov form a0 pare o Natien:
Park’ Sanctuary or Biosphere Reserve. Sample or preservation plot Also there is no prinapal species o
flora and fauna, cndemice, threatened  species. Maorcover, the area does not have importance fros
archeological view point. No rare/ endangered’ unique species of Flora and Fauna found i the proposed area
for diversion of” forest land during site inspection. No protected archaeological  heritage site defense
establishment or any other important monument located in the arca.  The nearest distance ol proposed and
for diversion is 31 km trom the boundary of the Rowa Wildlite Sanctuary

7. Compensatory Afforestation: - The forest land to be diverted for the above project is 25 00 ha
Degraded torest land has been selected tor Compensatory AfTorestation The details are as follow -

Forest land identified for Compensatory Afforestation

| District ~ Forest Sub- | Range Blo Compar Areainha Working | seedlings to
Division ck tment Circle  be planted
North | Kanchanpur | Damcherr - - ' 7000 - Cfatotl ol
| a fS0000 nos

seedlimes
shall be
planted
W71S nos
seedlings per

ha through

ANRY
70.00
— Contd P
Deputy Inspector Gengral of Forests (Cantral)

Govl. of India hinistry of Ehvironment, Forest & Climate Change
North Eastern Regional Office, Shillong




I he map showing the above identitied Lind. has been cnclosed with the diversion proposal  Fhe
wentitied degraded forest fand {or raising Compensatory Afforestation forms | patches. comprising arca
70.00 ha The District Forest Officer, North submitted estimate for raising compcn:satn‘r_\ atfTorestation as per
feasibility  According to his estimate he will plant total 50.000 nos saplings over 70 00 ha ot torest land e
also mentioned that total number ol saplings shall be planted is 30000 '« 715 saplings per ha through ANR

The above arca is proposed to be covered under plantation. The District Forest Otlice has prepared
estimate for compensatory Altorestation with a financial outlay ol Rs.1.96,82.333/-. I'he compensaton
afforestation scheme and envisage plantation over 70.00 ha ot torest land. The st OO Nonh has wiven
centilicate regarding suitabilitn of” land for Compensatory - Attorestation and Uiser Ageney has given
undertaking to bear the cost of vompensatory altorestation. Fhe User Ageancy has Turnished undertaking o
deposit the amount of CA scheme. ete atter the Stage-1 clearance under FCA is granted.

U is not proposed o impose condition of penal alTorestation, sice violation ol 1FCA has not been

committed.

8 Displacement of Human Population: - No human population is being displaced onwime ool
project

9. Environmental Clearance: - The envivonmmental clearance is not requined as ntimated by the U sa
Ageney i Form-A Pant-t.

. Cost benelits analysis: - | he cost benelitanalysis is enclosed sath the proposal

I1. Violation of Forest (Conscervation) Act/ Indian Forest Act: -

Lhere has been no violation ol TCA T respect ol mstant proposal - So. the State Governmaent does
not propose Ffor imposing condition tor penal ATorestatuon.

e Recommenduation of the State Government:- Recommendations ot the Nodal Oracer. 10\ and

the State Government are submitted in part 1V & Vool the Torm-="A" respectively and these are enclosed

with the proposal The Assessing (1 1icers have not made any adverse comment on the proposal and i has
been suitahly commented upon by senior officers: The proposed diversion site is nat a part ol Nutional Park.

Sanctuary . Biosphere Reserve, Sample or Preservation Plots Ecologically tragile zone. The proposal 15 not

voing Lo atlectany endemic species ol Mora and Tna The project will also not adversely alleet timber. Tuel

wood and MTFP supply to raral masses. Sinee there s no violation ol T D TR0, so the State Gove does not
propose for imposing condition Tor penal altorestation: in the instant proposal - The Distriet Torest Onlied

North recommended the proposal with the follos g conditions:-

I [he damage (o the forest during constiuction activities should be niintmum and also without
cttecting the adjacent patches of planaion forests

II Parts ol the arca proposed Tor diversion e prone 1o soil croston it necded the nser azency shonld!
bear the expenditure incurred tor soil stabilization measures and also to avoid the soil crosion and
landslides during construction.

i, As o special effort towards ex situ conservation an amount ol Rs.20.00 Likhs which may be placed
by the user agency for the purposc.

v, Further for patrolling in and around ot the area there shall be a requirement of vehieletTA A0 4
wheel drive) along with other instrument such as chain sav . water prool rape. portabic genceraton et
ete. for an amount of Rs.21 lakhs . which may be placed by the user agency.

V.o There necds proper fencing of the proposed diversion with chain link fencing. the tentative estimate
towards the chain link fencing would be Rs. 2100 lakhs which may be placed by the aser agency

vieo Only the regquirement number of trees that needs to be felled during the implementation ol the

project

Contd 1P
Depuly Inspector General

Govt. of India Ministry of Frast &
North Eastern Regional Office, Shiliong
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13. I would, therefore, request yvou to kindly convey the approval of the Ministry of Environment &
Forests. Government of India u/s 2(ii) of the Forest (Conservation) Act 1980 for diversion of the forest land
in question in favour of the Sub-Divisional Magistrate, Kanchanpur.

Yours faithfuils .

b,

(Harshakumar O)
ot Secrctan

Enclo:-As stated above

1o the Government of 1ripura

List of Enclosures:-

. Form ~A comprising Pari-1, Part-11. Part-11L Part-1V & Part-V
2. Site inspection report of Dist.F.O), Narth

3. Land statement

4. Certificate for minimum requirement of area

5.

Toposhect map

6. Vendyke Mouja map
Toposheet
Undertakings

oo -

9 Copy of uploading the proposal
[0, Others
Copy (o -

I. The Principal Chicl’Conservator of Forests & HobE. Tripura for information please

2. The Chiet Conservator of Forests (T). FHO tor kind information.

3. The Secretary. Revenue Deptt., Government of 1ripura for kind information.
4. The District Forest Otficer. North for information please

S The Sub-Divisional Forest Otticer. Kanchanpur for information please.

7

/] £ _l":. ) 8: 10 qu)(_n
Joimt Secretan

6 The Sub-Divisional Magistrate. Kanchanpur for information please.

to the Government of Tripura

Deputy‘inspectn al of Foresrs {Central)
Govt. of India M,mstry of viron! st & Climaie Change
North Eastern Reg/onel Offlce, Shillong



ANNEXURE R1 (A) (vi)

By Specd Post
No.F.o-1274/FCil'or-2020: ) ) - f)}%
4 Government of Tripura
o J Forest Department
’ " AAL Dated. Agartala. the 7864 October. 2020
/:fu : (f'“- ¢ N .
T'he Deputy Director General Forests (€ e r;\(). )/) }2/“
Mimstry of Environment, Forests & Climate Chunge‘\-
North Easterm Regional Ottice, Law-U-Sib.
Lumbatngen, Near M. T.C. Workshop.
Shillong- 793021
Subject; - Proposal for diversion of 2500 ha Tovest Jand for resettlement of Bra migrants of niouja- Mang
Chailengta RF 0 favour of SDM Kanchanpur under North District
Proposal No.- FP TRREHAB30604:2021)

Sir,

I am directed to send herewith a proposal received from the Sub-Divisional Magistrate
Kanchanpur seeking clearance u:s 2 (i) of the Forest (Conservation) Act, 1980 for settlement of Bru migrant
ol mouja- Manu-Chailengta RE under North District
2. Brief Description: - This proposal subnutted by the user agency sechs diversion of 23 00 ha torest fand
for resettlement of Bru migrant of miouja- Manu-Chailengta RE in tavour of SDM. Kanchanpur under North
District as per land description given in the Part-1 of Form-"A". The User Agency has intimated that the arca
proposed for diversion is tor rescttlement of Bru migrant of imouja- Manu-Chailengta RIF

Covernment of Indae has been kg eflorts i consultation with Gosernments ot eipura and
Mizoram and BRU Organizations for settlement of Bro displaced persons {rom Mizoram and presently
v i camps i Tripuras Aa Agreement was signed on 37 July 2018 for theie repataiation w Mizocam, 328
Families with 1369 persons repatriated 1o Mizovan alter the aereement. A tavee number of the remaining
Fnihies have shoven ol lineness torepatinte to Nizoram and sant to settde down i L ripura.

Phe Government ot Tripues has shown willingness o seute the witling Brus in tnpura Then
settlement o Tripora has also been agreed o by the BRU Organizations and the Government of Mivoran
[lie option to BRU fanuilies 1 repatrite (0 Mizomm as per agreement of 3™ July 2018 will continue. A copm
ol the agrezment between Government of tndin: Government ot Tripura, Govermiment of Mizoram and BR1
representative organizations is enclosed

The user Agenay has examined two altcnan e sites o the sard BRUS Migrants under Kanchanpu:
Sab-Division but rejected die vo forest patta fand e and there is no proper road connectinny The e
alternative focations were explored Tor settlement of Bro miziant, but nowas not found switable. The User
Ageney has submitted STOTED (RoFR) Act06 Certificate as per format.

However it is not a site specific project. absence ol non-forestland mn the vicinits makes the proposal

for diversion amply justified.
3. Details of forestland proposed for Jdiversion:- The land particulars in respect ol the torest land
proposed for diversion are annexed with Part-] of the Form-"A". Purpose wise break up has been enclosed in
Pari-1 of the Form-"A" The toral fand invalved in the project is 25.00 ha only out of this the ferest land in
the State of Tripurd is as follows -

i RF - 2300
(h) P.F. - Nil
(s Unclassed - - Nil I
1classec ! //SC‘S_- —

(d) Village forests - Nil.
ce) Frivace forest - Nil
Total 2500

DiaryNo ™~
o ./(/’ I "),r g

L2 Change

contd P2

Deputy Inspecior General of [forests (Central)
Govt. of India Minisiry of Enviranment, Fotes! & Climate Change
North Eastern Regionel Office, Shillong
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;2
Forest land identified for proposed BRU Migrants
District Forest Range Rev. Compartment ;. Areain Working Felling/
" Sub- CS ha Cirele treatment
Division Plot series
No. _
North | Kanchan = Kanchan = 252D - 25.00
pur put '
4. Maps enclosed:- The user agency has turnished the following maps along with the diversion

proposals: .
A Vendyke map showing the location of proposed project in the State and Mouju niap o
raising compensatory atlorestation
o2 Topo Sheet showing the location of proposed site as well us Compensators Aflorestation
site
M. Soft copy of (.shp) shape file over the proposed land for diversion
~ W Soft copy of (shp) shape tile over the Compensators Afforestation land.

3 Assessment ol Forest Stock: - The forest arca is situated o the Dist F.O North of the State The
forest area is situated under Kanchanpur [ orest Sub-Division of the State. he proposed arca covered with
171 nos trees such as 62 nos Gmelin arborea, 10 nos Bombax ceiba. 48 nos Albizia procera. 51 no~
Pterrospermum acerifolia. Lhe details of ree enumeration list have beett enclosed with Part-11 of Form-

The density of the vegetation is given below:-

District Forest Office, North:- The ruling crown density is 035 and assessed ecological class Tor the
proposed diversion site is Class T Tropical Moist Deciduous Forests)  The NPV will be charged -a Rs 9.39
lakh per ha.

6. Flora and Fauna and archacological importance: - Fhe area does not form a part of National
Park/ Sanctuary or Biosphere Reserve, Sample or preservation plot. Also there is no principal species of
Nora and fauna. endemic. threatened species. Morcover, the area does not have importance  from
archeological view point No rare: endangered” unique species of Flora and Fauna found in the proposed area
for diversion ot torest dand during site inspection. No protected archacologieal heritage site defense
establishment or any other important monument located in the area. Fhe nearest distance of proposed Tand
for diversion is 3234 km from the boundary of the Rowa Wildlife Sanctuary

7. Compensatory Afforestation: - The forest land 1o be diverted tor the above project s 22 00 hy
Degraded forest fand has been selected for Compensatory Atforestation. The details are as tollow -

ation

Forest land identified for Compensatory Afforest
Areain ha | Working

District | Forest Sub- Ruﬁge " Blo y7(‘0m'pr-.u ;
DPivision ck tment . o Cirele be planted

seedlings to

North Kanchanpur " Damcherr . 70.00 (a total ol
' a 50000 nos
| seedlings
shall he
planted
715 nos
seedlings per
ha through
ANR)
B _ 7000 )

Contd P23

/r"'

Depity Inspéctor General of Forests (Central)
Gowt. of India Minisiry of Enviranmeni, Ferest & Climate Change
North Eastern Regional Office, Shillong
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The map showing the above identified land. has heen enclosed with the diversion proposal. The
identitied degraded Torest land for raising Compensatory Atforestation forms 1 patches. comprising area
7000 ha The Distriict Forest Otficer, North sabimitted estimates Tor raising compensiatory attorestation as
per feasibility. According o his estimate Be will plant total 30,000 nos saphings over 7000 ha of forest land
He also mentioned that wtal nwmber of saplings will be plamed s 30000 a0 715 saplings per ha through
ANR.

The above area is proposed o be covered under plantation. The District Forest Office has prepared
estimate for compensatory AlTorestation with a financial outlay off Rs. 1962333~ The compensatorn
atforestation scheme and envisage plantation over 7000 ha of torest fand. The Disth O North has given
certificate regarding suitabilinn” of fand Tor Compensatory Afforestation and  Uiser Agency has given
undertaking to bear the cost of compensatory attorestinion The User Agencey has furnished undertahine to
deposit the amount of CA scheme. ete after the Stage-1 clearance under FOA 1S granted.

It is not proposed o hpose condition ol penal atforestation, since violation of FCA has not been

committed.

S Displacement of Human Population: - No human popualation is being displaced owing to the
project

Y Environmental Clearanee: - The envitenmental clearance is not required as mtimited by the U e
Agcies i Form=A\ Part-|

1o Cost benefits analysis: - Vhe cost beneficanalysisos enclosed with the proposal

i Violation of Forest (Conservation) Act/ Indian Forest et -

[here has been no viodation of 1O inrespect ol mstant proposal Soo the State Government does
nat propose tor impaosing condition for penal Aferestation.
e Recommendation of the State Government- Recommendations of the Nodal Ofticer. FC A and
the State Government are subimitted o part IV & V oof the Form-"A" respectively and these are enclosed
with the proposal, The Assessing Officers have notmade any adverse comment on the propesal and i has
been suttably commented upon by semor officers The proposed diversion site 1s not a part of National Park.
Sanctuary, Biosphere Reserver Sample o Presenvation Plot, Feologically fragile zone. The proposal s non
going o atfect any endemic species of Nora and fauna. The project will also nor adversely attect thuber. tucel
wood and MEP supply to rural masses. Sinee there is no violation of FCAL 1980, so the State Gove does nat
propose Tor imposing condition for penal afforestation. in the instant proposal. The District Torest Officer
Naorth recommended the proposal with the folfowing conditions-

I Fhe damage to the forest during consttuction activities should be mminum and also wirthout
ellecting the adjacent putches ol plintation rorest-

i Yarts ol 1the area proposed Tor disersion are prone (o soil croston if needed the vaer agency should
bear the expenditare incurred tor soil stabilization mcasures and also to avord the seil erosten and
landslides during constraction

L A walk inaviary may be set up in Kanchanpur Sub Division tor an amount ot Rso 700G akhs (o
the conservation of the various birds and for the ereation of awarencess among the people swhich mas
be placed by the user agencey for the purpose.

n There needs proper fencing of the proposed diversion with chain link fencing. the tentative estimate
tovwards the chatn ink fencing would be R 36.24 fakhs which may be placed by the user avency .

Voo Only the requirement number of trees that needs 1o be felled during the implementation ol the
project

Contd P4
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13. | would. therefore. request you to kindly convey the approval of the Ministry of Environment &
Forests, Government of India u/s 2(ii) of the Forest (Conservation) Act 1980 tor diversion of the forest land
in question in favour of the Sub-Divisional Magistrate. Kanchanpur.

Yours faithtully.

Lnclo:-As stated above /IK}I

(Harshakunwr ¢
Jotm Secretan

. to the Government of ripura

List of Enclosures:-
FooForm - A comprising Part-1, Part-H. Part-NH1 Pare-1V & Part-V
2. Site inspection report of Dist .0 North
3. Land statement
4. Certificate tor minimum requirement of arca
5 Taposheet map
6. Vendyke Mouja map
7. Topuosheet
8. Undertakings
9. Copy olfuploading the proposal
10 Others
Copy to:-
I The Principal Chiel Conservator of Forests & [oFF. Tripura lor mformation please
2. The Chief Conservator of Forests (1), [FHQ for Kind information.
3 The Seerctary. Revenue Deptt.. Government of Fripura for Kind information.
4 The District Forest €Ticer. North for mformation please
50 The Sub-Divisional Forest Officer. Kanchanpur for imformation pleasce.
6. he Sub-Divisional Magistrate. Kanchanpu for information please 5l
r "f
Joint S rcl{il')

to the Government of Lripura

Deputy Inspecter Beneral of Forests (Central)

Gowt. of India Ministry of Environment, Forest & £
“~rth Easicrn Regional Office, Si

~hange

S0

AR



ANNEXURE R1 (B)
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HITT GYEAR /Govt of India
q3aTor , dof Wm Wﬂmﬁ/l\"!inist)y of Environment, Forest & Climate Change
@EHT & FTATETA/ Novth Eastern Regional Office, V& /Shillong

REC 8% & A7/ Minutes of the 34" REC meeting 29" Octodber, 2020

The following proposals for settlement of BRU Migrant in the State of Tripura have been
discussed by the REC:-
1. Proposal tor diversion ol of 14.22 ha forest land for scttiement of BRU Migrant in favour
of SDM. Senamura under District Forest Officer, Sepahijala.

2. Diversion of 15,00 ha forest land for settlement of BRU Migrant ot Mouja west Kalajhari
RF in favour of SDM. Amarpur under Gomati District.
3. Diversion of 10.643 ha forest land for settlement of BRU Migrant at location Shikabri in

tavour of SDM, Khowai under Khowai District Forest.
4. Diversion of 10.00 ha forest land for settlement of BRY! Migrant at Mouja MCORFE in
favour of SDM, Lt. Valiey under Dhalai District

The REC was informed about the importance and letter of agreement signed between the Govl of
India, Govt of Tripura. Gavt of Mizoram and Bru Organisations in respect of the above

proposals.

REC deliberated on the para [.16. of the guidelines of Forest (Conservaton) Act. 1980 and
Forest Conservation Rules, 2003, Handbook 2019 which read as

“1.16. Diversion of forest land for rehabilitation:

Diversion of forest land for refiahilitaiion of people is wormally not allowed. However  vuci
diversion may be considered as a special case, if diversion of forest land is exsentially reguived for
the rehabilitation of persons belonging (o Scheduled Tribes, Scheduled Castes avid vther people whn

may have to be shified from the core zone of a national park, sanctuary or reserve.”

However the resetilernent of Bru migrants being a iong pending issuc and considering the
sensitivity of the matter with immense human misery involved: the REC decided to consider the
proposals in as a special case and 1n a positive light subject to compliance of the Sate Gove ol ail
other mandatory conditions required for diversion of forest lund and refer the matler to
competent authority in the MoEF&CC.

The Nodal Ofticer (FCA). Govt of Tripura informed that these proposed Bru resettlement areus
is not for the persons from the core zone of national park. sanctuary or reserve. however the
proposal are submitted as per the agreement taken up by the Govt of India to reseitle the
displaced Bru from Mizoram and presently living in camps in Tripura. The Nodal Qfficer further
informed that there are total 14 numbers of proposals seeking forest clearance under
F(C)Act, 1980 which are currently processed in the State Govi. 4(leur) of which are being
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included in this REC. The REC asked the State Govt why the resettlement has not been dene in
the revenue tand as the proposal is not site spectfic. The State Govt of Tripura clarified that no
large chunk of revenue land is available in the State tor this purpose as most of the availablc
revenue land are in small pockets. [t wuas lurther claritied that there are no proposal toi
rehabilitation of displaced Bru in the revenue land.

REC members noted that this is a sensitive 1ssue which unfortunately also involves lots of human
misery. The member further raised the question that the sanie issuc may cone {rom any part of
the country and these proposals need to be examined thoroughly to set a good precedence in
future considering the importance of resettiement of the Bru people.

REC discussed about common problems like small size of proposed area and tuture expansion of
land, encroachment, grazing land for livestock. alternate livelibood. long term rehabilitation plan
as more pressure will be there in the forest. REC suggested for a strict guidelines fuor the
aforesaid unavoidable issues be brought out by the State Govt justitying the proposal since this is
nol admissible under the Forest(Conservation) Act, 1980, State Govt. has thereture bheen
requested to submit the following :-

1) State Govt to submit a comprehensive detail about all the proposals related to the Bru
Scttlements giving among others, the number of people/tamilies to be rehabilitated. the
arca of forest land that would be required. the reason {or not proposing revenue land, the
alternarives explored and other details.

2} A proper justification for granting of diversion of forest land for the purpose ol ths

project which is not admissible ander F{C) Act. 1980 as mentioned carlicr needs 1 be

given with all justification so as o stand fegal serutiny in future.
3y As desired by the REC members, State Govt should come out with cancrete steps (o be
taken to ensure alternative livelithood of the resettled people keeping in mind the
increasing population. demand for land, the need for decent livelihood. the growth of
livestock, and demand for grazing ete so that the pressure oo the forest should be reduced
to the minimum.
4) Restriction, if any, to be imposcd on the settlers by the district administration and State
Govt to prevent encroachment, illegal felling and other illegalities around the forest area
of the settlement.
The REC observed that the cost of project shown agaimst all the proposals was very los
and unrealistic. State Govt informed that it is under revision. State Govt was asked 1o

v
~—

complete and submit.

After general discussion the REC discussed proposal wise as below:-
The AGENDA (1).

L2 ;la.‘,(“\ l a::-
N , i , sy .
T I WEATT &I AT /Name of the proposal St (2L A
fatate '
/File No. Aveafin hay
F. No. 3-TR | Proposal for diversion of ot 10.22 ha forest land for  ripura e

C 062/2020- | settlement of BRU Migrant in thvou_r ol SDM . Sonaniura

Deputy Inspector Genpral of Forests (Central)
Gowvt. of India Hinistrv of | nment, Fest & Climete Change
North Eestern Regional Gifice, Shiilong
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REC observed that the legal status of the proposed land is Proposed Reserve Forest and density ol
2 the proposed area is 0.2 and Eco Class- 1. The following purpose wise break up was dl:-&.‘ussu] by the
REC:-

| SL . Quantum of
| No. l_ - Type of work | lﬁnd (in ha)
1| Const. of 3 Nos of AWC - T
2 |{1no. B school(() rooms ) including play ground & Q0
) | | Health sub centre . 0.6
| 4 |1 Fair Price \hop - - 0.02
| 5 ' I DTW with overhead tank 0.24
| 6 |1 Market Shed o 024
| 7 | Internal Road : e
| 8 | Living Place(30x40 ft) R
9 | Electrical Trcatmuﬂ 0.02
10 ]Land for other use by L()ﬂlll]b’ﬂ[\/ for tivelihood and other ommunlt'/ 4.09
| activities _ .
| | Total B 16.22

The proposal will afiect 50000 nos of bamboa species (0-30¢n1) commonly known as Mritinga. 1he
nearest aerial distance of the proposed site from the Sepahijala Wildlife Sanctaury 15 9486774 km
and fromits ESZ 15 9.386774 k.

The DSS reported the proposed area as "NOT INVIOLATE” as per the Decision Rule No &2 and
entire preposed area s a non forest land (land without vegetabion). The compensatory atforestation
site has been proposed over double the degraded forest arca of 20.44 ha in compartment No 3,
Khatian No. 2/50, Rev /S Plot No 3190, Uttar Sonaimura PRF. Sadar Forest Division, Kalunichonrs
mouja Boxanagar, Sonamura Sub Division, Sepahijala District and as per the DSS report. ont of wual
20.44 ha proposed CA site. 0.88 ha is moderately dense forest. 17.97 ha of open forest and 1.39 ha

non forest land. Thereafier REC accepted the proposed CA siie.

The REC asked the State Govt to clarify on the cost of the project e 20 lakhs whether this cost
consist of all the components fike civil works, NPV, CA. ¢t and mumber of permancnt {Number ol
persons) employee 1.e. 330, The District Collector.  Sipahijaia, State Govt of Tripwia informed the
REC that this cost of the project was initially calculated however the exact cost of the project is 1o be
revised, Further informed that m Tripura, permanent employees are consider to be generated if an
amount of Rs 1.5 lakh per annum are deposited in their respective accounts. Theretore in this instuant
proposal as per the Govt provision, the atoresaid amount has been deposited to cach personal acconnt
and theretore the number of permanent (Number of persons) employee ts 350 in Nos,

The REC members mentioned about the conimon issues on alternate livelihood, livestock. grazing,
long term rehabilitation plan and future expansion/ encroachment on the forest area winch may be of
matter of concerned after the rescitiement

REC deliberated the proposal and recommended the proposal for diversion of 10.22 ha forest tand [
setttement of BRU Migrant in favour of SDM., Sonamura under District orest Officer. Sepubiala tor

)l of Forests (Central)

enl, Forzst & Climate Change
North Eest m Re;uon Ofiice, Shiliong
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sending to Ministry for approval of the competent authority with usual conditions for resettlenient

proposals subject to the submission of the following:-

(1) Total cost of the project including all provisions of amenities and infrastructure development
like civil works, NPV, CA. etc.

(i1) The definition of the permanent employee is to be clarified and to provide the exact number of
the permanent (Number of persons) and temporary employees to he generated by this proposal.

(iti)The detailed break up’of 4.09 ha proposcd tor land {or other use by community for fivelihood
and other community activities as mentioned in the submitted purposewise break up .

ADDITIONAL AGENDA (1),

|

| iRl yEarg &1 AT /Namnie of the proposal | e ik
/File No. ] /State e

‘ ] Arealin ha)

i F. No. 3-TR C  Diversion of 15.00 ha forest land for settlement of | 'I’ripura 15

' BRU Migrant of Mouja west Kalajhart RF in favour
of SDM., Amarpur under Gomati District.

l —

| 064/2020-SHI

{

The Proposal for diversion of 15.00 ha forest land for settlement of BRU Migrant of Mouia west
Kalajhari RF in favour ot SDM, Amarpur under Gomati District was discussed by the REC meimbers,

REC observed that the legal status of the proposed land is Reserve Forest and density ol the proposcd
area is (.1 and Eco Class- . The purpose wise break np of the proposed site was observed by REC as

below:-
Sl - . Requirement
No. | _ Fype of work _ nfimd in b
I | Dwelling Houses for 300 nos. BRU migrant families
2 | Aganwadi centre \ 0.03
3 | Health centre _ - ' 0.02
4 | Animal Husbandry centre _ - B XE
| 5 | Agri-Horti-Sub Centre ) | 0.03
l 6_ SChOO_] & Pi;l} ;:_:I'-“UJ!I!_ ) ) B 0_.40
7 | Community Hall _ | 0.20
' 8 | Rural Haat 6.30
.'r 9 | Market Stalls | - R o 0.65
10 | DTW and Electricity Sub Station - L 004
Il WaterBody S Y Y
' 12 | Road Development/Plantation/IFarming practices and other economic | 6.50
| activities - |
| Total _ ! {5

Deputy Inspector Genp 7/
specior Genphal of Forests (Central
Gowt. of Indis Ministry of Enviffment. Forest & (C/frn#e )Chan 0
North Eastern Regianal Cliice, Shillcnn !
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The proposal will affect 65 nos of trees and the acrial distance of the proposed site trom the nearest
2 Gumti Wildlife Sanctaury is 0 51 km and from its ESZ is 10 meters. One REC members informed
that as the proposed area is close to ESZ of Gumiti Wildlile Sanctaury and considering ds imporance
a strict guidelines may be necessary to issue. The State Govt agreed the same und informed the REC

regarding imposing of some restriction in the arca,

REC observed that an area of 30 ha comprising of two patches of 25.51 ha aud 5.13 ha double the
degraded forest land in €S Plot No. 254, Khatian No. 3/45, West Kalajhari mowa. Bampur TK,
Amarpur Sub Division in Gomati District has been identified for compensatory atforestation.

The REC discussed the DSS report of the proposed site and compensatory afiorestation. {he
proposed area is “INVIOLATE’ iand Conservaior of Forest(TC) in its letter  dated 27,86 2G20 has
claritied that the area appears 10 have greenery however only 03 pos of trees and soe bushes
bamboo. and wild banana along with climbers are present in the proposed site. Further mentioned that
there are no viable foresiry species except 65 nos of trees. However REC informed the Nadal Ofticer
that justification on INVIOLATE be submitied based on four parameters of the DSS ie Forest Cover
Map, Forest Type Map, Biological Richness and Land Integrity.

REC asked the Nodal Officer (FCA) o ciarify on 48 nos. of trees which are kept i mise species
category having girth more than 91 cm. 150 e without scientific names. The Nodal Ofheer infurmed
that these trees are of no economical tmportance. One REC memwber informed that Biological
importance of all plants should be considered and hence any species may be endangered, primitive
and wre important as genetic material are dependent on landscape. The member further informed that
there 1s no guestion of economical importance ol a uee species as seme species have medicinai
importance and scientific names of these 48 nos of vees is (o be provided by the State Govi along

with their respective nuunbers and girths.

The REC informed the State Govt that as discussed in the previous agenda above the cost of the
project is to be revised including all the components like civil construction, NPV, CA_ ete. and
clarification on the number of permanent {Number of persons) employee is to be provided.

REC deliberated the praposal and reconuuended the proposal for diversion of 15,00 ha forest fand for
settfement of BRU Migrant of Mowa west Kalajhart RF in favour of SDM. Amarpur ueder Gonval
District for sending to Ministry for approval af the competent authority with usual conditions to
resettlement proposals subject to the submission of the following:-

(i) Total cost of the project including all provisions ol amenities and infrastructure developmen
like civil works. NPV, CA, cte.

(11) The defimtion of the permanent employee is to be clarified and (o provide the exact number of
the permanent (Number of persons) and temporary employees to be generated by this proposal

(itiVustification for proposing in area which is "INVIOLATE" is to be submitted based on four
paramelers of the DSS ie Forest Cover Map., Forest Type Map, Biological Richness and T ind
Integrity.

Deputy Insffec lof Forasis (" ntral)
Govt. of India finistry of €n , Torest & Gimate Chenge

North Esslern Reg«onal Office, Sh:l ong




@

(iv) The scientific names of 48 nos of trees as mentioned in the submitted enumeration list as
misc tree species are to be provided by the State Govt along with their respective numbers and
girths.

(v) The detailed break up of 6.30 ha proposed for Road Development/Plantation/Farming practices
and other economic activities as mentioned in the submitted purpose wise break up.

ADDITIONAL AGENDA (2)

| | - e

. FIe gEAT . » sy (pFay A,
/File No. 9T & AR /Name of the proposal Jstate -

‘ | {in ha}

| ) Diversion of 10.643 ha forest land for | Tripura ‘ 10,643

[

F.No. 3-TRC | settlement of BRU Migrant at lecation |
| 65/2019-SHI Shikabri in favour of SDM. Khowai under |
N | Khowai District Forest. _ :
The propesal for diversion of 10.643 ha forest [and for settlement of BRUS Migran( ai location Shitabrn
in favour of SDM. Khowai under Khowai [Hatrict Forest was discussed by the REC members,
REC observed that the legal status of the proposed land is Reserve Forest and density ol the proposad
area 1s 0.3 and Eco Class- 1. The purposc wise break up of the proposed site is observed as below:-

Forest

s,i' Type of work land
No. | .
| : | (in ha)
1 | Const. of habitation for 300 Bru migrant families [ 3339 |
| 2 | Const of school & playvground for Bru migrant at Shikaribari | 1.62
3 | Electricity Sub-Statien for BRU migrant - 0323
4 | Const. of AWC 0.162
5 | Const. of Community Hall - 0405
6 | Const of Rural Hut 0.81
7 | Consl. of Health sub centre l (.81
& | Const. of Market Stall - | 081 |
9 | Const. of Decp Tube well | 0.040
10 | Remaininy area - | 2324
| Total | 19.6430
The proposal will affect 65 nos of trees and the aerial distance of the proposed site from the nearest

Sepahijala Wildlife Sanctaury is 50 km.

REC observed that compensatory afforestation has been identified over an equivalent non- furest arca
i.e. 10.643 ha in compartment Neo 5, Khatian No. 2/12 & 2/53, RS Plot No. -1926/P & 2131/P.
Tulashikar., Khowai Forest Sub Division. Khowai District. REC informed the State Govi that
mutation of this non forest land is 1o be submitted.

Deputy Inspecinr Genardfof Forasts (Cenlral)
Govt. of India Iinistry of Envirciiment, ange
North Eastern Regional Office, Shiliong
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The REC irtorimed the State Govt that as discussed in the previeus agenda above the cost of the

A project is o be revised including all the componems like construction. NPV, CAL cle.  and
clarification on the number of permanent (Nuraber of persons) employee is to be provided.

Te REC discussed the DSS report of the proposed site and compensatory aftorestation. The
propused area is “INVIOLATE’. REC informed the Nodal Olficer (FCA) that State Govt comments
ot INVTOLATE is 10 be submitted based on four parameters of the DSS ie Forest Cover Map, Forest
Type Map. Biclogical Richness and Land Integrity. REC observed that out of the total propose CA
site. the density of forest cover in § ha is Moderately Dense FFovest and 3 ha is Open Torest

REC asked the Nodal Officer (FCA) (o clarify on 536 nos. of trees which are kept in misc species
category having girth more than 91 em, 150 cm without scientific names. The Nodal Ofticer informed
that these trees are of no economical importance. One REC member intormed that Biological
importance of all plants should be considered and hence any species may be endanaered. primitivi
and are important as genctic material are dependent on landscape. The member further informed thi
there is no question of economical importance of a lree species as some species have medicinal
importance and scientitic names of these 48 nos of trees is 1o be provided by the State Govt along

with their respective nunibers and girths.

REC deliberated the proposal and recommended the proposal for diversion of 10.0435 ha forest land

for settlement of BRU Migrant at location Shikabri in favour ol SDM, Khowai under Khowai District

Forest tor sending to Minisiry for approval of the competent authority with usuai conditions o
s 8 i o

resettlement proposals subject to the submission of the following:-

{1) Total cost of the project including all provisions of ameaities and infrastructare descJopmuent
like civil works, NPV, CA | ete,

(ii) The definition of the permanent employee is to be clanfied and to provide the exact number of
the permanent (Numbcr of persons) and temporary employees to be gencrated by this proposal,

(ii)Claritication on “INVIOLATE" ol the propose area is to be submitted based on tour
parameters of the DSS j.e. Forest Cover Map, Furest Type Map, Biological Richness and Land
Integrity.

(iv) The scientific names of 56 nos of trees mentioned in the enumeration list as misc tree species
are to be provided by the Stute Govt along with their respective numbers and girths,

(v} The current status of mutation of the proposed non torest land tor CA.

(vi)The detailed break up of 2.324 ha proposed for remaining area as mentioned i the submiited

purpose wise break up.

ADDITIONAL AGENDA (3)

| ] | &
FIEA W&l —
| QEITG 1 ATH /Name of the proposal l i (EFUT R
' /File No. forate
l Area(in ha)
| F.No. 3-TR C Diversion of 10.00 ha forest land for settlement ot 10.00

| BRU Migrant at Mouja MCRF in favour of SDM. | Tripura
| Lt. Valley under Dhalai District. |

Deputy inspector Ganafgl of i-orests (Cendral)
Govl. of India Ministry of Envirdhment, Forest & Climate Change
North Eastern Regional Office, Shillong
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The Proposal for diversion of 10.00 ha forest land for settlement of RRU Migrant at Mouja MCRE 1n
favour of SDM, Lt. Valley under Dhalai District was discussed by the REC merabers.

REC observed that the legal stutus of the proposcd Jand is Reserve Farest and density of the proposed
area is 0.6 and Eco Class- . The purpose wise break up of the proposed site is observed as below:-

SL. | Type of work | No. of plots Total Area
No.| B B | (in ha)
1 | Individual allocation ] 300 L 3642
[ 10.012 ha) l nos | )
2 ' School . 1 ' 0.323
|3 | AWC - o } ! ] 0.064
4 | Health Centre 1 : 0.064
5 | Water Purap | 3 | 0048
6 | Community Purpose{ Market Hall ete) | i . 0.202 .
7 X Colony Road. Lunga (Unusabley ete | | 5.657
| Total | 10

REC requested the State Govt o clarity on the arca iovolved for road as mentionad in the above
break up. Modal Gfficer (FCAY informed that the area involved for read is 0.4 ha, REC further
requested to provide the detailed break up ot the 3.637 ha which is kept as Colony Road. 1 unps
{Unusable), ete in the purpose wise break up.

The proposal will attect 737 nos of trees. The aerial distance of the proposed site from the nearest
Gumti WLS 15 283114035 ki and fronuits 1LSZ 27.06763 ki,

The REC informied the State Govt that as discussed in the previous agenda abose the cost of the
project is to be revised including all the cormponents like civil works, WPV, CAL ete. and clarification
on the number of permanent (Number of persons) employee is to be provided.

The compensatory afforestation (s propesed over an cquivalent non forest land ie 10 ha and
degraded forest land of 3 ba. The [0 ha non forest land s identified in compartiment No., Khatian No.
17105, /100175217119, €S Plot No. 3132P. 3142P. 3143P.2119 in Manu Range. Manu Forest Sub-
Division, in Dhalai District where 5000 plants ig to be accommodated through ANR and & ha
degraded forest land is identified in CS plot No 1069. Khatian No, 5/1. Jarucheres mouja. Manu
Range, Manu Forest Division, Dhalai district where rest ot the plantation will be accommodated

planting 5000 saplings in degraded forest land.

The REC informed the State Govl that as discussed in the previous agenda above the vost of th
project is to be revised including all the components Jike NPV, CA, ete. and clarification on the
number of permanent (Number of persons) employee is to be provided.

REC asked the Nadul Officer (FCA) to clanly on 77 nos. of trees which are Kept in others categon
having girth nore than 91 em, 150 em without scientific names. As in previous proposal Stile Gowve is
1o provide the scientific names of these 77 nos of trees along with their respective numbers and girths,

ZOTARYN
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The REC discussed the DSS report of the proposed site and compensatory  atforestation. T he
woposed area is TINVIOLATE" and Conservator of Forest(1C) inits letter duted 271020260 has
mentioned that the proposed area appears to be greenery however there are only bushes und wild
banana covered with climbers and there are no viable forestey species, The REC requested the Siae
Govt o provide the comments on “INVIOLATE® based on four parameters of the DSS je Forest
Cover Map, Forest Type Map. Biological Richness and Land Integrity, REC Turther observed that out
of the total propose CA site, the density of Forest cover in 6 ha is Moderately Dense Forest and 4 b is
Non Forest (land without vepctation),

REC deliberated the proposal and recommended the proposal tor diversion ol 10.00 T forest fand 1o

settlement of BRU Migrant ai Mouja MC ]<l~ in tavour of SDVL Lt Valley under Dhalai Disteict 1o

sending 1o Ministry lor approval of the competent authoity with usual conditions for resctilenont

proposals subject to the submission of the following:-

(1) Total cost of the project including all provisions of amenttics and infrastructure developmoen
like civil works. NPV, CA. et

(i1} The definttion of the pcrmfn'lcm criployee 1= te be clartficd and to provade the exact nuatber of

the permanent (Number of persons) and temporary emplovees o be penerated by this proposal.

Gi)Clarification on “INVIOLATE™ of the propose area is o be submitted based on tour

parameters of the DSS ie Forest Cover Map. Forest Type Map. Biological Richness and { anid
Integrity.

(iv)The current status of mutation of the proposed non forest fand for CAL

{(v) The scientific names of 77 nos ol trees mentioned inthe enumeration st as mise tee species
are to be provided by the State Govi along with thetr cespective numibers wud girths

(vi)The detailed break up of 3.0537 ha proposed lor colony road. famga (Unusabley eto e
mentiencd i the submitted purpose wise break ugs.

(Dr. Parimal Chandra Bhattacharjee) (Shri Yambos Murray)  (Nhni Fesom Sckong)
Non- Qfhcial Member fon-Official Member Non-Ofticial Member

(Shri. V.G Jenaner)
CCF & Nodal Olticer (FCA)
Govt of Tripura

- l] .;" T [
(Shri W.L, Yithon) {(Mst TmtierilyiAo)
DIG(FC). Member Secretany DDG. Chairran

Deputy Inspectar Ge hpral Of Forests (Central)

So0vl. of India Ministry of Enf
North Eastern neglonal Ofnce, Shillong
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ANNEXURE R1 (C)

(o9C
AR FEHIT /Govt of India
qytaor -] Wmmﬁﬂmﬁ\ﬁnistry of Epvironment, Fovest & Climate Change
qateay &Yy &1aT@a/ North Eastern Regional Office, fYET7 /Shiilong

, Decemier
REC #5% & TAAT/ Minutes of the 35" REC meeting 03" Geteber, 2020

STATE: Tripura

AGENDA (3).

Proposals for diversion ‘of forest land for scttiement of BRU Migrant secking forest
clearance under Forest (Conscervatiun) Act, 1980 in thie State of Tripara.

The Regional Empowered Committee reiterated the discussion of the last 34 meeting of
REC held on 29.10.2020 for diversion of forest land tor settlement of BRU Migrant secking forest
clearance under Forest {Conservation) Act, 1980, in the State of Tripura. The REC was informed

that as desired in its last meeting the following information were sought from the State Govt:-

(1) Comprehensive resedlemerit details wherein forest land is proposed to be diveried along
with justification for not utilizing revenuc land for settlement.

(1) The instant proposal being outside the admissible limit under F(O) Act, 1980 tuil
justification to be given that can stand legal scrutiny in future.

(iily Some of the proposed sites being close proximity w wildlife & eco sensitive areas.

restiiction and strict guidelines to be tramed by the district administrarion and State Govt

to prevent encroachment, illegal felling and other irregularities around the forest area of

the settlement.
(iv) Cost of project shown against all the proposals observed to unrealistically low. State Gowt

to revise and submit the total all-inclusive cost of each project.

REC was informed that State Govt had turnished the reply on above vide 1ts letter No
F11(2) RR & DM/Reang/2020 dated 19.11.2020 and the submitted reply was further deliberated
upon. REC observed that the complete justifications estiiblishing the inevitability for settlement in
forest arcas, and the effort details ot aliernative non forest land cxamined in earnest, reasens for

rejection thereof etc have not been clearly reflected and brocght out in the reply.

REC was further informed about the letter of Sccretary, MoEF&CC addressed to Home

to Secratary, Ministry of Home Affairs with respect 10 non admissibility of the proposal under the

FCA as per para 1.16 of the comprehensive guideline of Forest( Conservation) Act. 1980,

= _._.__‘:_
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“1.16. Diversion of forest lund for rehabilitation:

Diversion of forest land for rehabilitetion of peaple is normally viot allowed. However, such
diversion may be considered as a special case, if diversion of forest {and is essentielly
requirved for the rehabilitation sf persons beloaiging to Scheduled Tribes, Scheduled Casies
and other people who may have (o be shified from the core zone of a national park, sanciuery
or reserve.” :

REC members expressed that the proposal is desired to be approved but legal but the

legal situation appears to be limited.

Secretary Revenue & DM, Govt of Tripura appealed to look into this issue based on the

following grounds:-

On the legal ground it was agreed that the para 1.16 of the comprehensive guideline of
MOoEF&CC can be construed to be only as a suggestive direction and not a mandatory one since
the same is neither part of the Rules nor the Act. The present proposal is one that cannot be
compared to any preceding case that the MoEF&CC has dealt in the past and therclore may
be dealt as a stand alone case and that too with a special consideration. Under the
Forest(Conservation)Rules 2003 under Section-7 (ii) the Commitiee set up for examining the
cases "shall give due regard to all or any cof the following matters while tendering its advice on

the proposals referred to it", namely: -

i owhether the use of any forest land is for agricultural purposes or for the

rehabilitation of persons displaced from their residences by reason of any river valley or
hydroelectric project. ™

From the abave, it is clear that positive consideration is prescribed to be made in

circumstances where mass displacement of people resulted due to development cause. I this

case, the displacement has occurred on account of mass exodus of the Bru Reangs for the fear of

their lives and safety.

Historically, the Secretary Revenue said that the rehabilitation ol the “Bru Reang”
Community, being one of the 75 primitive tribes of India is a necessity for a peaople
languishing in makeshift migrant camps for over 23 years. Reangs are still a nomadic

tribe and a large number among them maintain their livelihood involving food gathering
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activities like collection of jungle {iuits, leafl plants, {ishing in stagnant waler i hill slopes.
Moreover. they are very timid, gentle, polite & pesce loving in nature. She also mentioned here
that there 1s enough evidence that Brus displaced from  Mizoram were originally inhabiting
the forest hills of Mizoram, many of which have now been notificd as national parks.
sanctuaries or reserves e.g. Dampa Tiger Reserve. Thedetails information has been saught from

the Goverminent ot Mizoram vide State Govt letter df, 2671172020,

Secretary also pleaded on humanitavian ground stating that from 1993 there were
attempts by Mizo groups to remove Bru Reangs of Mizoram from the electoral rolls on the
grounds that they are nolt .%nc{ig_cnous. This led t¢ an armed movement by BGru Natiopal
Liberation Front. members of which allegedly murdered a Mizo official in 1997, In retaliatery
violence. approximately 40,000 Brus (alimest 30% of their population in Mizorum) migrated to
I'ripura and have been residing in 7 temporary reliel camps ever since. Further staed that the
litestyle of Brus is in harmony with nature, and they are known to conserve tree species
like bamboo, jack fruit. mango ete. which are essential for their survival. They are by nature
forest dwellers and nauire lovers.

The Nodat Officer (FCA), State Govt Tripura lurther requested the REC for considering
the proposals for sending to Ministry for approval of the competent authority in vies of para ¥ 13

of comprehensive guideline of Forest ( Conservation) Act, 1980 which read as.

“1.15. Diversion of forest laud for non-site-specific projecss: 4 nuniber of proposals for
diversion of forest land for non-site-specific projects like industrics, consiruction of

residential colonies, institutes, disposal of the ash, refabifitation of displaced persois,

cte. are received by the Centval Gavernment. Atention s dranvit (o flems {(ivj and & of

the Form A biwhich the proposal is 1o be submitted by the State Government i these
columns, justification for locating the project iy the forest area giving detuails of the
alternatives examined and reasons for their vejection has to be furnisived. Normally, there
should not be any jusidfication jor locating nori-site-specific projects on forest lunid
Therefore, the State Governmeat shoild scruinize thie aliernatives in noire detatls and
nist give compleie justification establishing its inescapability for locatinge tie project in

Jorest area.”

He agreed that the possibility of approving thic proposal within the provision ot the Act
and guidelines ispossible for the same with proper justitication. REC nagreed that oo is a
humanitarian crisis that needs early resolution in the most compassionate manner However,

revision/relaxation of guidelines being beyond the scope and provision of the REC, the State Govt
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was requested to take up the matter at the highest level. Further it was discussed that Ministry
may consider as a one time approval in this case to solve the misery of the people involved. In the
meantime State Govt is 1o bring out the justification of proposal in forest land instead of revenue
land or non forest land with the supporting documents until the further clarifications and for

relaxation comes in the guideline.

It has also been tnformed to the REC that the State Govt and Ministry of Environment.
Forest & Climate Change, Govt of India is taking up the matter at the highest level of the Govt of
India and additional information is being sougth from Govt of Mizoram. In anticipation of the
positive outcome of these efforts and recognizing the humanitarian crisis over this issues REC
decided that:-
(1) State Govt to furnish further justification on the effort that was put into finding revenue
land by the State Govt so as to make strong justification case for diversion as required.
(ii) The State Govt to provide a note on the admissibility of this proposal based on para i.15

of the comprehensive guidelines of F{C)AcL, 1980 as discussed in REC.

(Dr. Parimal Chandra Bhattacharjee) (Shri Fesom Sekong)
Non-Ofticial Member Non-Otficial Member

(Shri.V.G.Jenner)
CCF & Nodal Officer (FCA)
Govt of Tripura

A\ 7 _ ] N

7 [
/ (Shri W.}. Yatbon) (M. Imtienla Ao)
< DIG(FC), Member Secretary Y DDG. Chatrman
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was requested to take up the matter at the highest level. Funther it was g’iscus:scd that Ministry
may consider as a one time approval in Mhis case 1o salve the misery of the people involved. I the
meantime State Govt is 1o bring out the justification of proposal in forest land instead of révenue
land or non forest land with the supporting documents until the further clarifications and for

refaxation comes (n the guideline

[t has also been infermed to the HEC that the Siate Goyt ~and‘ Ministry of Environment,

Forest & Climate Change. Gowt of Indis is taking up the matier at lhe hu.hexx fevel of the Gowt of

India and additional information is being sougth from Govt of Mizoram. In enticipation of the

positive autcome of these efforts and recognizing the Iumamtarmn crisis aver this issues REC

»

decided that:- |

(1) State Govt to furpish funther justilication on the effort that was put in'tofﬁh“l‘r‘\g; reyenue.

land by 1he State (m\.! s0 as Lo make strong justification case for dwemwn-as n:qmrcd
(i) The State Gowvt 10 prowd‘ a note on the admissibility of this pmposal !:asc\i on ;ma 1 lS
of the wmprs:hcnswn gundclmn of F(CO)AcL 1980 as discussed in REC :

{&}otﬂ’n"} il

(Dr. Purimal ‘Chiamdra Bhattachar jee) {Shri F emeekang)
Non-Oftficial Member Non-Official: Member
(Shri.V.G.Jeancr)

CCF & Nodal Officer (FCA)
Govt of Tripura

-

; - «\ o LA
-'AL\ ALl 4 = 4
. ; by
(Shri W.J. Yatbon) (\i-r Intienta Ao)
¥ DIG(FC), Member Secretary » DDG. Chairman

Deputy Insp#tor Canarpf of Forests (Central)
Gowt. of India Ministry of Envirafnent, Forest & Ciimate Change
Norih Eastern Regianal Office, Shillong
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ANNEXURER1 (D) 71

File No.FC-11/204/2020-FC -

Government of India
Ministry of Environment. Forest and Climate Change
(Forest Conservation Division)
W e KA KN R
Indira ParyavaranBhawan
New Delhi -110003
Dated: =21st December, 2020
To
The Regional Officer
Integrated Regional Oftice
MoEF&CC
Shillony,

Sub: Proposal for settlement of Bru families in Tripura-reg.

Madam,

Please refer Lo this Ministry DO lelter no. FC-11/204/2020-FC  dt
23.11.2020 (Copy Enclosed) on the subject mentioned above.

The matter was discussed in the meeting held on 15.12.2020 under the
chatrmanship of Home Secretary (Copy of Minutes of the meeting enclosed). In the
mecting Chief Scecretary Tripura informed that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Govt. of Mizoram and
that they will be given permission to construct dwelling units without canterring ans
ownership of land. Therefore, de-notilication of forest land mayv not be reqguived,

It bas been decided in the meeting that the diversion of forest land for
resettlement /rehabilitation of the Bru must be processed by Mol F.Gol
(as a special case in relaxation of the existing guidelines, if required)
urgently as the agreement has to be implemented in a time bound
manner.

In view ol above, it is requested to kindly take necessary action in this regard.

Yours faithfully,
Sd/-
(Sandeep Sharma)
Assistant Inspector General of Forests
Copy for information:
1. The Home Secretary, Ministry of [Home, New Delhi.
2. The Chief Secretary, Govt. of I'ripura.
3. The Chief Secretary, Govt. of Mizoram.

Depuly Inspectof [General of Forests (Central)
Covt. of India Ministry qf Environment, Forest & Climate Change
North Eastern Regicnai Oiiice, Stiliang




Most Immediate

No. 7/32/97-N1 -1l
Giovernment of India 7 1797417
Ministry of Home Attairs ¢ TEHATAT
NE Division / TATH7aTT
North Block. Newy Delhi - 110001

A4 =tE, 75 BAAT - 110001
Dated /y}f)cccmhcr, 2020

Office Memorandum

Sub:- Minutes of the meeting held on 15.12.2020 under the chairmanship of
Home Sceretary. to discuss issues relating to diversion of forest land for
resettlement of Bru migrants in Tripura — Reg.

¥ &4
I'nclosed please find herewith approved minutes of the meeting held under the

Chairmanship of Home Secretary on 15.12.2020 at North Block. New Delhi to discuss

issues relating to diversion ol forest land for rescttlement of Bru migrants in Tripura

as per Agreement dated 16.01.2020 for information and necessary action.  /

/] f’.)\kf'\’é ]

'Z" 1

™

(Rajiv Kumar)
Linder Seeretary to the Giovit. of Indin
Pelefus # 011-23092276

o,
I. Seerctary, Mimstry ol Loviconment, Torest & Chimate - Change. India
Paryavaran Bhawan, JTor Bagh Road. New Delbn 110003
2. Chiel' Secretary, Govt, ol Tripura, Agartala

3. Chiet Seeretary. Gove of Mizoram. Aizaw|

1
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Minutes of Meeting held on 15.12.2020 at 0300 PM under the
Chairmanship of Home Secretary to discuss issues relating to
diversion of forest land for resettlement of Bru migrants in Tripura

A meeting to discuss issues relating to diversion of forest land for
resettlement of Bru migrants in Tripura was held on 15.12.2020 under the
Chairmanship of the Union Home Secretary.

The list of participants i5 annexed

. J8S (NE) briefed the participants on the issue of forest clearance for 13
diversion proposals submitted by Govt of Tripura to MoEF, Gol for
implementing the resettlement /rehabilitation of the Bru as per the
Agreement Dtd. 16.01 2020 which has to be completed by 30.04 2021

DG (Forests), MoEF, Gol informed that the de-notification of forest land
needs to be carried out in order to grant ownership of land with the
approval of Hon'ble Supreme Court

. CS, Tripura informed that the Govt. of Tripura has submitted all proposals
for diversion of forest fand to regional office of MoEF, Shillong along with
subsequent clarifications and compensatory afforestation proposals,
wherever possible and the State Government is willing to bear the requisite
charges for the same He further informed that the Bru (Reang) migrants
are forest dwellers from Mizoram and the same has been corroborated by
Govt of Mizoram and that they will be given permission to construct
dwelling units without conferring any ownership of land Therefore de-
notification of forest land may not be required.

. After detailed deliberations, it was decided that the diversion of forest land
for resettlement /rehabilitation of the Bru must be processed by MoEF Gol
(as a special case in relaxation of the existing guidelines. if required)
urgently as the agreement has to be implemented in a time bound manner.

. The meeting ended with a vote of thanks to the chair
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LIST OF PARTICIPANTS

Shet Ajay Bhalla, Home Secretary — in Chair

Shri Manoj Kumar, Chicl Seceretary, Goviof Tripura
Shri Sanjay Kumar, DG(lorests) & Spl Seev, MoEF&
Shri Piyush Goval, Joint Sceretary (NI

Shri ALK . Mohaniy G (lorest Consenvation ). Mol T&

- Ms L albiaksangi. Scoy (Honwe), Govtol Mizoram
- Shrr Krshna Mohan Uppa, Deputy Seeretary (NE-11T)

Rans

Deputy Inspegtor Geng
Gowt. of India Minist#y of Emvir

North Eastern Regi
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ANNEXURE R1 (E)

AT GIBR /Govt of India

qATRT, g Ud SAarg aR@cds HAeA/Ministry of Environment, Forest & Climate Change

‘{Eﬁﬁ'( &Y FTATerd/ North Eastern Regional Office, fSTIT /Shillong

REC &&e & fATe/ Minutes of the 36" REC meeting 11" January, 2021

The following 9 Nos. of proposals (Agenda no 5 to 13) for settlement of BRU Migrant in

the State of Tripura have been discussed by the REC:-

« 5. Proposal for diversion of 22.50 hectare forest land for resettlement of BRU
migrants at location Wainbukcherra- Ranipara of Mouja Damcherra in favour
of SDM Panisagar under North District.

v 6. Proposal for diversion of 20.00 Hectare of forest land for resettlement of BRUI
migrants at location Kaskaupara of Mouja Damcherra in favour of SDM
Panisagar under North District.

7. Proposal for diversion of 10,00 hectare of torest land for settlement ot BRU
migrant al Hadukulakpara of Mouja Kulai RF in tavour of SDM, Ambassa
under Dhalai District.

8. Proposal for diversion of 10 ha of forest land for resettlement of Bru Migrant in
Nandiram para under Ujanmachmara Mouja of Kanchanpur Sub-Division. North
Tripura District.

v 9. Proposal for diversion ol 10 ha ol forest land for resettlement of Bru Migrant in
Bikramjoy Para of Mouja --Ujanmachmara RI° in favour of SDM Kanchanpur
under North District.

v 10. Proposal for diversion of 25.00 hectare ol forest land for settlement of BRU
migrant of Mouja-CCRF in favour of SDM Kanchanpur under North District.

11. Proposal for diversion of 25.00 hectare of forest land for resettlement of BRU
migrant at location Bhandarima mouja CCRI in favour of SDM Kanchanpur
under North District.

12. Proposal for diversion of 25.00 hectare of forest land for resettlement ot BRU
migrant of mouja Gachirampara in favour of SDM Kanchanpur under North
District.

« 13. Proposal for diversion ot 25.00 hectare ot forest land for resettlement of BRU

migrants of mouja-Mnau-Chailengta RIF in favour ot SDM Kanchanpur under

North District.

The REC was informed that the Regional Oftice, Shillong has received 13 nos. proposals for
settlement of BRU Migrant trom the Govt of Tripura. Out of these proposals, four proposals
had been discussed in the 34" and 35" REC meeting and as recommended by REC these
proposals were sent to Ministry for dpp]O\dl of the competent authority.

REC reiterated what was discussed in the last REC meetings about the importance of these

proposals and the agreement signed between the Govt of India, Govt of Tripura, Govt of

Mizoram and Bru Organisations while considering the above proposals. REC considering the
sensitivity of the matter with immense human misery involved and as approved in the
previous four cascs informed that the recommendation of this proposals and further approval
from the Ministry need to set a good precedence for any other relevant case in future.

Deputy Inspector G
Govt. of India Ministry of Ef

)| of '-'ores(s (Central)
menl, Fores! & Chmalo Change

North Eastern Reg:onal Off.ce, Shiilong
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The REC further observed that the justification on the effort put by the State Govl into
finding revenue land and steps to be taken by State Gavl. lo upset imminent pressure on
surrounding forests immediately after rchabilitation has been provided satisfactorily by the
State Govt in all the 9 nos. of the cases and accepted the same.

REC member observed that this being a special case and that such case may come up in the
future the instant settlement should be such that it can be a model of sustainability with
minimum pressure on surrounding forest now or in the future and one which can be model
for any future settlement in forest areas. REC observed that land proposed will suffice for
the present resettlement only but that there is a perceive threat of encroachment and
pressure on the surrounding forest with an increase in their population, the need for future
expansion of village and forother land and forest based livelihood activities. This needs
to be avoided at all cost. To this end the state is well advised to prepare a detailed modcl
micro plan for atleast one or two sites that encompasses for livelihood activities to be
taken u with special emphasis on non-forest based acltivities.

REC therefore requested State Govt o organize a workshop for getting all the Departments of
the State dealing with different aspects of Development like Fisheries, Horticulture,
Agriculture, Sericulture efe for a common platform to take up concerted conceited effort to
ensure that the settlement of the Heus will be a success story and not adversely affect the
surrounding areas by ensuring maximum opportunities of alternate employment and
sustainable land use.

REC further discussed on the nuinbers of the employment likely to be generated in all the 9
nos of proposals. It was pointed out that the stated 2000 mandates against a proposal
works out to be only 200 days of employment generated for 10 people for one year only
which is unrealistic. The statc  should take maximum efforts to source both skilled and
unskilled labors from the Community during the establishment period instead of bring
labour from outside. Therefore, State was also advised to recalculate the employment Lo be
generated during the implementation of the project.  along with other State’s
recommendation i.e. vehicle, Interpretation centre, ete. REC observed that three (3) Nos of
vehicles has been recomimended by the State in the same division in North District of Tripura
and one (1) Nos of vehicles in Dhalai district. REC asked the State Govt why 3 nos of vehicle
has been proposed in the same division and in the same district, The DFO, North, Govt of
Tripura has clarified that 8 numbers of proposed areas located in the North district of Tripura
is a remote inaceessible district and proposed sites are far apart from one another and these 3
nos. of vehicles recommended in (hree proposals will help to carry out the extensive
patrolling of the proposed area in the lield. REC agreed for two nos. of vehicles. The state
was also asked for review of the proposals for 3 nature interpretation centers in close
proximity to each other keeping in view the distinet flora and fauna, convenicnce of
visitors, benefil o community ete,

Thereafter the proposals was discussed as follows:-

Deputy Inspeciotfiienara
Govt. of india Ministry of Environm

Cr 3
i {-".'q“l‘

North Eastern Regiona! Office, Shi
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AGENDA (§5)
| L]
FEd

|
HEAT UEATT &1 ATH /Name of the proposal o (FFETT )/
: /State | Arca (in
/File No. -
- ] | ha)
Proposal for diversion of 22.50 hectare forest land for |

F.No. 3-TR
C 101/2020-
SHI

resettlement  of  BRU  migrants  at  location | Tripura =
Wainbukcherra- Ranipara of Mouja Damcherra in |
favour of SDM Panisagar under North District.

The Proposal for diversion of 22.50 hectare forest land for resettlement of BRU migrants at
location Wainbukcherra- Ranipara of Mouja Damcherra in favour of SDM Panisagar under North
District was discussed by the RIEC members. REC was also informed that user agency has
submitted alternate sites examined by them along with justification tor accepting the current site
which was discussed and accepled.

REC observed that the legal status of the proposed land is Reserve Forest and density ol the
proposed area is 0.65 and Eco Class- 1. The following purpose wise break up was discussed by the

REC:-
SI. | Area B Pl—;posc
No. inha |
__1_. : ~0.70 _i_\pproach_Road
2 5.57 [Homestead
|3, | 1596 ‘i.'nmnmnity assets(internal road & drainage system.

| . . .
flouse, School & Playground, Drinking wata

| ‘lm-ililies, Community hall,Market Places ete)
4. | 0.09  |Approach Road
22.50 |

|

The proposal will attect 61 nos of trees. The cost of the project 1.¢ 650 lakhs. The aerial distance o
f the proposed site from the nearest Protected Arca i.e. Rowa Wildlife Sanctuary is 19.0 km.

The compensatory afforestation site has been proposed over an equivalent non-forest land of
22.50 ha in Khatian No Y2, CS plot no 49(P). where 11250 nos of saplings shall be planted ‘@ 500
nos seedlings per ha through ANR and rest of plantation will be accommodated by planting 11230
no saplings @ 1000 nos saplings per ha through ANR in alternative degraded forest land of 11.25
ha in Khatian No 4/3, CS plot no 2522, in Damcherra Range, Dharmanagar Forest Sub Division.
in North District of Tripura. The REC discussed the DSS report of the proposcd site and the
compensatory atforestation site and accepted both the proposed arca and CA site.

REC discussed and agreed on the following justification submitted by the State Govt:-

(i) Effort put by the State Govt into finding revenue land:-

I. Etforts were made to identify suitable Khas land but no suitable and contiguous
khas land  or encumbrance free khas land  of requisitc quantum was found  for
settlement of Bru migrants. Morcover the type of fand is also basically hilly with




2

high gradient Jtough terrain and cherra ete with deep forest which s not suitable
for settlement.
There is also st resistunce and objection from the Tocals in respect ol khas Tand

as these khas land are not free from encumbrance.

(ii) Steps to be taken by State Govi to upset imminent pressure on surrounding forests

immediately after rehabilitation.

B

[N

(U%)

n

REC deliberated the proposal and recommended the proposal for diversion o 22,50 heetare torest
land for rescttlement of BRU migrants at location Waimbukcherra- Ranipara ol Mouwja Damcherra

in favour of SDM Panisagar under North District with conditions for rescttlement proposals.

To reduce immediate pressure on surrounding lorest after rehabilitation. the forest

Department would be taking up preventive measures as required.

. To reduce the dependence on the f{orest by the reseutled Brus. livelihood

programmes. wage emplovment  schemes  of the Govt and  upskilling and

vocational training would be taken up on prionty,

. MGNREGA job card will be provided for wage employment. E-mploviment will be

generated by forming SHGs under TRENMNRIEM for livelihood projects and ulso
by implementing Skill Development Programme of Govt.

. Dependency on the use of firewood will be reduced by providing 1 PG connections

- All stake holders departments will be actively imvolved for overall development off

the resettled families.

r22

subject to:-

(M

Submission of revised quantum ol employment expected to be encrated,

AGENDA (6)

; a3
/File No U & A /Name of the proposal Istat R A
. ate
Area(in ha)
Diversion ol 20.00 Iectare ol forest land  for | [npura 20

F. No. 3-TR ¢
1 083/2020-SIH1

The Proposal for diversion of 20.00 Hectare of forest Tand for resettiement of BRU migrants al

location Kaskaupara of Mouja Damcherra in favour of SDM Panisagar under North District was

resettlement of BRU migrants at location Kaskaupara
cof Mouja Damcherra in favour of SDM - Panisagar
| under North District.

discussed by the REEC members.

REC observed that the legal status of the proposed land is Reserve Forest and density of the propo
sed area is 0.4 and Eco Class- 1. The cost ol the project is Rs 630 lakhs. The proposal will alTect |
37 nos. ol trees and the acrial distance of the proposed site from the nearest Rowa Wildlife Sancta

ury is 14.05 km. The user agency also submitted aliernate sites examined and the reasons for acee

pting the current sites has been discussed and aceepted.

ZOVRRY N
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I'he purpose wise break-up of the proposed site was observed by REC as below:-

[SI. No. | Area in Purpose |
[ ha | l
‘ | i 11.95 [Greenery. Market, AWC. DTW. School, Road. Houses
| 2. | 1.14 |louses ) _ B B

3. | 0.69 [Houses
4. | 1.1S AWC, Road & Houses |
5 0.06 Road & Houses |

6. | 0.04 [lHouses
7| 011" |Road & Houses _
|8 | 012 |Houses '
| 9% [ 0.32 ‘Houscs
10. ' 0.03 |llouses |
1. | 0.06 [Houses - - - '

12, 0.19 |Road & Houses
|13 I 0.66 [Ruad & Houses
. . 0.08 [Houses

15. | 0.96 [llouses

16. | 0.72 Road & Houses ] B
17 | 1.66 ‘f{u;ui & Houses

Tuual ‘ 20

REC obscrved that compensatory afforestation has been identified in an arca of (i) 20 ha
equivalent non-forest land (i.c. 13.8 ha and 6.20 ha in C.S. Plot No 364(P) and No 381(P).
Khaitan No 1/1 and 1/18 respectively) in Rahumcherra mouja, Damcherra Range. Damcherra
Forest Division, North district of Tripura where 5000 nos saplings shall be accommodated
through ANR@ 215 nos saplings per hectare and 15 ha degraded forest land in C.S. Plot No
T1,12,13.14.15, 16,17.18.101, 102,103, 104, 105. Khatian No. 2/2,2/3.2/11 in Kanchanpur Forest
Division in North Disteict where the rest ol plantation will be accommodated by planting 15,000
nos saplings @1000 nos saplings per hectare. The REC discussed the DSS report of the proposed

site and the compensatory afforestation site and accepted both the proposed area and CA site.

REC deliberated the proposal and recommended the proposal for diversion of 20.00 Hectare of
forest land for resettlement of BRU migrants at location Kaskaupara of Mouja Damcherra in
favour of SDM Panisagar under North District with usual conditions for resettlement proposals
subject to submission of revised quantum of employment likely to be generated.
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AGENDA (7)

| | e
. W5l J&AT | T T &
' T 1A /N fthe sal |
I /File No. ] U&Ig ame of the propos | /state Area
: (in ha)
| Diversion ot 10.00 hectare of forest land for settlement (ripura 10.00

F.No.3-TR C | of BRU migrant at Hadukulakpara of Mouja Kulai RF
88/2020-SII 1 in favour of SDM, Ambassa under Dhalai District. | |

e — — _ I i i

The proposal for diversion ol 10.00 hectare of lorest land for settlement of BRU migrant al
Hadukulakpara of Mouja Kulai RF in favour of SDM. Ambassa under Dhalai District was
discussed by the RIEC members, REC was also informed that user ageney has submitted alternate
sites examined by them along with justification for accepting the current site which was discussed
and accepted.

REC observed that the legal status of the proposed land 1s Reserve Torest and density of the
proposed area is 0.6 and lico Class- I. The cost of the projectis Rs 1710.77368/- lakhs.

The purpose wise break up of the proposcd site is observed as below:-

SI. |Area in [Purpose - ) |
No. \hu,t‘uc | |
: 6.07 Construction of d\\dlmﬂ house

0.40  |Construction of school huxldmh_“
0.16  Construction of AW centre ' )
2,57 land to be used for community purpose( internal road. m: ket

]»\_alc_xrlﬁd\ water supply point & community cenlre ete)

0 80 |Approach Road
10

The proposal will affect 423 nos of trees and the acrial distance of the proposed site from the nea

est Gumti Wildlite Sanctaury is 8.79 km.

REC observed that compensatory afforestation has been identified over an equivalent non-forest
land of 10 ha in khatian No 1/34, 1/36, 1/37. Plot No 912, 923.939,931.932.933/933/p. in
Bagmara mouja in Ambassa TK and Khatian No. 172, Plot No 87/p in Kulai I'xtension in Dalubari
TK in Ambassa Range. Ambassa Forest Division. where around 3000 plants can be
accommadated through ANR and rest of the plantation will be accommodated by planting 7000
nos saplings in degraded forest land (1000 per ha) of 7 ha in CS plot Kh 273, Plot No.61/P in

Ganganagar Range in WLW Gumti in Dhalai district. The RIEC discussed the DSS report ol the

Deputy Inspectar Genplal of |
Gowvi. of India Ministry of Eavirphm ; ;
North Eastern Reglonal C“.co, omhong
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1)

proposed site and the compensatory afforestation site and accepted both the proposed arca and CA

site.

REC discussed and agreed on the following justification submitted by the State Govt:-

(i) Effort put by the State Govt into finding revenuc land

a) On query of the Land bank, il has been observed that there is no land measuring the area ol
10.00 ha or above in a contiguous areas wherein 350 Nos family can be settled.

b) The lands which are available under situated scattered area in a small quantum of land if,
the said small quantum of land is used for resettlement of Bru migrants, resulting which
development works in future cannot be carried out due to constraint of land which will be a
deprivation of the peoples in general.

¢) The district administration is compelled to propose for settlement in the forest land.

d) There is no suitable revenue land in the District. Moreover, while selection of any place tor
settlement of the migrant peoples in a place, cultural similarity with the existing inhabitants
of the forest dwellers is to be considered to avoid any future displacement on account of
conflict between different ethaic groups

(i1) Steps ta be taken by State Govt. to upset imminent pressurc on surrounding forests
immediately after rehabilitation.

a) The existing law of the land seems to be sufficient to prevent encroachment, illegal felling
of trees and other forest refated irregularitics, oftence cte.

b) But still giving due honour to the observation and direction Regional empower committee
(REC) Shillong in its 34"meeting held on 29.10 2020, framing of such strict guideline, in
addition to, but within the purview of existing law of land in force may be taken up at state
level

¢) The enforcement team ol forest department will be engaged for close vigilance over the
proposed area so that they cannot do any illegal activitics against the existing forests.

d) Morcover, a tamily profile would be prepared after their settlement or ensuring their
livelihood is less dependent on adjacent forest area. The village committee would be given
responsibility (or preserving the adjacent torests,

e) All kinds of measures will be taken carefully lor avoiding additional impuact on
existing forest properties in the neighboring arcas

REC deliberated the proposal and recommended the proposal for diversion of 10.00 hectare of
forest land for settlement of BRU migrant at Hadukulakpara ot Mouja Kulai RF in favour of SDM,
Ambassa under Dhalai District with usual conditions [or resettlement proposals. subject (o
submission of revised quantum of employment likely to be generated.

Doputy Inspector General Y Forests (Cenrral)cﬁ )
ndia s i Forest & Clinate Lhang

Wi, of India Minisi7y of Envirana { Ci
e }Jorth Eestern Regional Gitice, Shiliong
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AGENDA (8)
] o : | 8w
- ( UEATE T 1A /Name of the proposal W )/
/File No. J /State ‘ Areafin ha)
. ) | Diversion of 10 ha of forest Jand for resettlement | 10.00
F.No.3-TRC ) of Bru Migrant in Nandiram para under Tripura
090/2020-SHI Ujanmachmara Mouja of Kanchanpur  Sub- | '

| Division. North Tripura District.

The Proposal for diversion of 10 ha of forest land for resettlement of Bru Migrant in Nandiram
para under Ujanmachmara Mouja of Kanchanpur Sub-Division, North Tripura District was
discussed by the REC members. REC was also informed that user agency has submitted alternate
sites examined by them along with justification for accepting the current site which was discussed
and accepted.

REC observed that the legal status of the proposed land is Reserve Forest and density of the
proposed area is 0.5 and Eco Class- I. The cost of the project is Rs. 1500 lakhs.

The purpose wise break up of the proposed site is observed as below:-

ISL. - |Arca inPurpose

;I\io. IAcre ,
SRS — — - - ,

| 1. 22,10 [Resettlement location land arca

2 2.00  School Land area
3 0.10 !-}WC land arca B {
4. | 0.10  [Health Sub Centre land arca

' 5. | 0.10 Roads land area |
6. :
7

| 0.20  [Community Hall - |

| 7.| 010 [DWS.PUMP house land area |
’ | 2470 |

( acres | |

The proposal will affect 209 nos of trees. The aerial distance of the proposed sile from the nearest
Rowa WLS 1s 18.6 km

The compensatory afforestation is proposed over double the degraded forest area ol 20 ha in CS
Plot No 50. Khatian No 2/2 in Paschim Tilthai Mouja, Pant sagar Range. Dharmanagar Forest
Division, North District . The REC discussed the DSS report of the proposed site and the
compensatory afforestation site and accepted both the proposed area and CA site.

REC discussed and agreed on the following justification submitted by the State Govt:-
(i) Effort put by the State Govt into finding revenuc land
a) Only 356.259 ha Khas land (revenue Land) is avaible al Ujanmachmara RF Mouja.

T —
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b)  The available Khas Land (revenue Land) is not contiguous and no  single  contiguous
Khas land plot is adequate for settlement of 300 {amilics.

¢) Maximum portion of available Khas land (revenue Land) is Cherra, Nadi, Path cte
which is not tound to be suitable tor settlement.

d)  Brus being primitive tribal group also prefer forest land tor scttlement.

e) Khas land is not free {rom encumbrance in most cases and local objection has been
raised in different places.

H

(ii) Steps to be taken by State Govt, (o upset imminent pressure on surrounding forests
immediately. )

a)  MGOGNREGA cards will  be  provided o discourage  jhuming and collection  of forest
produce.

b)  Skill development training in traditional  crafts , food processing and small — scale
industries are in the pipeline. Tailoring and beauty  parlour has been  preferred by the

women for livelihood. Keeping this in mind .Government has also decided to provide

the same to IDP women.

¢)  With High quality education and scholarships assured 1o the younger gencration,
Dependence on torest would eventually be minimal.

d) SHG formation under TRLM is contemplated.

e) Ujwala scheme for tree LPG connection will be implemented for reducing dependence

on firewood.

REC deliberated the proposal and recommended the proposal for diversion ol 10 ha of forest land
for resettlement of Bru Migrant in Nandiram para under Ujanmachmara Mouja of Kanchanpur
Sub-Division, North Tripura District with usual conditions for resettlement proposals subject o

submission of revised quantum of employment likely to be penerated

AGENDA (9

- UEATT &1 ATH /Name of the proposal | | eROT H,
/File No. /State |
| N S _‘ - Are_!a(in ha)
! | Diversion of 10 ha of forest land lor resettlement ’
| F.No.3-TRC of Bru Migrant in Bikramjoy Para of Mouja — | ITripura 10.00
] 091/2020-8]11 | Ujanmachmara RF in favour of SDM Kdnd]anpm |
[_ - | under North District, -

The Proposal for diversion of 10 ha of torest land for resettlement of Bru Migrant in Bikramjoy
Para of Mouja -Ujanmachmara RF in favour of SDM Kanchanpur under North District was
discussed by the REC members. REC was also informed that user agency has submitted alternate
sites examined by them along with justification for accepting the current site which was discussed

/"_——.h\.
/—?0\ ARY S
»

and accepted.

Depuly Insghbetar Genardllc
Govt. of India Kinisiry of

Korth Eastern Regicnsl Unlaf;, Siiong
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REC observed that the legal status of the proposed land is Reserve Forest and density of the
proposed area is 0.65 and Lco Class- I. The purpose wise break up of the proposed site is observed

as below:-

[Area in| Purpose
NO ha | ‘
la | 8 947 Dw L”Ill" units - with small  paths and drains in between

}» I[_i_om_uslc,ads Community assets School
2. 1.013 ].f-\\YC. Health Sub Centre. Community Hall. DWS pump housc ‘

L 3. 0.080 #Approach Road. B - .
L | 25ha | . _ '

The proposal will attect 329 nos of trees. The aerial distance ot the proposed site from the nearest
Rowa WLS is 14.25 km. The cost of the project is Rs. 1000 lakhs.

The compensatory afforestation is proposed over double the degraded forest area ol 20 ha double
the degraded forest land in Pani Sagar Range in Dharmanagar in North Tripura. REC observed
that the photographs submitted by the State Govt and DSS depicts that the proposed CA arca lails
under moderately dense forest. However State Govt could not justily the factual ground details of
the CA arca. REC informed the State Govt o provide a detailed report on the proposed CA area
mentioning the density along with pholographs alter ground veritication by an officer not below
the rank of Conservalor of Forests is to be submitted to Regional Oftice. Shitlong.

REC discussed and agreed on the following justification submitted by the State Govt:-
(i) Effort put by the State Govt into finding revenue land

a) Only 350.259 Ha Khas land (revenue land) is available at Ujanmachmara RI- Mouja

b) The available Khas land (revenue land) is not contiguous and no single contiguous land
plot is adequate tor scttlement of 300 families.

¢} Maximum portion of available Khas land (revenue fand) is Cherra. Nadi path cte. which is
not found to be suitable for scttlement.

d) Brus being primitive tribal group also prefer forest land for scttlement.

e) Khas land is not free from encumbrance in most cases and local ohjection has been raised
in different places.

(ii) Steps to be taken by State Govt. to upset imminent pressure on surrounding forests
immediately after rehabilitation.
a) MGNREGA cards will be provided to discourage jhuming and collection ol forest
produce.
b) Skill development training in traditional cralts. food processing and small scale industries
arc in the pipeline. Tailoring and beauty parlour has been preferred by the women for

livelthood. Keeping this in mind. Government has also decided to produce the same to 1DP

ZABRY “iw-mcn

&1 guality education and  scholarships assured 1o the younger vencration
nee on forest would eventually be minimal

/ Deputy Inspector Geir oral

Govt. of India Minisliy of & of st
North Eastern Regional Office, ahuury
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d) SHG formation under TRILM is contemplated.
e) Ujjwala scheme for free LPG connection will be implemented for reducing dependence on
tirewood.
REC deliberated the proposal and recommended the proposal for diversion of 10 ha of forest land
for resettlement of Bru Migrant in Bikramjoy Para of Mouja —Ujammachmara RF in favour of
SDM Kanchanpur under North District with usual conditions for resettlement proposals subject to
the submission ol the tollowing:-
(i) A detailed report on the proposed CA area mentioning the density along with photographs
after ground verification by an officer not below the rank of Conservator of Forests.
(11) The number of people/person days likely to be employed temporary & permanent by the
project.
AGENDA (10)
i Wed HEAT | T ]
) UG @I ATH /Name of the proposal | ey # s
/File No. prapo /State #:
| o | Area(in ha)
| | Diversion of 25.00 hectare of forest land for 25.00
| F.No.3-TR C Tripura

s settlement of BRU migrant of Mouja-CCRF in |
087/2020-SHI ‘ ‘ . .
r | favour of SDM Kanchanpur under North District. |

The Proposal for diversion of 25.00 hectare of forest land for settlement of BRU migrant of
Mouja-CCRF in favour of SDM Kanchanpur under North District was discussed by the REC
members.

REC observed that the legal status of the proposed land is Reserve Forest and density ot the
proposed area is 0.65 and Iico Class- 1. The cost of the project is 2500/- lakhs. REC was also
informed that user agency has submitted alternate sites examined by them along with justilication
for accepting the current site which was discussed and accepted.

The purpose wise break up ot the proposed site is observed as below:-

i SIL. ‘ Area in ha | Purpose
(N |
| 1. | 23.87] _T[ dwelling units with small paths and drains in between Homesteads
———= = = e —
N
|

DWS pump house.

|
‘_ 3. ] - 0.080 },-‘\p_pmf_lch Road.
| 25ha |

The proposal will alTect 783 nos of trees. The acrial distance of the proposed site from the nearest

Rowa WLS is 51 km. ———

Deputy Inspegior Gen
Gowt. of India Ministry of { :
4 North Eastern Regi snal Omce, Shlllong

1.049 Jt ommuml\' assets-School, AWC, Health Sub Centre, Community Hall.
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The compensatory afforestation is proposed over double the degraded forest arca ol 70 ha 1.
degraded forest land in Damcherra range. Kanchanpur Forest Sub Division in North where 30000
nos of scedlings shall be planted @@ 7135 nos seedlings per ha through ARN. REC observed that the
photographs submitted by the State Govt and DSS depicts that the proposed CA area lalls under
moderately dense forest. However State Govt could not justily the factual ground details of the
CA area. REC informed the State Govt to provide a detailed report on the proposed CA area
mentioning the densily along with photographs after ground verification by an otficer not below

the rank of Conscrvator of Forests is to be submitted to Regional Office. Shillong.

REC discussed and agreed on the following justification submitted by the State Govt:-

@) Effort put by the State Govt into finding revenue land

a) Only 112.829 ha Khas land (revenue Land) is available at CCRFMouja.

b) The available Khas [.and (revenue Land) is not  contiguous and no  single
contiguous Khas land plot is adequate lor scttlement of 1000 tamilies i.e. 25 ha

¢) Maximum portion of available Khas land (revenue Land) is Cherra, Nadi. Path cte
which is not found to be suitable for settlement.

d) Brusbeing primitive tribal group also prefer forest land for settlement.

¢) Khasland is not free from encumbrance in most cases and local objection has

been raised in different placcs.

(i) State to be taken up by the State Government to upset imminent pressure on

surrounding forests immediately after rehabilitation

a) Settlement location will be fenced to reduce strain on neibouring arcas.

b) MGNREGA cards will be provided o discourage jhuming and collection ol forest
produce.

c) Skill development training in traditional crafts, food processing and small  scale
industrics are in the pipeline. Tailoring and beauty parlour has been prelcrered by the
women for livelihood. Keeping this in mind, Government has also decided (o
provide the same to IDP women.

d) With High quality cducation and scholarships assured to the younger generation.
Dependence on forest would eventually be minimal.

€) SHG formation under TRLM is contemplated.

f) Ujjwala scheme for frec LPG conncction will be implemented for reducing

dependence on firewood.

Regiona
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REC deliberated the proposal and recommended the proposal for diversion of 25.00 hectare of
forest land for scttlement of BRU migrant of Mouja-CCRF in tavour of SDM Kanchanpur under
North District with usual conditions for resettement proposals subject to the submission ol the

tollowing:-

(i) A detailed report on the proposed CA arca mentioning the density along with photographs
after ground verification by an officer not below the rank of Conservator of Forests.

(ii) Revised quantum of employment likely to be gencrated.

AGENDA (11)

| | &
wisw WAl | T R
. ' WFATT &1 ATH /Name of the proposal | ‘ (
/File No. | | /state | ;) /
- B ) - 1 | Area(in ha)
| Diversion of 25,00 hectare of forest land for : 25.00
[F.No. 3-TR C | resettlement of BRU migrant at focation Bhandarima | Tripura

| 094/2020-SHI Imou_ia CCREF in favour of SDM Kanchanpur under
{  I'North District.

The Proposal for diversion of 25.00 hectare of forest land for resettlement of BRU migrant at
location Bhandarima mouja CCRF in favour of SDM Kanchanpur under North District was
discussed by the REC members. REC was also informed that uscr agency has submitied alternate
sites examined by them along with justification for accepting the current site which was discussed

and accepted.

proposed area is (.55 zmd Lco Class- 1. The cost of the project is 2500/- lakhs.

The purpose wise break up of the proposced site is abserved as below:-
SI. No. |Area in| Purpose
| ha |
1. |23.871 I)\ul]mg units  with small paths and drains in between
[ 'Homuteddb S ) - |
2. rl 049 (C ommunity asscts-School, AWC. Health Sub® Centre.
| Community Hall. DWS pump house. - !
3. 0.080 IApploach Road. - - l
25 ha |

The proposal will atfect 397 nos of trees. The aerial distance ol the proposed site from the nearest

Rowa WL.S 1s 32.34 km.

Canlsal)
ey \ Chango

Govl. of India M: ms.‘ry of E
North Eastern Reg;ondl Omce,

Shlikong
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The compensatory afforestation is proposed over double the degraded forest arca of 53.4 ha i..
degraded forest land in two patches i.c. 45 ha in Khatian No. 2715, 2/17. 2/18 in Chandipur mouja
and Ujjan Machmara mouja, Kanchanpur Range. Kanchanpur Forest Sub Division in North
District where 43000 nos of saplings shall be planted ‘@ 1000 saplings per ha through AR and in
8.4 ha in Khatian No. 2/46. 2/5 Indurail mouja. Panisagar Range. Kanchanpur lForest Sub
Division in North District where a total of 5000 nos saplings shall be planted ‘« 590 nos saplings

through ANR.

REC discussed and agrecd on the following justification submitted by the State Govt:-

(i) Effort put by the State Govtinto finding revenue land

a) Only 112.829 ha Khas land (revenue land) is available at CCRE mouwja.

b) The available Khas land (revenue land) is not contiguous and no single contiguous Khas
land plot is adequate for settlement of 1000 families.

¢) Maximum portion of available Khas land (revenue land) is Cherra. Nadi. path cte. which is
not found to be suitable for settlement.

d) Brus being primitive tribal group also prefer forest land for scttlement.

¢) Khas land is not {ree from encumbrance in most cases and local objection has been raised

i different places.

(i) Steps to be taken by State Govt. to upscet imminent pressure on surrounding forests

immediately after rchabilitation.

a) Settlement location will be fenced (o reduce strain on neighboring arcas,
b) MGNREGA cards will be provided (o discourage haming and collection of forest produce.

¢) Skill development training in traditional cralts. tood processing and small scale industries
o

are in the pipeline. Tailoring and beauty parfour has been preferred by the women for

livelihood. Keeping this in mind, Government has also decided to provide the same to 1DP
women,

&

d) With high quality education and scholarships assured (o the vounger generation. dependence
on forest would eventually be minimal.

e) SHG formation under TRLM is contemplated.

f Ujjwala scheme for free LPG connection will be implemented for reducing dependecon

Arewood,

REC deliberated the proposal and recommended the proposal (or diversion ol 25.00 hectare ol

forest land for rescttlement of BRU migrant at location Bhandarima mouja CCRI in favour of

SDM Kanchanpur under North District in favour of SDM Kanchanpur under North District with
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usual conditions for resettlement proposals subject to submission of revised quantum of

employment likely to be generated.

AGENDA (12)

| _— I

| m:@f ' TEATT &1 ATH /Name of the proposal | /I:Zje TRW #,

| _ | Area(in ha)

’I | Diversion of 25.00 hectare of forest land for | | 25.00
FNo.3-TRC | resettlement of  BRU  migrant  of  mouja | Tripura |

| 093/2020-SHI | Gachirampara in favour of SDM Kanchanpur | |

|

| under North District. l

The Proposal tor diversion of 25.00 hectare of lorest land {or rescttlement of BRU migrant of
mouja Gachirampara in favour of SDM Kanchanpur under North District under North District was
discussed by the RIEC members. REEC was also informed that user agency has submitted alternate
sites examined by them along with justification for accepting the current site which was discussed

and accepled.

REC observed that the legal status of the proposed land 1s Unclass Forest and density of the
proposed area is 0.2 and Lco Class- 1. The cost of the project 1s 2000/-lakhs.
The purpose wise bmll\ up of the proposed site is observec {as below:-

SL ‘ Area m‘ Purpo\e
\() h‘l |
3.871 I)mllmu units with small pulhx and dldlll:: in |3:.l\\un_yilllli:\[uld“

l

1 lc ommumt\ assets-School, AWC. Health Sub Centre. Community
- ~ ‘ all. DWS pump house. |
3. | 0.080 |Approach Road. _ _ |
[ 25ha| ]

1.049

The proposal will allect 187 nos of trees. The aerial distance of the proposed site from the nearest
Rowa WLS is 42.65 km.

The compensatory allorestation is proposed over double the degraded forest arca of 50 ha
degraded forest land in two patches i.c. 25 ha cach in Dancherra range and Panisagar Range in
Kanchanpur Forest Sub Division in North Tripura.

REC discussed and agreed on the following justification submitted by the State Govt:-
(i) Effort put by the State Govt into finding revenue land

= m\\"ﬁ) Only 434.497 ha has land (revenue land) is available at Gachirampara mouja.

)
”}A\ A” Y h'] wl hu available Khas land (revenue land) is not contiguous and no single contiguous Khas

JIQJ plot is adequate for settlement ol 1000 families i.¢ 25 hectares

\
s }
5} Deputy lnspecfo Gen
"\?// Govt, of India Ministiy of Envirdis W, Favent
/ North Eastem Regianei Gilica, Shinviyg
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¢) Maximum portion of available Khas land (revenue land) is Cherra. Nadi. path etc. which r.
not found 1o be suitable for settlement.
d) Bros being primitive tribal group also prefer forest land for settlement.
e) Khas land is not free from encumbrance in most cases and local objection has been raised

in different places.

(ii) Steps to be taken by State Govt. to upset imminent pressurc on surrounding forests
immediately after rehabilitation.

a) MGNREGA cards will be provided to discourage jhuming and collection of loresl
produce.

b) Skill development training in traditional crafts. food processing and small scale industrics
are in the pipeline. Tailoring and beauty parlour has been preferred by the women tor
livelihood. Keeping this in mind, Government has also decided to provide the same to IDP
women.

¢) With high quality education and scholarships assured to the younger generation.
dependencc on forest would cventually be minimal.

d) SHG formation under TRLM is contemplated.

e) Ujjwala scheme for frec LLPG connection will be implemented lor reducing dependence on

firewood.

REC deliberated the proposal and recommended the proposal for diversion of 25.00 hectare of

forest land for resettlement of BRU migrant of mouja Gachirampara in favour of SDM
Kanchanpur under North District in favour of SDM Kanchanpur under North District for sending
to Ministry for approval of the competent authority with usual conditions for resettlement

proposals subject to submission of revised quantum of employment likely to be generated.

AGENDA (13)
T - - E— , a7
JFile No. - Q&I 1 ATH /Name of the proposal ‘ Jstate R ;A -
N - - - B ‘ Area(i_n ha)
Diversion of 25.00 hectare of forest land for | : 25.00

FNo.3-TRC | resettlement of BRU migrant of Mouja-Manu- | Tripura
089/2020-SHI | Chailengta RF in favour of SDM Kanchanpur '
| under North District.

The Proposal for diversion of 25.00 hectare of forest land for resettlement of BRU migrant of
Mouja-Manu-Chailengta RF in favour of SDM Kanchanpur under North District under North

S
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submitted alternate sites examined by them along with justification (or accepting the current site
which was discussed and accepted.

REC observed that the legal status of the proposed land is Reserves Forest and density ol the
proposed arca is 0.55 and Eco Class- 1. The cost of the project is 2000/- lakhs.

The purpose wise break up of the proposed site is observed as below:-

| SL | AvEAin | Purpose |
No| b | . |
Do) 23871 Dwelling units with small paths and drains in between |
| Homesteads n

|

2. 1,049 Community asscts-School, AWC. Health Sub  Centre,
] ~Community Hall, DWS pump house.
3. ] 0.080 !.\pp_roach Road.

| 25ha |

|

REC requested the State Govt to clarify on the area involved for road as mentioned in the above
break up. Nodal Officer (FCA) informed that the arca involved for road is 0.4 ha. REC further
requested to provide the detailed break up ol the 5.657 ha which is kept as Colony Road. Lunga
(Unusable), ete in the purpose wise break up.

The proposal will affect 171 nos of trees. The aerial distance of the proposed site 1rom the nearest
Rowa WLS iy 32.34 km.

The compensatory afforestation is proposed over double the degraded torest area of 70 ha in
degraded forest land in CS Plot No 478, 493,483 484, Khatain No 2/22, 2/21 Darncherra

Mouja, Damcherra range. Kanchanpur Forest Sub Division in North where 30000 nos of

seedlings shall be planted @ 715 nos seedlings per ha through ANR. REC observed that the
photographs submitted by the State Govt and DSS depicts that the proposed CA arca fulls under
moderately dense forest. However State Govt could not justify the lactual ground details of the
CA area. REC inlormed the State Govt to provide a detailed report on the proposed CA area
mentioning the density along with photographs after ground verification by an officer not below
the rank of Conservator ol Forests is o be submitted to Regional Office, Shillong.

REC discussed and agrced on the following justification submitted by the State Govt:-

(i) Effort put by the State Govt into finding revenue land

a) Only 18.392 Hac Khas land (revenue land) is available in Manuchailengta RE mouja.

b) The available Khas land (revenue land) is not contiguous and not adeguate for settiement of

1000 tamilies.
¢) Type of Khas land (revenuc land) is Cherra, Nadi, path etc. which is not found to besuitable
_ lor settlement.
\\'\l‘f} Bru's being primitive tribal group also prefer torest land for settlement
‘i:i'Tkil1;1s land is not free from encumbrance in most cases, as local objection has been raised.
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(ii) Steps to be taken by State Govt. to upsct imminent pressure on surrounding forests
immediately after rchabilitation

a) Their settlement location will be fenced to reduce strain on neighboring arcas.

b) MGNREGA cards will be provided to discourage jhumming and collection of [orest
produce. c) Skill development training in traditional crafts. food processing and small scale
industries are in the pipeline. Tailoring and beauty parlour has been preferred by the women
for livelihood. Keeping this in mind. Government has also decided to provide the same to
IDP women.

d) With high quality education and scholarships assured (o the younger generation, dependence
on forest would eventually be minimal.

¢) SHG formation under TRLM is contemplated.

f) Ujjwala scheme for frec LPG conncction will be implemented (or reducing dependent on

firewood.

REC deliberated the proposal and recommended the proposal for diversion ol 25.00 hectare of
forest land for resettiement of BRU migrant of Mouja-Manu-Chailengta RF in favour of SDM
Kanchanpur under North District in favour of SDM Kanchanpur under North District with usual
conditions for resettlement proposals subject to the submission of the following:-

(1) A detailed report on the proposed CA area mentioning the density along with photographs
after ground verification by ag-ofticer not below the rank of Conservator of Forests.
(i) Revised quantum of employment likely to be generated.

(Dr. Parimal Chandra Bhattacharjee) (Shri Yambos Murray)
Non-Official Member Non-Official Member

( Shri Amit Shukla )
CCF & Nodal Ofticer (FCA)
Govt ol Tripura

A, att _
VAL I! _l | 1|
/" (Shri Wil Yatbon) (-\-&l Imtienla AQ
DIG(FC), Member Secretary DDG, Chairma

General of

Dsputy Inspecion ) f .’]s( Ce:;zl)cnange
- of India Ministry of Ervirgnment e ol & Ll
i North Eastern Regional Office, Shillong
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(1) Steps o be talsen by Staie Gavi, te upset imminent pressure on surrounding forests
immﬂl__lltrf-y after rehubilitulion

#) Theiz sertlemen lovution will be fenced to redues strain o1 neighbosing areas.

b) MONREGA cards wiftl te provided o diwourepe jhutnming and coliection of forest
produce. €) Skilt dovelopment waning i traditional crafls, food processing and simall scale
industnes are in the mipeline. Tadonng and beauly parfour has been preferred by the women
for livehhoud. Keeping this in mind. Gesernment bas also decided io provide the same to
1IDP wornen.

dy With higl quality eduvation and seholarships sssured 10 the yeunger geruration, dependence

 on forest would eventually e mintnwl

&) SHE formation under YR is contemplated.

) Ujiweln scheme for ree LPG canmection will by impiemented (or reducing dependent on

firewoud,
REC Jdeliberated the proposai anid recommended the proposal fae diversian of 2590 hevture of
forest land Sor resettlensent of BRU ndigad of Mowje-Manu-Chailengia RF in favour of SDM
Ranehanpur under Nerth District m faveur of SOM Sanchanpur under North Distriet with usual
canditions for resettiemant propesals subiset to the submisaon of the follawing:

(i) A dewiled report on the proposed (A area mentioning the density afong with pholographs
after ground verificanon by an oflicer net pelew the rank of Conservator of Ferests.
iy Revised guantum of employment tikely v ba generated.

(Dr. Parimal Chanden Bhattacharjee) {(Shri Yambos Muorray)
Y NonOfeial Member Non-Ofticisl Member

{ Shri Amit Shukla )
CCP & Nodal Otlicer (FCAG
vt of Trpura

pe
h 4{\..5 (P~ “

s {Shri WAJ! Yathonj (Ms. lmticnls Ao)

DIG(FCy, Mexber Scerclary DD, Chairman

of Earants f(‘onrrai)

Depuly lnspdstor Gener,
Govt. of India Ministry af Envirooe - ~mzle Change
North Eastern Regmnal Giiice, Shruoug
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produce. ¢) Skill deselopment training in traditional crafts. tood processing and smail scale
industries are in the pipeline. Tailoring and beauty parlour has been preferred by the women
for livelihood. Keeping this in mind. Government has also decided to provide the same to
IDP women.
d) With high quality education and scholarships assured to the younger generation. dependence
on furest would eventually be minimal.
e) SHG tormation under TRLM is contemplaied
f) Ujjwala scheme for free LPG connection will be implemented for reducing dependent on
firewaood.
REC deliberated the proposul and recommended the proposal tor diversion of 25.00 hectare ot
forest land for resettlement of BRU migrant of Mouja-Manu-ChailengtaRiin fuvour of SDM
Kanchanpur under North District in tavour ot SDM Kanchanpur under North District with usual
conditions for resettlement proposalssubject to the submission of the following:-

(i) A dewailed report on the proposed CA area mentioning the density along with photographs
after ground verification by an ofticer not below the rank of Conservator ot Forests.
(11) Revised quantum of employment likely to be generated

JT:"[JF £ ¢ l{ . P -
(Dr.Parimal Chandra Bhattacharjec) (Shri Yambos Murray)
Nan-Otficial Member Non-Ofticial Member

{ ShriAmit Shukla )
CCF & Nodal Officer (FCA)
Govtof Iripura

{Ms. ImtienlaAo)

(Shri W.1. Yatbon) :
DDG, Chairman

DIG(FC). Member Secretary

b} of Forests (Central)

aputy Inspetlor G
o [, Forest & Climate Change

Govi. of India Ministry of Eeviroedl, 7 &
North Eastern Regional Office, whiing

https:/lmanl.google.com/manlJu/O/?!ab=rm&ogbt#inbox/QgchHsTmbqNhRFgpergTPTrrCfCPbuch?proiecmrz 1&messagePartld=( 1



ANNEXURE R1 (F) (i)

HRE TR BT

GOVERNMENT OF INDIA :
iR S wreer ;
INTEGRATED REGIONAL OFFICE Nl

TR, o vd ey oRaee #E
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
@13 @ FerEN/LAW-U-SIB, LUMBATNGEN,
TEFISHILLONG-793021

TEL. 0364-2537278; FAX, 0364-2536041
E-mall: moefro.shillong®@gov.in "
No. 3-TR C 091/2020-SHV/ 7%(// //7’ 25" January, 2021
P -

darar,
R Secretary,

ﬁE{TWR'/ Government of Tripura
iaver HR a?l'mm/Depanment of Environment & Forests,

PolTge], HIRAAT/ Kunjaban, Agartala,

Sub : Proposal for diversion of 10 ha of forest land for resettlement of Bru Migrant in
Bikramjoy Para of Mouja —Ujanmachmara RF in favour of SDM Kanchanpur under
North District.

Sir,

This has got reference to the State Government of Tripura letter No F.6-1278/ FC/For-
2020/874-80 dated 28.10.2020 and even No.1304-07 Dated 24.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chief Sccretary. Govt of Tripura on the subject
mentioned above seeking prior approval of the Central Government under Section-2 of the Forest

(Conservation) Act, 1980.

2, After careful examination of the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020, the proposal was discussed in the
Regional Empowered Committee (REC) in its 36" meeting held on 11.01.2021 and the REC

recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated the
decision of the high-level meeting held under the chairmanship of the Union Home Secretary
wherein it was informed by the State Government that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and that
they will be given permission to construct dwelling units without conferring any ownership of
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest lund for resettlement /rehabilitation of the Bru (Reang) migrants must
be processed by MoEF &CC, Gol (as a special case in relaxation of the existing guidelines, if
required urgently as the agreement has to be implemented in a time bound manner”.

Subsequently, on the approval of Competent Authority of the MoEF&CC. Gol. New Delhi
for IRO, Shillong to process the proposal (s) as per FC Rules, the In-principle / Stage-I approval of
the Central Government is hereby granted for diversion of 10 ha of forest land for resettlement of
Bru Migrant in Bikramjoy Para of Mouja -Ujanmachmara RF in favour of SDM
Kanchanpur under North District.subject to the following conditions:

North Eastern Regional Office, Shillong

Deputy Inspeciof|General of Forests (Central)
Govl. af India Ministry oi¥environmant, Forssi & Climate Change
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A Conditions which need to be complied prior to handing over of forest land by the State

Forest Department.

I

The user agency shall transfer, the Net Present Value (NPV) of the forest land being
diverted under this proposal, as per the orders of the Hon’ble Supreme Court of India
dated 28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1995 and
as per the guidelines issued by the Ministry vide letters No 5-3/2007-FC dated
05.02.2009. The requisite funds shall be transferred through online portal into CAMPA
account of the State concerned;

The land identified for the purpose of CA shall be clearly depicted on Survey of India
topo sheet of 1: S0000 scale;

The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the
account of CAMPA of the concerned State through online portal. The scheme may
include appropriate for anticipated cost increase for works scheduled for subsequent
years,

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA account only through e-portal ( https:/parivesh.nic.in/ ). Amount
deposited through other mode will not be accepted as compliance of the Stage-1 clearance;

The compliance report shall be uploaded on e-portal ( https://parivesh.nic.in/ ),

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the District Collector;

The boundary of the diverted forest land, mining lease and safety zone, as applicable,
shall be demarcated on ground at the project cost, by erecting four feet high reinforced
cement concrete pillars, each inscribed with its serial number, distance from the pillar to
pillar and GPS co-ordinates,

Violation of any of these conditions will amount to violation of Forest( Conservation)
Act, 1980 and action would be taken as prescribed in para 1.21 of Chapter | of the
Handbook of comprehensive guidelines of Forest(Conservation) Act, 1980 as issued by
this Ministry’s letter No. 5-2/2017-Fc dated 28.03.2019;

The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department;

. The state Govt shall submit the copy of the notification of mutation of the equivalent non-

forest land identified for the compensatory afforestation while submitting compliance
report to the In-principle approval (IPA);

. The User Agency shall deposit an amount of Rs.18.12 Lakhs towards chain link fencing

with the State Forest Department;

B: Conditions which need to be strictly complied on field after handing over of forest land
to the user agency by the State Forest Department but the compliance in form of undertaking
shall be submitted prior to Stage-Il approval:

L.egal status of the diverted forest land shall remain unchanged;
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2.

S,
conditions

Compensatary Afforestation shall be raised over double the degraded forest area of 20
ha double the degraded forest land in Pani Sagar Range in Dharmanagar in North
Tripura;

At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the
User Agency shall furnish an undertaking to pay the additional amount of NPV, if so
determined, as per the final decision of the Hon’ble Supreme Court of India;

The User Agency shall obtain the Environment Clearance as per the provisions of
Environment (Protection) Act, 1986, if required:

The forest land proposed to be diverted shall under no circumstances be transferred to any
other agency, department or person without prior approval of the Central Government;

No damage to the flora and fauna of the adjoining area shall be caused;

The fayout plan of the proposal shall not be changed without the prior approval of the
Central Government;

The concerned Divisional Forest Ofticer, will monitor and take necessary mitigative
measures to ensure that there is no adverse impact on the forests in the surrounding area;

The user agency shall explore the possibility of successful translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling shall be dane
only when it is unavoidable and that too under strict supervision of the State Foresl
Department;

. The User Agency shall submit the annual self -compliance report in respect of the above

stated conditions to the State Government, concerned Regional Otfice and to this Ministry
by the end of March every year;

. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,

Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if any,
for the time being in force, as applicable to the project;

. All other clearance/NOCs under different applicable rules/regulations /local laws and

under Forest Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoEF,
New Delhi guideline No.11-9/1998-FC(pt) dated 03.08.2009 shall be complied with:

As per Ministry’s letter No 11-30/96-FC(PU) dt 14.9.2001, if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) years. the in-principle
approval would be summarily be revoked considering that the user agency is no longer
interested in the project:

After rcceipt of the compliance report from the State Government on fultilment of the
mentioned above, {inal approval will be issued in this regard. Formal transfer of forest land

shall not be effected by the State Govt till final approval is granted by the Central Government.

M r—F
o Mg L. 1. Sv1‘=m10ng)

Deputy Inspeclor Generdf

Gewt. of India ,ﬂm J*ry of Environme
North Eastern Regloncl Ofme, Shillong

mmm(m/

Deputy Inspector General of Forests (C)

, Forest & Climato Change
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Copy to:
1. YU T a W, AgU AR, udiarer AR g Rwmr, gonae, IeRaer/

Principal Chief Conservator of Forests, Govt. of Tripura, Department of Environment &
Forests, Kunjaban, Agartala.

o of Forasts (Central)
whant, Forest & Climate Change

nat Ofiice, Shiliong

Deputy Inspéetor Gens
Gowt. of India Ministry of Enviro
North Eastern Regi
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5L

A TR & o
GOVERNMENT OF INDIA 2
vfiga & s 1 Y&r d o
INTEGRATED REGIONAL OFFICE RN

RO, & v ey aREEA AR
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
a5 @i aaIeT/LAW-U-SIB, LUMBATNGEN,
fRISHILLONG-793021

TEL. 0364-2537278; FAX. 0364-2536041
E-mall: moefro.shillong@gov.in
No. 3-TR C 090/2020-SHI/ =2 2. 4~ 77 25" January, 2021

darar,
Fﬁ'ﬂ'/Secretary,
ﬁgmmﬁr{/ Government of Tripura
qGTeRoT WWW/Deparlment of Environment & Forests,
g‘ﬁﬂﬂ'ﬁ, FIRAT/ Kunjaban, Agartala.

Sub : Proposal for diversion of 10 ha of forest land for resettlement of Bru Migrant in
Nandiram para under Ujanmachmara Mouja of Kanchanpur Sub-Division, North
Tripura District.

Sir,

This has got reference to the State Government of Tripura fetter No.F.6-1278/ FC/For-
2020/874-80 dated 28.10.2020 and even No.1304-07 Dated 24.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chiel Secretary. Govt of Tripura on the subject
mentioned above seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980.

2. After careful examination of the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020, the proposal was discussed in the
Regional Empowered Committee (REC) in its 36" meeting held on 11.01.2021 and the REC

recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated  the
decision of the high-level meeting held under the chairmanship of the Union Home Secretary
wherein it was informed by the State Government that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and that
they will be given permission to construct dwelling units without conferring any ownership of
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest land for resettlement /rehabilitation of the Bru (Reang) migrants must
be processed by MoEF &CC, Gol (as a special case in relaxation of the existing guidelines, if
required urgently as the agreement has to be implemented in a time bound manner”.

4. Subsequently, on the approval of Competent Authority of the MoEF&CC, Gol, New Dethi

for IRO, Shillong to process the proposal (s) as per FC Rules, the In-principle / Stage-1 approval of

the Central Government is hereby granted for diversion of 10 ha forest land for resettlement of
meigrant in Nandiram para under Ujanmachmara Mouja of Kanchanpur Sub-Division.
1_\-\ fA RY Norlh-“.l‘leipura'i District.,subject to the following conditions:
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A Conditions which need to be complied prior to handing over of forest land by the State

Forest Department.

1. The user agency shall transfer, the Net Present Value (NPV) of the forest land being diverted
under this proposal, as per the orders of the Hon’ble Supreme Court of India dated
28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1995 and as per the
guidelines issued by the Ministry vide letters No 5-3/2007-FC dated 05.02.2009. The requisite
funds shall be transferred through online portal into CAMPA account of the State concerned.

2. The land identified for the purpose of CA shall be clearly depicted on Survey of India topo
sheet of 1: 50000 scale;

3. The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the currgnt wage rate in consultation with State Farest Department in the
account of CAMPA of the concerned State through online portal. The scheme may include
appropriate for anticipated cost increase for works scheduled for subsequent years:

4. Al the funds received from the user agency under the project shall be transferred/ deposited
to CAMPA account only through e-partal ( https://parivesh.nic.in/ ). Amount deposited
through other mode will not be accepted as compliance of the Stage-I clearance.

S. The compliance report shall be uploaded on e-portal ( htips://parivesh.nic.in/ ).

6. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the District Collector;

7. The boundary of the diverted forest land. mining lease and safety zone. as applicable, shall be
demarcated on ground at the project cost, by erecting four feet high reinforced cement
concrete pillars, each inscribed with its serial number, distance from the pillar to pillar and

GPS co-ordinates;

8. Violation of any of these conditions will amount to violation of Forest( Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter | of the Handbook of
comprehensive guidelines of Forest{Conservation) Act, 1980 as issued by this Ministry’s
letter No. 5-2/2017-Fc dated 28.03.2019.

9. The cost of felling of trees shall be deposited by the User Agency with the State Forest
Departmeant.

10. The state Govt shall submit the copy of the notification of mutation of the equivalent non-
forest land identified for the compensatory afforestation while submitting compliance report

to the In-principle approval (IPA).

I1. The User Agency shall deposit an amount of Rs.21 Lakhs for 1 vehicle towards patrolling and
Protection of Forest with the State Forest Department.

12. The User Agency shall deposit an amount of Rs.21 Lakhs towards chain link fencing with the
State Forest Department.

B: Conditions which need to be strictly complied on field after handing over of forest land
to the user agency by the State Forest Department but the compliance in form of undertaking
o shall be submitted prior to Stage-11 approval:
/f;'ﬂ’\:‘\HY '
f:_'_.;\, 1 'L;t:{;:il status of the diverted forest land shall remain unchanged.

W
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2. Compensatory Afforestation shall be raised over double the degraded forest arca of 20 ha in
CS Plot No 50, Khatian No 2/2 in Paschim Tilthai Mouja. Pani sagar Range,
Dharmanagar I'orest Division, North Districl.

At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User
Agency shall furnish an undertaking to pay the additional amount of NPV, if so determined, as
per the linal decision of the Hon’ble Supreme Court of India:

4. The User Agency shall obtain the Environment Clearance as per the provisions of Environment
(Protection) Act, 1986. if required:

5. The forest land proposed to be diverted shall under no circumstances be translerred to any other
agency, department or person without prior approval of the Central Governiment:

6. No damage to the flora and fauna of the adjoining area shall be caused;

7. The layout plan of the proposal shall not be changed without the prior approval of the Central
Government;

8. The concerned Divisional Forest Officer, will monitor and take necessary mitigative measures
to ensure that there is no adverse impact on the forests in the surrounding arca;

9. The user agency shall explore the possibility of successful translocation of maximum number of
trees identified to be felled and shall ensure that any tree felling shall be done only when it is
unavoidable and that too under strict supervision of the State Forest Department:

10. The User Agency shall submit the annual self -compliance report in respect of the above stated
conditions to the State Government, concerned Regional Office and to this Ministry by the end
of March every year:

I'l1. The user agency shall comply all the provisions of the all Acts, Rules, Regulations. Guidelines,
Hon’ble Court Order (s) and NGT Order (s) pertaining to this project. if any, for the time being,
in force, as applicable to the project:

. All other clearance/NOCs under different applicable rules/regulations /local laws and under
Forest Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoliF, New Delhi
guideline No. | 1-9/1998-FC(pt) dated 03.08.20009 shall be complied with;

3. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of stipulaied
conditions is awaited {rom the State Govt for more than 5{five) years, the in-principle approval
would be summarily be revoked considering that the user agency is no longer interested in the
project.

3. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

)i. = =

e 'IM.\rI.{JI. Sviemiong)
39 ad Aerfereta (BAr)/

Deputy I[nspector General of FForests (C)

Prigclpal Chief Conservator of Forests, Govt. of Tripura, Department of Epyironment & Forests,
injaban, Agartala. ( ‘1{ J
\\ N =
- J } !
aq 30 Hplferd ()

ral of Forests (Cantral)

lnaoeciar Gepera

Lironmenl, Forest & Ciimate Change

feni

Govt. of India Ministry of E :
North Eastern Regional Office, Shiilong
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HRA R

GOVERNMENT OF INDIA

wfrpe A4 wtEa
INTEGRATED REGIONAL OFFICE
qafeRer, O ve STearg aRaae #Aed
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
@t ¥ Fac=/LAW-U-SIB, LUMBATNGEN,
fST/SHILLONG-793021

TEL. 0364-2537278; FAX. 0364-2536041
E-mall: moefro.shillong@gov.in
No. 3-TR C 087/2020-SHl/ 227/ =, 7 25" January, 2021

qar A,
g/ Secretary,
ﬁgfrmzm/ Government of Tripura

Wmmm/Depanmcm of Environment & Forests,
gﬁﬂaa'. HIRAAT Kunjaban, Agartala.

Sub :  Proposal for diversion of 25.00 hectare of forest land for settlement of BRU migrant
of Mouja-CCREF in favour of SDM Kanchanpur under North District.

Sir,

This has got reference to the State Government of Tripura letter No.F.6-1278/ I'C/For-
2020/874-80 dated 28.10.2020 and even No.1304-07 Dated 24.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chief Sccretary, Govt ol Tripura on the subject
mentioned above secking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980.

2. After carcful examination of the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020, the proposal was discussed in the
Regional Empowered Committee (REC) in its 36"™ meeting held on 11.01.2021 and the RIC

recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated  the
decision of the high-level mecting held under the chairmanship of the Union Home Sccretary
wherein it was informed by the State Government that the Bru (Reang) migrants arc forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and  that
they will be given permission to construct dwelling units without conlerring any ownership ot
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest land for resettlement /rehabilitation of the Bru (Reang) migrants must
be processed by MoEF &CC, Gal (as a special case in relaxation of the existing guidelines, if
required urgently as the agreement has to be implemented in a time bound manner”.

4. Subsequently, on the approval of Competent Authority of the MokEF&CC. Gol, New Dethi
for IRO, Shillong to process the proposal (s) as per FC Rules. the In-principle / Stage-I approval ol
the Central Government is hereby granted for diversion of 25.00 hectare of forest land for

-':W‘lca&gﬂof BRU migrant of Mouja-CCRF in tavour of SDM Kanchanpur under North

S ]]:ﬁrl(,l vject to the following conditions:

Deputwinspecior G
Covt. of Incia Ministry of ERATONE
North Eastern ﬁﬂg.onﬂl Qiiica,

Shivieng




A Conditions which need to be complied prior to handing over of forest land by the State

Forest Department.

The user agency shall transfer, the Net Present Value (NPV) of the forest land being
diverted under this proposal, as per the orders of the Hon'ble Supreme Court of India
dated 28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1995
and as per the guidelines issued by the Ministry vide letters No 5-3/2007-FC dated
05.02.2009. The requisite funds shall be transferred through online portal into
CAMPA account of the State concerned;

The land identified for the purpose of CA shall be clearly depicted on Survey of India
topo sheet of 1: 50000 scale;

The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in
the account of CAMPA of the concerned State through online portal. The scheme
may include appropriate for anticipated cost increase for works scheduled for

subsequent years;

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA account only through e-portal ( htips./jparivesh.nic.in/ ).
Amount deposited through other mode will not be accepted as compliance of the

Stage-I clearance;
The compliance report shall be uploaded on e-portal ( hutps:/iparivesh.nic.in/ ):

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the District Collector;

The boundary of the diverted forest land, mining lease and safety zone, as applicable,
shall be demarcated on ground at the project cost, by erecting four feet high
reinforced cement concrete pillars, each inscribed with its serial number, distance
from the pillar to pillar and GPS co-ordinates;

Violation of any of these conditions will amount to violation of Forest( Conservation)
Act, 1980 and action would be taken as prescribed in para 1.21 of Chapter | of the
Handbook of comprehensive guidelines of Forest(Conservation) Act, 1980 as issued
by this Ministry's letter No. 5-2/2017-Fc dated 28.03.2019:;

The cost of felling of trees shall be deposited by the User Agency with the State
Forest Department;

. The User Agency shall deposit an amount of Rs.20 Lakhs for ex situ conservation

with the State Forest Department;

. The User Agency shall deposit an amount of Rs.21.00 Lakhs towards chain link

fencing with the State Forest Department;

aniy insooimn
Fapuly iBLpe

inisiry of Eqvienie!

] Ll P F-va., <
Govl. of licia &
Norih Eastern

Regional Cffice, Shinong

iral)
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- 12, State Government may submit Inspection report by CIF and above ranked ofticer for
verification of density of proposed CA site prior 1o or along with compliance for
In-principle approval,

B: Conditions which necd to be strictly complied on field after handing over of forest land
to the user agency by the State Forest Department but the compliance in form of undertaking
shall be submitted prior to Stage-If approval:

1. Legal status of the diverted forest land shall remain unchanged;

2. Compensatory Afforestation shall be raised over double the degraded forest arca of
50 ha in degraded forest land in Damcherra RF, Khatian 2/22, CS Plot No.513
of Dharamnagar Forest Division. A total of 50,000 seedlings shall be planted in
the 50 ha area through AR.

3. Atthe time of payment of the Net Present Value (NPV) at the then prevailing rate, the
User Agency shall furnish an undertaking to pay the additional amount of NPV, il so
determined, as per the final decision of the Hon’ble Supreme Count of India:

4, The User Agency shall obtain the Environment Clearance as per the provisions of
Environment (Protection) Act, 1986. if required:

5. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agency, departinent or person without prior approval of the Central
Governiment,

6. No damage to the flora and fauna of the adjoining arca shall be caused;

7. The layout plan of the proposal shall not be changed without the prior approval of the
Central Government;

8  The concerned Divisional Forest Officer, will monitor and take necessary mitigative
measures to ensure that there is no adverse impact on the forests in the surrounding

arcda;

9. The user agency shall explore the possibility of successful translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling shall be
done only when it is unavoidable and that too under strict supervision of the State
Forest Department;

10. The User Agency shall submit the annual self -compliance report in respect of the
above stated conditions to the State Government, concerned Regional Office and to
this Ministry by the end of March every year:

I'l. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if
any, for the time being in torce, as applicable to the project:

12. All other clearance/NOCs under different applicable rules/regulations /local laws and
under Forest Dwellers (Recognition of Forest Rights)Act. 2006 as required vide
MoET, New Delhi guideline No.11-9/1998-FC(pt) dated 03.08.2009 shall be complicd
with;




13. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of
stipulated conditions is awaited from the State Govt for more than 5(five) years, the
in-principle approval would be summarily be revoked considering that the user agency
is no longer interested in the project;

5. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

HISg

{Ms: f% L! .‘Iilfu" m t‘_unlg)
30 @ AR ()

Deputy Inspector General of Forests (C)

Copy to:

/ Principal Chief Conservator of Forests, Govt. of Tripura. Department of Environment &
Forests, Kunjaban, Agartala.

o/

/- __Era'sé;.gfi_f @

Deputy Ingbeclor Gen
Govt. of India Ministry of Envir
Norih Eastern Regicnal Office, Shillong

| of Forests (Ceniral)
wment, Forest & Climate Change
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AT R
GOVERNMENT OF INDIA
v & matay
INTEGRATED REGIONAL OFFICE
wafaer, ge vd Swarg oRadd Saad
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
wits AT FFIENF/LAW-U-SIB, LUMBATNGEN,
RIARTSHILLONG-793021

TEL. 0364-2537278; FAX,0364-2536041
E-mall: mpefreshillong@goviin

No. 3-TR C 093/2020-SHI/ '_37,71//// 7) 25" January, 202 |

qara,
'\qﬁ'ﬂ/Secretary,
ﬁg?T'\qTaﬁTT/ Government of Tripura
gateRoT 3R aeF fasmer /Department of Environment & Forests,
gﬁﬂaﬁ’, PRI Kunjaban, Agartala.

Sub: Proposal for diversion of 25.00 hectare of forest land for resettlement of BRU migrant
of mouja Gachirampara in favour of SOM Kanchanpur under North District
Sir,

This has got reference to the State Government of Tripura letter No.F.6-1279/ FC/For-
2020/867-73 dated 2810.2020, even N0.1292-95 Dated 23.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chief Secretary, Govt of Tripura on the subject
mentioned above seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980.

2. Afier careful examination of the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020. The Proposal was discussed in the
Regional Empowered Committee (REC) in its 36" meeting held on 11.01.2021 the REC
recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated  the
decision of the high-level meeting held under the chairmanship of the Union Home Secretary
wherein it was informed by the State Government that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and that
they will be given permission to construct dwelling units without conferring any ownership of
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest land for resettlement /rehabilitation of the Bru (Reang) migranits must
be processed by MoEF &CC, Gol (as a special case in relaxation of the existing guidelines, if
required urgently as the agreement has to be implemented in u time bound manner”.

4. Subsequently, on the approval of Competent Authority of the MoEF&CC, Gol, New Dethi for IRO.
Shillong to process the proposal (s) as per FC Rules, the In-principle / Stage-I approval of the
Central Government is hereby granted for 25.00 hectare of forest land for resettlement of
BRU migrant of mouja Gachirampara in favour of SDM Kanchanpur under North

District, subject to the following conditions:

Deputy Inskector Genefd
Covt. of fidia t4inistry of EnviroUment
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A: Conditions which nced to be complied prior to handing over of forest land by the State

Forest Department.

I. The user agency shall transfer, the Net Present Value (NPV) of the forest land being
diverted under this proposal, as per the orders of the Hon’ble Supreme Court of India dated
28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1995 and as per the
guidelines issued by the Ministry vide letters No 5-3/2007-FC dated 05.02.2009. The
requisite funds shall be transferred through online portal into CAMPA account of the State

concerned.

2. The land identified for the purpose of CA shall be clearly depicted on Survey of India topo
sheet of 1: 50000 scale;

3. The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the
account of CAMPA of the concerned State through online portal. The scheme may include
appropriate for anticipated cost increase for works scheduled for subsequent years;

4. All the funds received from the user agency under the project shall be transferred/ deposited
to CAMPA account only through e-portal ( ltips:/parivesh.nic.in/ ). Amount deposited
through other mode will not be accepted as compliance of the Stage-I clearance:

5. The compliance report shall be uploaded on e-portal ( hitps://parivesh.nic.in/ );

6. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the District Collector;

7. The boundary of the diverted forest land, mining lease and safety zone, as applicable, shall
be demarcated on ground at the project cost, by erecting four feet high reinforced cement
concrete pillars, each inscribed with its serial number. distance from the pillar to pillar and
GPS co-ordinates;

8. Violation of any of these conditions will amount to violation of Forest( Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of
comprehensive guidelines of Forest(Conservation) Act. 1980 as issued by this Ministry's
letter No. 5-2/2017-Fc dated 28.03.2019;

9. The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department;

10. The User Agency shall deposit an amount of Rs.40 Lakhs towards Ex Situ Conservation for
Biodiversity loss in lieu of the forest land diverted with the State Forest Department:

11. The User Agency shall deposit an amount of Rs.34 Lakhs towards chain link fencing with
the State Forest Departinent;

B: Conditions which need to be strictly complied on field after handing over of forest land
to the user agency by the State Forest Department but the compliance in form of undertaking
shall be submitted prior to Stage-II approval:

/___\_ 1. Legal status of the diverted forest land shall remain unchanged;
“X D RY\\\ 2. Compensatory Afforestation shall be raised over double the degraded forest area ot 50

N

& ha degraded forest land in two patches i.e. 25 ha each in Dancherra range and
\Panisagar Range in Kanchanpur Forest Sub Division in North Tripura;

A
&
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3. At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the
User Agency shall furnish an undertaking to pay the additional amount of NPV, if so
determined, as per the final decision of the Hon’ble Supreme Court of India;

4. The User Agency shall obtain the Environment Clearance as per the provisions of
Environment (Protection) Act. 1986, if required:

5. The forest land proposed to be diverted shall under no circumstances be transferred to any
other agency, department or person without prior approval of the Central Government;

6. No damage to the flora and fauna of the adjoining area shall be caused;

7. The layout plan of the proposal shall not be changed without the prior approval of the
Central Government;

8. The concerned Divisional Forest Officer, will monitor and take necessary mitigative
measures to ensure that there is no adverse impact on the forests in the surrounding arca;

9. The user agency shall explore the possibility of successful translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling shall be done
only when it is unavoidable and that too under strict supervision of the State Forest
Department:

10. The User Agency shall submit the annual self -compliance report in respect of the above
stated conditions to the State Government, concerned Regional Office and to this Ministry
by the end of March every year;

11. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if any,
for the time being in force, as applicable to the project;

12. All other clearance/NOCs under different applicable rules/regulations /local laws and
under Forest Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoEF,
New Delhi guideline No.11-9/1998-FC(pt) dated 03.08.2009 shall be complicd with:

13. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) years, the in-principle
approval would be summarily be revoked considering that the user agency is no longer
interested in the project.

5. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

Fti - '_ y D

- TM‘; L. 1. \vllmlong)

"3 e Agfadad (FEE)/

Deputy Inspector General of Forests (C)

Copy to:
I, WU {%E a9 6, g wer, wbiawer 3R a9 e gemad, 3eRder /
Principal Chief Conservator of Forests, Govt. of Tripura, Dep'lrtment of Eavironment &
Forests, Kunjaban, Agartala.

/ »
e 39 m/graﬁércﬁ(m

/Deputy Inspector General of Forests (C)
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HRE TR

GOVERNMENT OF INDIA

T & S
INTEGRATED REGIONAL OFFICE
wtateT, o W Sy oiade Farer
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
aits Ha FeaddT/LAW-U-SIB, LUMBATNGEN,
RSISHILLONG-793021

TEL. 0364-2537278; FAX. 0364-2536041
E-mail: moefro.shillong@gov.in
No. 3-TR C 094/2020-SHI/ 32 ja, y 25" January, 2021

qar R,
afa/Secretary.
ﬁg’!TW/ Government of Tripura

mma?—fm/Depanmcm of Environment & Forests,
gramr-r HIRA/ Kunjaban, Agartala.

Sub : Proposal for diversion of 25.00 hectare of forest land for resettlement ot BRU migrant
at location Bhandarima of mouja CCRF in {avour of SDM Kanchanpur under North

District,.

Sir,

This has got reference to the State Government of Tripura letter No.F.6-1277/ FC/For-
2020/904-910 dated 28.10.2020 and even No.1346-49 Dated 24.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chief Secretary. Govt of Tripura on the subject
mentioned above seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980.

2. After careful examination ot the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020, the proposal was discussed in the
Regional Empowered Committee (REC) in its 36" meeting held on 11.01.2021 and the REC

recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated  the
decision of the high-level mecting held under the chairmanship of the Union Home Sccretary
wherein it was informed by the State Government that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and  that
they will be given permission to construct dwelling units without conferring any ownership of
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest land for resettlement /rehabilitation of the Bru (Reang) migrants niust
be processed by MoEF &CC, Gol (as a special case in relaxation of the existing guidelines, if
required urgently as the agreement has to be implemented in a time bound manner”.

4, Subsequently, on the approval of Competent Authority of the MoEF&CC, Gol, New Dethi
for IRO, Shillong to process the proposal (s) as per FC Rules, the In-principle / Stage-I approval of
the Central Government is hereby granted for diversion of 25.00 hectare of torest land for
resettlement of BRU migrant at location Bhandarima of mouja CCRF in favour of SDM
Kanchanpur under North District, subject to the following conditions:
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A: Conditions which need to be complied prior to handing over of forest land by the State
Forest Department.

I The user agency shall transfer, the Net Present Value (NPV) of the forest land being
diverted under this proposal, as per the orders of the Hon’ble Supreme Court of India
dated 28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1993
and as per the guidelines issued by the Ministry vide letters No 5-3/2007-FC dated
05.02.2009. The requisite funds shall be transferred through online portal into CAMPA
account of the State concerned,

2. The land identified for the purpose of CA shall be clearly depicted on Survey of India
topo sheet of 1: 50000 scale:

3 The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in
the account of CAMPA of the concerncd State through online portal. The scheme may
include appropriate for anticipated cost increase for works scheduled for subsequent
years:

4. All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA account only through e-portal ( hips://parivesh.nic.in/ ). Amount
deposited through other mode will not be accepted as compliance of the Stage-|

clearance:
5. The compliance report shall be uploaded on e-portal ( Inps: ‘pariveshonic.ing ).
6. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed

certificate from the District Collector:

/s The boundary of the diverted forest land. mining lease and safety zone, as applicable,
shall be demarcated on ground at the project cost, by erccting Tour feet high reinforeed
cement concrete pillars, each inscribed with its serial number, distance from the pillar
to pillar and GPS co-ordinates;

8. Violation of any of these conditions will amount to violation of Forest( Conservation)
Act, 1980 and action would be taken as prescribed in para 1.21 of Chapter | of the
Handbook of comprehensive guidelines of Farest(Conservation) Act, 1980 as issued by
this Ministry’s letter No. 5-2/2017-[°c dated 28.03.2019:

9. The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department:

10. The User Agency shall deposit an amount of Rs.40 Lakhs towards Conservation of
Biodiversity  like various butterflics and other natural heritage for creation of

awareness among the people;

1. The User Agency shall deposit an amount of Rs.36.24 Lakhs towards chain link
fencing with the State Forest Department;

ZERE 2 The User Agency shall deposit an amount of Rs.21 Lakhs towards vehicle for
Patrolling with the State Forest Department;

Deputy é
Govt. of Indis Ministry of Enwi ,T_Of orests (Centra)

! Clinate Changy
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B: Conditions which need to be strictly complied on field after handing over of forest land
“iv the user agency by the State Forest Department but the compliance in form of undertaking
shall be submitted prior to Stage-IT approval:

1. Legal status of the diverted forest land shall remain unchanged;

2. Compensatory Afforestation shall be raised over double the degraded forest area of 53.4
ha in degraded forest land in two patches i.e. 45 ha in Khatian No. 2/15. 2/17, 2/18
in Chandipur mouja and Ujjan Machmara mouja, Kanchanpur Range, Kanchanpur
Forest Sub Division in North District where 45000 nos of saplings shall be planted
@ 1000 saplings per ha through AR and in 8.4 ha in Khatian No. 2/46, 2/5 Indurail
mouja, Panisagar Range, Kanchanpur Forest Sub Division in North District where a
total of 5000 nos saplings shall be planted @ 596 nos saplings through ANR;

3. At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User
Agency shall furnish an undertaking to pay the additional amount of NPV, if so
determined, as per the final decision ol the Hon’ble Supreme Court of India;

4, The User Agency shall obtain the Environment Clearance as per the provisions of
Environment (Protection) Act, 1986, if required;

5. The forest land proposed to be diverted shall under no circumstances be transferred to any
other agency, department or person without prior approval of the Central Government;
6. No damage to the flora and fauna of the adjoining area shall be causeds

7. The layout plan of the proposal shall not be changed without the prior approval of the
Central Govemment;

8. The concermed Divisional Forest Officer, will monitor and take necessary miligative
measures to ensure that there is no adverse impact on the forests in the surrounding area:

9. The user agency shall explore the possibility of successful translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling shall be done
only when it is unavoidable and that too under strict supervision ol the State Forest
Department;

10. The User Agency shall submit the annual self -compliance report in respect of the above
stated conditions to the State Government, concerned Regional Office and to this Ministry
by the end of March every year;

11. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s} and NGT Order (s) pertaining to this project, if any,
for the time being in force, as applicable to the project;

12. All other clearance/NOCs under different applicable rules/regulations /local laws and under
Forest Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoEF, New
Delhi guideline No. 1 1-9/1998-FC(pt) dated 03.08.2009 shall be complied with;

13. As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) years, the in-principle
approval would be summarily be revoked considering that the user agency is no longer

f foracts (Cenfral)
; ~imate Chang®
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S. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

( .')f/", .
=
}M‘: L. 1. Sviemiong)

3 aet AT R/

Deputy Inspector General of Forests (C)

P

L
v

Copy to:

1. WU Y 9 W, AU waR, gdiewer HR ad Rmr, donee, 3eRaen
/ Principal Chief Conservator of Forests, Govt. of Tripura, Department of Environment &
Forests, Kunjaban, Agartala.

(& /

..' /‘ N
A ~
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g T ()

/Deputy Inspector General of Forests (C)
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FRA R
GOVERNMENT OF INDIA
wfirge vy watey
INTEGRATED REGIONAL OFFICE
ey, o vd Swarg ofitada daen
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
W15 T TRGHT/LAW-U-S1B, LUMBATNGEN,

fAIUSHILLONG-793021

TEL. 0364-2537278; FAX. 0364-2536041

E-mall: moefroshillong@®gov.in
No. 3-TR C 089/2020-SHI/ 23) &~/ 25" January, 2021

qarar,
afd/Secretary,

ﬁg’{TW/ Government of Tripura
mmﬁﬁmmepanment of Environment & Forests.

AT, FIRAAT/ Kunjaban, Agartala,

Sub : Proposal for diversion of 25.00 hectare of forest land for resettlement of BRU migrantsof
mouja-Manu-Chailengta RF in favour of SDM Kanchanpur under North District.

Sir,

This has got reference to the State Government of Tripura letter No.F.6-1274/ FC/For-
2020/119-17 dated 28.10.2020 and even No.1288-91 Dated 23.12.2020 and D.O. N.F.11(2) RR&
DM/Reang/2020(P-1) dated 03.12.2020 from Chief Secretary, Govt of Tripura on the subject
mentioned above seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980,

2. After careful examination of the proposal of the State Government of Tripura and the
additional information submitted vide their letter dated 24.12.2020, the proposal was discussed in the
Regional Empowered Committee (REC) in its 36" meeting held on 11.01.2021 and the REC
recommended the same as a very special case.

3. The Ministry vide letter No.FC-11/204/2020-FC dated 21.12.2020 communicated the
decision of the high-level meeting held under the chairmanship ot the Union Home Secretary
wherein it was informed by the State Government that the Bru (Reang) migrants are forest
dwellers from Mizoram and the same has been corroborated by Government of Mizoram and that
they will be given permission to construct dwelling units without conferring any ownership of
land. Therefore, de-notification of forest land may not be required. A decision was then taken that the
“the diversion of forest land for resettlement /rehabilitation of the Bru (Reang) migrants must
be processed by MoEF &CC, Gol (as a speciul cuse in reloxation of the existing guidelines, if
required urgently as the agreement has to be implemented in a time bound manner”.

4. Subsequently, on the approval of Competent Authority of the MoEF&CC, Gol, New Delhi for
IRO, Shillong to process the proposal (s) as per FC Rules, the In-principle / Stage-1 approval of
the Central Government is hereby granted for diversion of 25.00 hectare of forest land for
resettlement of BRU migrantsof mouja-Manu-Chailengta RF in favour of SDM
Kanchanpur under North District, subject to the following conditions:

feral of Forasts (Central)
ranmen “émate Change

4 Ministry of Edifire
North Eaglern Regiona! Cfficn, U5




A:

Conditions which need to he complied prior to handing over of forest land by the State

Forest Department.

w

The user agency shall transfer, thc Net Present Value (NPV) of the forest land being
diverted under this proposal, as per the orders of the Hon'ble Supreme Court of India dated
28/03/2008, 24/04/2008 and 09/05/2008 in Writ petition (Civil) No. 202/1995 and as per the
guidelines issued by the Ministry vide letters No 5-3/2007-FC dated 05.02.2009. The
requisite funds shall be transferred through online portal into CAMPA account of the State
concerned;

The land identified for the purpose of CA shall be clearly depicted on Survey of India topo
sheet of 1: 50000 scale:

The user agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in the
account of CAMPA of the concerned State through online portal. The scheme may include
appropriate for anticipated cost increasc for works scheduled for subsequent years;

All the funds received from the user agency under the project shall be transferred/ deposited
to CAMPA account only through e-portal ( hups://pariveshnic.in/ ). Amount deposited
through other mode will not be accepted as compliance of the Stage-I clearance;

The compliance report shall be uploaded on e-portal / hitps - -parivesh.ic.in: )

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the District Collector,

The boundary of the diverted forest land, mining lease and safety zone. as applicable, shall
be demarcated on ground at the project cost, by crecting four feet high reinforced cement
concrete pillars, each inscribed with its serial number. distance from the pillar to pillar and
GPS co-ordinates;

Violation of any of these conditions will amount to violation of Forest( Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter | of the Handbook of
comprehensive guidelines of Forest(Conservation) Act, 1980 as issued by this Ministry's
fetter No. 5-2/2017-I¢c dated 28.03.2019;

The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department;

. The User Agency shall deposit an amount of Rs.70 Lakhs for conservation of various birds

and for creation of awareness among the people with the State Forest Department subject
to CZR approval:

. The User Agency shall deposit an amount of Rs.36.24 Lakhs towards chain link fencing

with the State Forest Department;

B: Conditions which necd to be strictly complied on field after handing over of forest land
. lo the user agency by the State Forest Department but the compliance in form of undertaking

g -
o

g l\
.'q. ¢! Depulyf Inspeciar (
I~ Gowvt. of Inlia Minisiry of
\)\‘?/ North Eactors ix

submitted prior to Stage-1I approval:

N ) :
| ,d,e,‘g\al status of the diverted forest land shall remain unchanged:
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2. Compensatory Afforestation shall be raised over double the degraded forest area ot 50
ha in degraded forest land in CS Plot No 513, Khatain No 2-22, Mouyja
Damcherra RF, Dharamnagar Forest Sub Division.

3. At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the
User Agency shall fumish an undertaking to pay the additional amount of NPV, if so
determined, ns per the final decision of the Hon’ble Supreine Court of India;

4. The User Agency shall obtain the Environment Clearance as per the provisions of
Environment (Protection) Act, 1986, if required:

5. The forest land proposed to be diverted shall under no circumstances be transferred to any
other agency, department or person without prior approval of the Central Government;

6. No damage to the flora and fauna of the adjoining area shall be caused;

7.  The layout plan of the proposal shall not be changed without the prior approval of the
Central Government;

8. The concerned Divisional Forest Officer, will monitor and take necessary mitigative
measures to ensure that there is no adverse impact on the forests in the surrounding area:

9. The user agency shall explore the possibility of successful translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling shall be done
only when it is unavoidable and that too under strict supervision of the State Forest
Department;

10. The User Agency shall submit the annual self -compliance report in respect of the above
stated conditions to the State Government, cancerned Regional Office and to this Miuistry
by the end ot March every year;

1. The user agency shall comply all the provisions of the all Acts, Rules, Regulations,
Guidelines. Hon'ble Court Order (s) and NGT Order (s) pertaining to this project, if’ any,
for the time being in force, as applicable to the project;

12. All other clearance/NOCs under different applicable rules/regulations /local laws and
under Forest Dwellers (Recognition of Forest Rights)Act, 2006 as required vide MoEF,
New Delhi guideline No.11-9/1998-FC(pt) dated 03.08.2009 shall be complied with;

13, As per Ministry’s letter No 11-30/96-FC(Pt) dt 14.9.2001, if the compliance of stipulated
conditions is awaited from the State Govt for more than 5(five) years, the in-principle
approval would be summarily be revoked considering that the user agency is no longer
interested in the project;

5. After receipt of the compliance report from the State Government on fulfilment of the
conditions mentioned above, final approval will be issued in this regard. Formal transfer of forest land
shall not be effected by the State Govt till final approval is granted by the Central Government.

3 .
A———

_AMS. 2 L S\=i4|1uong)
30 gel FETALETE (Hara)/

Deputy Inspector General of Forests (C)

flEorests (Central)
\ (imate Chang@
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Copy to:
1. YU AT a4 W, AU s, wdaer dR gw Remr, gems, -
HIRAWT / Principal Chief Conservator of Forests, Govt. of Tripura. Department of
o Environment & Forests, Kunjaban, Agartala. \ /
C

Deputy Ingpfector Gane | of Forests (Central)
Gowt. of India Minigtry of Envir mant, Forest & Citmialz Chang®
. North Eestern: < nupnal Gifice, Shillong
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AN N\
) { Cmuecng — D K )7
[ NS (4
No b 3-LEWEP-BW P.Gendt or-20197 500
Goverament of Fripura

ra Oftice ot the Deputy Conservator of Forests
7ok ’ Working Plan Division No |
N Gandhigram-799012 : West Tripura

. Pated: 05.07,202 1

\jsllt//f’i‘hnm- - (0381)239-7614

\U f  emememmmm———
~/ To
The Chief Conservator of forests,
(Vigilance & legal)
O/o. the PCCF. Tripura :
Aranya Bhavan, Gurkhabasti. Agartala.

c-mail: dehworkingplanlagmail.com

Sub:- O.A. No.112/2020 (EZ) in the malter of Dhanishwar Debnath — Versus - Union of [ndia and Ors. - regarding
Reference:- No.RONEE/MNGT/OA. No. 11 2/20/E.4/TR/276-80 dated 21.06.202 1

Sir,

With reference to the subject sited above. | would like 1o furnish the information against Ponm No. (iv
whether Working Plans has made any mention and/or specific conservation measures of the flaral-faunal species
mentioned in the instant OA, in detailed below -

| Erstwhile | Forest Comp- | Total Working Circle as per | Prescription
Forest [ Management | artment | arcu of Working Plan {
| Division | Block [ No. | compa- Prescription .
I e
{hae, ) |
| ! 2 | I | 6
| Kanchanpur | Gachirampara | 3 | 396.50  leak Coppice with Std. | Coppice with standat system
| Forest B __ |l ' W.C. I |
| Division Ujanmachmara | \ | Plantation Working | Selection cum improvement felling |
R.Y. I 2 81885 | Circle  sstem
| l ! Suil & Water | Conservation of  species of aquatic |
Conservation W.C | o & funa which are endangered

‘ Ujanma_chnmm I NTEP W .C. Selection system

{
l |
l | sl ——
R.F. | ] | Teak Coppice with Std. | Coppice with standard system
’ | 0 | 102355  W.C. _ o B
' l l | ST & OFD l Conserve the cnvironment  through |
l R - i ! | (Overlapping) W.C. | individual afforestation |
\ | Central | \ | Teak Coppice with Std. | Coppice with standard system
[ | Calchment l w.C. i
\ I R.F. 8 72921 NTFP Working Circle )__Scl_c_cLio_n_s_\_:y.:r_n
: | : River Bank | Selection system
| I e S | (Overlapping) W.C i
Central i Protection & Imp.W.C. ' Selection cum improvement. ielling
’ Catchment 21 1239.18 - . lsystem.
R.F. ‘ Bamboo (Overlapping) | Selection system
- L. | | W.C) . -
| Manu- ] Feuk Coppice with Std. | Coppice with standard system
| Chailengta I 2 2292 | WO, _
. I | Fire Wood W.C , New plantation need ta raised in the
e :__ B | major gaps with identitied spp.
wbr kind information and doing the needful please. K
\ T ,}f‘j -_
2 (SANJIB Dﬁi‘ﬁfii’lmm.
§1 r{?\!%’:"!‘nr(-\.;g?:“l‘;i‘:!siur No.l,

fsdndhlﬂram =
| of Forests {Centrel)
- \finisty of Envitphment, Forest & Ciimato Changs

North Eastern Regional Office, Shifiong
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ANNEXURE R1 (H)

F.No. 22-43/2018-IA.11I
Government of India
Ministry of Environment, Forest and Climate Change
(IA Division)
Indira ParyavaranBhawan
JorBagh Road, Aliganj,
New Delhi - 110003

Dated: 8t August, 2019

OFFICE MEMORANDUM

Subject: Procedure for consideration of deveiopmental projects located
within 10 km of National Park/Wildlife Sanctuary seeking
environmental clearance under the provisions of the
Environmental Impact Assessment (EIA) Notification, 2006 -
regarding.

The Hon'’ble Supreme Court vide its Order dated 4.12.2006 in Writ
Petition No. 460 of 2004 — Goa Foundation Vs. Union of India, has inter-alia
directed that Ministry of Environment and Forests “/MoEF) would also refer to
the Standing Committee of the National Board for Wildlife, under section 5(b) &
5(c) (it) of the Wildlife Protection Act, 1972, the cases where environmental
clearances has already been granted where activities are within 10km. zone” of
the boundaries of the Sanctuaries and National Parl\cs. ”

2. In this regard, the erstwhile MoEF vide Circular No. L-11011/7/2004-
[AII (I)(Part) dated 27.02.2007 and Office Memorandum No. J-11013/41/2006-
IA.1I(I) dated 02.12.2009 delineated a procedure for consideration of
developmental projects located within 10 km of National Park/Wildlife
Sanctuary for grant of environmental clearance under ElA Notification, 2006.
As per the stipulated procedure, prior clearance from Standing Committee of
the National Board for Wildlife (SCNBWL) would be required for the
developmental projects located within 10km of the National Park/Wildlife
Sanctuary.

3. Over a period of time, Ministry has notified number of Eco-Sensitive
Zones (ESZs) around Protected Areas (PAs). Many of developmental activities
are prohibited/regulated in these ESZs inter-alia including mining operations

,—n\to be carried out in accordance with the order of the Hon’ble Supreme Court

F / OVARYy Wated 4.08.2006 in the matter of T.N. Godavarman Thirumulpad Vs. UOI in
A\ Y \
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W.P.(C) No. 202 of 1995 and dated 21.4.2014 in the matter of Goa Foundation
Vs, UOI in W.P.(C) No. 435 of 2012 as per the notifications issued for their
constitution.

4. In light of the aforesaid Orders passed by the Hon'ble Supreme Court,
the issues related to the prior clearance from SCNBWL for the notified ESZs
and the remaining areas have been examined in detail. In this regard, it has
been decided by the Competent Authority in the Ministry to adopt a following
procedure for consideration of developmental projects located within 10 km of
National Park/Wildlife Sanctuary seeking environmental clearance under the
provisions of the EIA Notification, 2006, in supersession of the earlier O.M.s
dated 27.2.2007 and 2.12.2009:

i.  Proposals involving developmental activity/project located within the
notified Eco-Sensitive Zones (ESZ) shall be regulated and governed by
the concerned ESZ notification. Ilowever, for the developmental
project/activity located within the notified ESZ and covered under the
schedule of the EIA Notification 2006, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) is mandatory.
In such cases, the project proponent shall submit the application
simultaneously for grant of Terms of Reference as well as wildlife
clearance.

ii. Proposals involving developmental activity/project located outside the
stipulated boundary limit of notified ESZ and located within 10 km of
National Park/Wildlife Sanctuary, prior clearance from Standing
Committee of the National Board for Wildlife (SCNBWL) may not be
applicable. However, such proposals from environmental angle
including impact of developmental activity/project on the wildlife
habitat, if any, would be examined by the sector specific Expert
Appraisal Committee and appropriate conservation measures in the
form of recommendations shall be made. These recommendations
shall be explicitly mentioned in the environmental clearance letter
and shall be ensured by the member secretary concerned.

ii.  Proposals involving developmental activity/project located within 10
km of National Park/Wildlife Sanctuary wherein final ESZ notification
1s not notified (or) ESZ notlication is in draft stage, prior clearance
from Standing Committee of the National Board for Wildlife

fa“AR | 4 \\(SCNBWL) is mandatory. In such cases, the project proponent shall

submit the application simultaneously for grant of Terms of
i‘eference /environmental clearance as well as wildlife clearance.

\ Page 2 of 3

120



iv.

To

S S
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Proposals involving mining of minerals within the ESZ (or) one
kilometer from the boundaries of National Parks and Sanctuaries
whichever is higher is prohibited in accordance with the order of the
Hon’ble Supreme Court dated 4.08.2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UO! in W.P.(C) No. 202 of 1995 and
dated 21.4.2014 in the matter of Goa Foundation Vs. UOI in W.P.(C)
No. 435 of 2012. N

This issues with the approval of the Competent Authority.

Apeip®

(Sharath Kumar Pallerla)
Director

Chairman, Central Pollution Control Board (CPCB).
Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the S\EIAAS /SEACs
All the Officers of [.A. Division

Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information to:

1.

2.
3.
4.
S
6.
7.
8.

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to SS(AKJ)

PPS to AS (RSP)

PPS to JS (GM)/ JS{RS)/JS(AKN)

Website, MoEF&CC

Guard file.
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